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SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, I have given
an Adjournment Notice with regard to the formation of Mahanadi River
Tribunal.... (Interruptions)
HON. SPEAKER: I will allow you to speak after Question Hour.

... (Interruptions)
HON. SPEAKER: Bhartruhari ji, please do not do this. You can raise your issue in
Zero Hour.

... (Interruptions)
HON. SPEAKER: Bhartruhari ji, what is the issue?

... (Interruptions)
SHRI BHARTRUHARI MAHTAB : Madam, the issue is regarding formation of
Mahanadi Tribunal. ... (Interruptions)
HON. SPEAKER: I will allow you to speak in Zero Hour. Bhartruhari ji, you will
be the first speaker.

... (Interruptions)
11.02 hours

(At this stage, Shri K.N. Ramachandran, Shrimati Rita Tarai and some other hon.
Members came and stood on the floor near the Table.)

HON. SPEAKER: Please do not do that. Hon. Members, I will allow you all to
speak in Zero Hour.

... (Interruptions)

HON. SPEAKER: Now, let us take up Question Hour.
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11.03 hours
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Question No. 341.

(Q.341)
SHRI S.P. MUDDAHANUME GOWDA : Madam Speaker, textile industry is one

of the largest employers in this country and it contributes about 14 per cent towards
industrial production and 4 per cent towards the GDP. ... (Interruptions) It gives
direct employment to about 51 million people and indirect employment to about 68
million people in this country. ... (Interruptions)

11.03% hours

(At this stage, Shri K.N. Ramachandran and
some other hon. Members went back to their seats.)

Madam, the industry has gone through a lot of difficulties after
demonetization and imposition of GST... (Interruptions) A lot of mills have been
closed during the last three years. ... (Interruptions) The reasons for closing down
of these textile industries, as assigned by the hon. Minister in her reply on 2™
February, 2017, are inadequate working capital, insufficient cash flow, increase in
cost of production, squeezed profit margin, stressed assets, etc. ... (Interruptions)

In addition to this, during the second week of July 2017, lakhs of labourers
in Surat came on the street as they were rendered jobless since many of the textile
units were closed because of the GST. ... (Interruptions) The same situation is
prevailing in the whole country. ... (Interruptions)

My question to the hon. Minister is, whether there is any impact of GST on
the textile industry rendering lakhs of labourers unemployed. ... (Interruptions) If
it is so, what is the action plan and what is the measure taken by the Government of

India to ease out the situation? ... (Interruptions)
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11.04 hours

(At this stage, Shrimati Rita Tarai and some other Hon. Members
went back to their seats.)

A oA TR 2 WY el Sfl, AT W gRIT il A Rt b T g, 98 S 91 ©l
el & 9% 89 & BRI BISAE SO g8 8, 89 il o € 31k g 28 firel =t <& £
SR O T fRar 7 f5 Sieedt & aRor =1 ot TR &) HfoE o W B SWd an A
# AR G BT AT BRMAT ATedl § b SITHET ARBR GRI IS T Ueh AT Hed
g 3R AFHR JETHET S §RT URERMT @ gieedlvr § fom a1 &R gurR &g U Ve
ol B BAR ARPR AU S AT &F H Ioq dTel AWl Pl ofehR el ©l a8 ud
T #&l ® aR A SivdS R 9E Bl

U RATH BR YIS H M W1 Bl H Fad BRI Aredl g b O UpR A gER
T HATT ©, 99 a9 HATed H Sl gER SffErhdd dlad €, 9 oI 43 o W §, S
ST 20 WG B DT F A 30 2

quR, Sl BHR UTdRe[d H B B dled AT 8, d AR ¥ B Sl UlaRefT &, Sl qeb¥i
2 9 87 ufqurd W 20 oIRGB ST T I 3 &1 BT D AT SLUH.E). B 3ex gdied &
W@ ¥ iR gR BriE # e TeR A BIS BfoAs wme TE g R
SHRI S.P. MUDDAHANUME GOWDA : Madam Speaker, in Karnataka,

unfortunately, 27 textile mills were closed and only 18 are operational. There are
two major broad segments in the textile industry — unorganized sector and
organized sector. In unorganized sector, mainly small industries like handlooms,
sericulture etc. will come.

Karnataka is one of the major potential textile industry areas where
unorganized sector, which is based on the use of traditional methods and traditional
tools, is there. Earlier, lakhs of people were employed in this industry in Karnataka.
So, it used to generate a very good employment, though traditional methods and
tools were being implemented. Unfortunately now, in spite of the power
handlooms, in handlooms, handicrafts and sericulture etc. in this area, there i1s a

huge loss of employment. Karnataka, which is mainly based on the unorganized
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segment of textile industry, is once again depending upon the Government of India
for any special package.

My question to the hon. Minister is whether any special package is being

thought of by the Government of India to restore and revive the unorganized
segment of textile industry in Karnataka, particularly handlooms and powerlooms
etc.
THE MINISTER OF TEXTILES AND MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SMRITI ZUBIN IRANI): Madam Speaker, at the
outset, let me here clarify to the hon. Member that it is this Government that gave a
special package worth Rs. 6,000 crore for the garmenting sector and for the made-
up sector, recognizing that per crore of investment made generates close to 70
direct jobs and many other indirect jobs. The entire sector has unanimously
welcomed not only the GST but also the labour reforms undertaken by this very
Government to ensure that investments, both domestic and international, are
facilitated.

Madam, I also want to put on record that it is under this Government that the
largest amount of FDI coming in for this sector of the textile industry was
witnessed by the entire industry and by the entire nation.

In so far as the hon. Member here putting forth his concerns with regard to
the handloom industry is concerned, I would like here to bring out two or three
points for his observation. Firstly, in the year 2009-2010, there was a Handloom
Census done wherein it was found that only one per cent of weaver families were
completing higher education. It is under this Government that a decision was taken
that through the National Open School and the National Open University, all
weaver families, their children and weavers themselves will have the facilitation of
education so that it helps enhance not only their productivity but also their

engagement with their markets.
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So much so, Madam Speaker, that this Government ensured that for SC/ST,
divyang-jans, women and BPL category citizens, 75 per cent of the fees will be
borne by this Government led by the hon. Prime Minister, Shri NarendrabBhai
Modi.

I also want to bring to the notice of the hon. Member that many a weavers
across the nation for years were crying out that the subsidy, which is to be given to
the weavers in the form of thread, dhaga, was not reaching the weaver concerned.

It is this Government led by the hon. Prime Minister that started an E-Dhaga
App through which, including in Kannada, any weaver who wants to place an order
for the subsidized yarn 40 kilo coarse cotton and 4 kilo silk yarn subsidized can
place it on the App and trace his shipment from the depot to the final destination,
that is, the weaver’s place of work.

I would also like to bring here to the notice of the hon. Member that it is
under this Government that for the first time in the history of our country we
established a helpline especially for handloom weavers. I would like to tell the hon.
Member, through you, Madam, that the number is 1800-208-9988. I implore you
that any weaver who has a problem -- this helpline is working seven days a week --
can avail of any subsidy, any opportunity and any facilitation under this
Government through this helpline. This helpline began on the 4™ January and till
now close to 6,500 complaints have been duly met through this landline. Thank
you.

f IR Mear @ A e WEIGAT, AYDT GIATE, MU N R U YU Bl AIBI
fear| ORI H HURT BT It W AT A BT g1 YORI DI SHAEE IR G a9 el

HT AR AT Ol 2] o # 98-l ae-fired 99 ot 21 I9a! a9 9 9ga-9 Ao
JHR B T Bl 7 q9gy Bl R A A9qY o & oIy ARBR Blg T g&-1fd o &1 faar
SHRIMATI SMRITI ZUBIN IRANI : Madam Speaker, there is still in existence a
Textile Workers Relief Fund. If the hon. Member has any such challenge that the

workers face and if they so deserve to be compensated under this scheme, then the
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Ministry will look at the application if the hon. Member is so kind to forward it to
the Ministry.
N orfde wEd : A emy WEIRA, H A HAl WERd b1 AfNTad el gl d
cIeTsa G @ oy g Siiaax st 21

3T ST € o s orer cavaergel firell Siik Uicd &l goig 9 argsic o7l Aol s
TR H 85 fiel 45 wSl € iR 135 fiel =re] 1 A A3 weed 9 A% W fadh © fe v
firel St 9 7t € R goiifad & @t aeadmdT 8, ST Yoo dd dhifadd a1 ST
g1 IS AP SHAMTHE SRS BRAT &, Al TRBR Bl Teb Afd (o= g, el § S gelt
ST S &, STH WRBR DIg IEN o dMfh s B argsivi W1 8 AR grFwe i g,
S U& AEaqul o gl $o fidl, S Farfl eiceds 8 S RSB g, 39 SR gA1ges
e & WY BIF-A1 Sdge dOR Bl I8 udl A8 B, N 9 WA $B BN o, T 8 [HAl B
$B B <d 2 g8 B gARA ot #itel H ot R Jadt € Rfvgs e @t farf |4t
e vfiees e o &1 IR dxad S SaTaT foesmn /i <2 €1 3 |9 avenft
T ® e Aoyl SR S URaR & @ =1 <& 2

# oue Hemw | A WA wRied § gul @ed g 6 frell o gasifad

B B U 3y BIF- N oo @ & aifep a8l WSy Bty 9 a9 3R Bis ST
el fHar S 9 dIfd SRATTHC SINE 81, 39 A1 & R ARl & gAderd & fofg
ARHR DI T AT ?
AT A& : 37U Yeb U H & i He7 8 |
St W SIfee ST ¢ A oTeet Heledl, BAR el 1§ frell @ d9w H we fHn Bl
g U a9 2008 A & WS Bl AP PR @l &l HERI Bl a¥ el o aaar fRafd a8 8
o5 a8t A1 TR I AfYH AGIGR STeT-31erT fircdl # BrRia &l g ot fafdre g ¢l &
wof # gl O Rl gafoy § wife gweE § Rud gee &1 ke, Aol &1 @ik 3k Iy
URBRAT BT DI Fedt BT el @ oy et arell o1 agd & 487 Us @ &

TS TaAT Sl ST B U sfsire WLUN.g, gl WA Ai9e Heled @
Rt +ff foard € &9 9% wa.AL. &1 afya ol fifdaa v 9 g9 9% SR Sk uaT
g [ "l 4 ST WA H AV BRIRG B 3R HERIG, § e &AW & AR 96| 39D
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ddg § # AT 9ie 7eed 9 R a1 @ Gad g 6 98 S1al HERIG, & T ARl A

HERTS, WBHR DI AR ¥ CHICSA DI GIRIGA D 1 fden § a1 ded 331y
ST, ST IR OB R Qo W9 | G Bt

SHRIMATI P.K. SHREEMATHI TEACHER : Madam, thank you for giving me
the opportunity to ask a supplementary on textile industry. There is a National
Textile Mill in my constituency, which is facing many deficiencies.

Madam, there is no post loom processes like wider width fabric dyeing and
printing in public domain which can cater to all types of fabric manufacturing units
including handlooms. No pre-loom processes like mill warping and sizing for
catering to powerlooms are available in Kerala for production with single yarn.
Ultimately, it is limited to production of fabric with double yarn only.

There is a full fledged NABL Accredited Textile Testing Laboratory under

the Ministry of Textiles run by a Textile Committee at Kannur. I had a chance to
visit the said lab at Kannur sometime back. I found that most of the instruments
available there are very old and need replacement. Hon. Minister, you gave an
assurance to me to undertake a visit to all the NIFT, National Textile Mills, and
NABL. Is the Government and the Minister ready to provide all the new facilities
to the textile mill and a lab also?
SHRIMATI SMRITI ZUBIN IRANI: I would like to bring to the kind attention
that just like the hon. Member spoke about my engagement with her with regard to
her constituency, Kannur, she had brought forth to my attention issues with regard
to handloom. I have tried to the best of my ability to support her endeavours for
handloom weavers in her constituency.

Today, she has brought forth an issue with regard to powerloom. I would
like to bring to her kind attention through you, Madam Speaker, with regard to
powerloom, the Government of India has started a scheme for Power Tex on the 1%
of April. This is a scheme which has duly been started in conjunction with the

State Governments and authorities and has put forth for all the administrative
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bodies that work in the segment of powerloom so that more and more support can
be given.

Insofar as her concern with regard to upgrading of labs is concerned, the
Textile Committee has entered into an MoU with countries like Japan where
targeted labs are upgraded. I would also like to bring to her kind attention that just
like my colleague from Karnataka spoke about and I had answered about a Helpline
for handloom weavers, we have established a similar Helpline for powerloom
weavers as well. Any powerloom weaver who has a targeted challenge that needs
support can get that support through this Helpline. I will personally engage with the
hon. Member to ensure that the lab facility challenges are met and Power Tex
Helpline No. is 1800222017. I hope that this can be forwarded by the hon.
Member to the powerloom weavers in her constituency for their help.

A A& ¢ ST YHT Sfl, 3MMY TC H ST e foy| g3t 71 2 f6 wa & a=i § I8
AR | 95 FHg 8 AT B

N T THT ARV AEd e FRISAT, [T8R B qlepl R 9eqR 4 Rraaar ok gl
e 4G 3@ 21 91T 3R ANTAR § @i IRaR g el § & gy 2l

e WRIGAT, §oMUS  WEEH W AW A7 S | S aredn g 6 arer oiik
UITAYR H g% SN Bl 9eMdl < & oY ARBR Pl o IUI PR @l 8 AT T81?  HT
depT 3R AR B $9 B H o gY M@l SRIFIR & I8 IRARI Bl ISR ITA& HRaAM
3R A IueTe HRATHR UTaReH AR HAT B RATIAT B WR ABR Dl [ddR B & 27
St Wi S SR ¢ STee WIS, SRV |i¥e St Bl H ST BRIl dledl g (b
ARTAQR # ORIy &7 § TR BT ol 98d 9N 199 iR I 14 89 8 979a o 2| faviy
T BARY 984 IR AfRATY TR Bl od d1a Heil & I ors el it € 3R S gt Bl
BCH & oy WRAR &I NG A "I " AW DI b AT 7AE I & T 7 dAlfd AT
AferT @ v & I oI fHan S Fa | STt I WHTegR &1 el &1 ued gl
A et ¢ G oIl 2 fh I SIS o TSt dl g
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SR TR S ST ¢ H ST A BRI ATEA! g [ AFTAYR H 2USeqd Ayl & daw H
3R g8l & BUSHA diad dTed § [P diad Pl TUSH B g A A& GALA firet A1 98 &\
& H e gl
Y U T qRfSA : 1ede HeRAl, H I§ S Aedl § (P Shgwe! Rof| @& d'a uraveH
% Al IR AR & [FAfed Fus R HHIe fid & e A BUAT &l ¢a o 81 ©
a1 T FHAT Sl 59 9N | BIs SIRINICT ol A1k UTaRed BT & B | qarT Sl Jah?
st Ty S sl ¢ A AR, SR b sl Wik W € o Sieerd) @1 e
SIUAE! HISRA & T8 STl & AR WS & Qi daql - SHee! Hreid bl gifead foar
g fop SUadl & Yedt iR ARISR & 3w # g8 7o/ of |l 81 I8 o1 Hea1 I8l Sfa e
5 ol A/ R WRBR TE ol B, Al UoRll B ARPR, ORE {4 ISTiIe gl D
gfaffa € ve e deax fofy o 2

Tg W Y T ded b ORRd § 6 Shgwdt & ded # ug wweer e fh ug
SRETeM S 2 3R SYC Bfee & W H a9 W # Il 7] Ig A <o Bl T | et
=1 g1 A far w9 St 7 aiferarde orgsdt # wiwel @ forg fa9y sraven @1 @ SR U
o9y Sgadt Swb oMl AT 81 AR MU B [ AFHIY WS I SWp W SR B AR
SFHRN 319 i T &3 & folg o1 argd € A of 9dhd 8l 98 IR s9d & &

UTaRG[H HeeR AT CaCIsd I e dd ARl & foly 9gd ovardd sl |
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(Q.342)
2 ceey Rig : sTeme wEel, U8 TP YU 9AN © 6 fUed av ok 39 av <@ § AgE @t
Nl I H AP e 2l P I8 b HRU sl a9 BN H geng IR vflred 1fdw g N
3R g9 a9 W g 3f¥P B B GHE Tl AFGE HA SN A H S @gw oSy A
fUgel ay ok 39 a¥ H ol d% S Bl 9¢ g5 SUAHAT P ISUAR [JaR0r &1 827 39
afferRa Stel 1 bl A=T H SUANT gor g, fhan ufwre fasr Sua @ %er g a1 s
ST STel & W& & oIy WRBR -1 FIT H&H oY 57
ST, ¥iolla aTfer ; 3rede HEd], X o¥ H 997 ¥ & A 4 gk e urft et B g
s ¥ SameHE & 91§ 1869 TR UMl SWHETA & fofv g=dr gl offes S99 o ot
freidifivied Bfeer 8 S9d 29 4 1137 GAvd url g=ar gl S&H 4 41 690 digH
HHH e H A 89 450 GIAUH TR HR Gobd ol A4 TP < H A 253 JAUH RS Bl
HURIEI 99 B! Bl P9 51 GGIUH B HURIS Hed?T B Ufhar d § MR 103 ey &
PRIG BT ol H &l AT & BT H I8 I g b HUR fhues v &7 &t
HM el T Rife S e T § T8 a1 €1 IS 39 o dred € A $H 9 FH 5-6-7 AT
IAH! AR R Fem § o 3R S 91€ 8 A 10 ATl BH A HH SH B hed?H{ |
A B AR e 7 s & 9d @ R # gel § 9 91 B8l gRkareHn § S
q® $H IO SN, 98 dI 8 Fdhd §, dfhd Sl ool Aoided 8, O H &vs GRdR &l
et Bl &, o Cfadd Mgy 3R W4 8H N &)d ©, 98 98d ol HIEY &l g9
HI-H BRI fdaR Rax gexfafd &1 8, oy w9 170 d-40H a1 R fhar s
HDH |
i & AT BB STl I § S geb &1 H AFHI [T D1 qqrr G b qed
Ugcl BH-9ddT, SHIT-fUolel 3R UR-ardY 39 91 &, 3.36 HA-d9ddl I, 0.8 SHI-fUorel
AR 1 f N9, IR-a1qt THE, D! NP BH 98 W 2 A 30 Al Rl DU gadt 8rf|
TR FHM LS 8 A 2l & IR-4R M 9¢ W T, Afh a8 U T 1 v ¥ &1 & @
g S # A e DI qd1 9 6 59 Wil g9 fhael RS fhue fhar g 3R arTet e

foha=T fopar STgam |

N o e © reuet AEIGTT, WRBR 7 99 2017 & qoIc WINUT H Pel {6 #9% & Jgd o A
5 WG T G T e AT TRT & 9T Wl W s 10 g AfTRe qrerrai a1 fHaior o
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ORI fpAT TG | A HAT S A AR 9 @ b ol deb fha drele a9eR Ul 8 g ©

TAT 9 ATIE] DI ST ATV &THAT D IISYAR [JaR0T T 87 R 39 SId DI J9d STAAT
3reriq FaTs, ST @1 ©ve] SElfT 8 SRR &I dIg Ao 3?7 Al &, a1 @ [
HT 7

ST, Wolta ifer™ ¢ A Sfeue Heled, A e Bl S U g, g WA AR
e dae & gw @ St 21 R el &1 Wi gen a1 w1 WRSl edl 8, 98
ST AT b #3Terd & urd AR 81 § We Bl HAed W AR Ay AW BHReb
ESER-ul

PROF. K.V. THOMAS : This year’s monsoon is almost coming to an end.

Unfortunately, the monsoon in many States like Kerala is below the average. This
has caused water scarcity in many rivers like Periyar River which supplies drinking
water to the City of Kochi and to the neighbouring municipalities. The Government
of Kerala has given a proposal of “Clean Periyar and Save Periyar” long time back.
I want to know whether the Government is going to take immediate decisions so
that this drinking water will be available from all the major rivers in Kerala which
are about forty-four in number and, especially, Periyar in Kochi.

ST, wolta aiferm : AT S1edel WRlGd], 3R Wew! frdll wifidper Rav &) a1 o) ¢ €
Ife UST TRHR A Blis JuIoicl 37T & fob fhfl favg #§ g WRPR dcg B Adhdl 8 b
g efdddl IR B8RRI sy € Idhd 8, S9 R BIH BT YSI WRBR & S 2l 89
R Ffead w0 @ R faan srgem|

£t 39 Rig avgaoRT @ Jrege HeledT, § STuc HIegH W AT HAL S F ST aredn g b
P Y Afeai € Ol §eX We g1 By IR VAT Bl & b og & 3R A Tob yae Bl oS foar
ST 21 g9 i T4 fRure ueer I 3t 21 SHBT ATolgSl B B U dg 1 BUs ¢ e
g8 U1 $PHeol BIPR 94 Uod & &I H 37T 8 A1 Ps-dbs Al Pl IES <l &, HDH ST
A1 21 9gd JHEM Bl 21 TR el YRA WRER @ R § UH WhiA welt 8 oft 5 doime
% B @ Sl Wi 941 8, S W AArSS [BA1 Q| H Wroide ST dredl § {6 a8 el
g, &9 9= firerm?
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N I AT 2. (FAUF) S HSRU & Y 8H P SH TG | BAN AIBTCl A ofhR
UOHPIC T HH A HH 25 I&H SH 99 g7 gl I o Riee W 131 Riee Farem & fog

e feurcie T A1 fSurdic whrae Siadar 71 3 Siftifeet & @i Su oy 8 & I8

ST ATt g7

ST, ¥olta arfera™ @ w9 oremy Haedl, Sififect @) fisd dwre ff ad g8 oftl & w9
WH Bl U Uifery SIRfecT & X H Ahelc Bl &l TG WRBR 301 WR A SIRfecT &1
Thdl 2 STl db 58 AT B 91d gl garNde A W Sew RS $ smavaedr B
I8 A ] @ Mgsarsd § iR AN Al Mgedred gl S d8d $B uewl A
ST 1 B SAfevS! P& B faar gl S8l T AT aaed o fhadl Ry dioiae @t ara
B B, W AFMGR H G HHAT T8 8, WAfh I Wolde & R H 1 W SHDR B a8
LIRRIRESCECIREE CIRCHT

SHRI PRALHAD JOSHI : Though the rainfall in the entire country is

comparatively better, Karnataka is reeling under drought. This is the fourth
consecutive year. The water table has also gone too deep and there is also a serious
crisis of water problem.

On the other hand, in Bengaluru and surrounding places and even in some
other parts of the State of Karnataka, lakes are being encroached. Recently, the
Karnataka Government was also under pressure and they are trying to de-notify the
lakes which are actually drinking water lakes. ... (Interruptions) Has it come to the
notice of the Government of India that the Government of Karnataka is trying to
de-notify the lakes? In the sixth century, during the rule of Kappearabhatta, the
first word written was ‘kerekattisu’ which means constructing lakes. But now the
State Government is trying to de-notify the lakes.... (Interruptions) Is the
Government of India going to take any action to stop this de-notification of lakes in
the entire country, particularly in Karnataka?

ST, ¥otta qIferd™ @ Jede] HElGdT, I8 99 ¢ (& o¥ & 3i9d & Jdblacl dlced H [Uvd IR
ATl A IR AR HH g8 2 IR I8 39 A1 W A gl ofhd da & SAIfefhae @t ot
g 9T GERT 7 PEl 8 BAN U 1) 9 9 HeY H helcd WXhR 9 Pis RUE &l
3 gl dIfh 3R VAT © 3R AT W DIs a1 9 a9 H S0 d1ed § A dled




10.08.2017 25

WHR A PP I© oA (Hordl a1 TRAT| 396 A 8 390! I8 91 [depd o & [P
fopeft Mt T 1 SIfefhd e St a1d T8l Bl 39 Wy § USY WRBR BT ot W Sfard B,
Ig A A &1 fiorar A S|

SHRI A.P. JITHENDER REDDY : Hon. Speaker Madam, in our State of

Telangana, monsoon normally comes in the first week of July. But this year, rains
have not come till now. Farmers have already sown their seeds and they are waiting
for crops to flourish. But as the hon. Minister has already mentioned, there is
scarcity of rain in Karnataka. The Almatti dam is not yet filled and they are not
releasing the water. The Government of Telangana has brought to the notice of the
Government of India certain new projects taken up by the Government of Andhra
Pradesh in Krishna and Govadari basins. These new projects are Pattiseema,
Purushothapatnam, Mucherla LIS, Gundrevula reservoir, LIS for supplementation
of Gajuladinne, Guru Raghavendra LIS, Pulikanuma LIS, Siddapuram LIS,
Shivabhasyam LIS and Munneru Scheme. On one side, there is scarcity of water;
on the other side, these types of new projects are being built without permission by
Andhra Pradesh. 1 would like to know from the hon. Minister as to what action has
been taken on these projects.

S1.¥oMa T : TEET HEIGAT, b5 WRAR & U™ WHITE & [l ih a9 woiaed I &l
AT &R | Sl Hel §, 99 Hag H AT Bl R% A 91 3fs ot 3R aFi JreH i o
I TS HAT H do@R gs ol 3R I I HEl AT o1 b IMI U< g8 AHAT 370
WR R GG | i B dotae & g sard Sgafd 81 € 3R 7 € $9a! sagehar gl d
AT et g fp faore AR S @1 e foege @ gen € R g wwen faawiedi= g
safory I8 w9 JfsH &l # wwen € & Sue oy & T & 399 o far S 9@ 2
A e : 59! ) Ot uwt &Y U SN TE. & oRft prefiel s usaft

SHRI ANIL SHIROLE : Hon. Speaker Madam, since optimum afforestation of

river catchment augments post-monsoon flows by 10 per cent, has the Government
thought of massive afforestation with bamboo and other species as an additional

effort to solve the problem?
1. 9ol SIfera™ : 37eel HBIGd], IT P UG¥ ARDR Bl ... (Fq9r)
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Y i Io= e ¢ STUHT R FHH 2?2
ST, ¥olta qifer™ @ 3R I8 JUIsTel Wil A1 fOrd oRe @ §b o1 <dr 8, S a’e | U1 o
W M | W I DS 9h B T8l ¢ 6 § 9 & 5N wiees &) 9% | dfeT e R
Yo% WRBR I RE A YOIl A 8, AN AN q8l R AGE ©, I8 A e e I9H
AEAN & 3R cfamimat Mg & forg 21
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(Q.343)
Y ST St QRO ; oremet WEEH, A S 7 faRed # fawga SR 3 21 W wae w4

STt B el § dug #AMUSA F RAdeR, 2015 H fASTell HAT @ I&F AME AT B
HO & 81 IS IS Bl e fSwp @ faxiia grerd GaRen g1 gl A IR gR1 |Gl A
Pl 24 ©e ISl T BT TAN 2| 3N dF b Il § 24 € ol T8 ffra @ 81 IRpR
DI IeT | 2019 Tb 24 °< Sl &1 &1 21 #=1 7Eley 1 o falga § Swx fear g, s
g fb TR 2015 # Iooadt fSTHT™ TRING Ao (I33) D YoM F 9RIER IA1 gRT a9
2015-16 ¥ 2016-17 T d1¥eh BIAT H STHIT 11000 RS WY b1 JAAMH HHN Bl el
EURIER

# #=A Sf & g Gredr § 6 4 39 9 v € RFH 11000 BRI W @Y SHH
B IS 77
st fgw T : e HElGd], Ioudd [S¥hih YA A1l (IaT) T UhR A bl Sff
TEel Ao oE off, ST sufon wa oft 5 sw e facy @R & 79, sifvera gaR
FH B A AT A S IE W o7 fF o9 o I o A fSxi difthe # & @l 3R U7
T8 B fp iR 9 7 d9 3§ 9a 9] I9s foy vfass 3§ W) oR Py f¥d dr &Y al
SHBI WR A WWPHR B R MY 3R I TRBR BT 8 R BAT TSI AR IH A Bl
W B & Y IqhT 96 I A T8 el Igg Arer &1 I favivar 2l

B3I S R e BT 6 W9 2003-04 H &l <¢ W & A = &1 T A
A% 06 BYR 07 HRIS WA AT, 98 d¢ DR A 2008-09 AP, HATH UF a9 ¥ & 34 BWR 754
IS T B A A7 v Y H Q¥ R b (X H A ggar & 1Al |9 2011-12 & i
THARYI-T A Teb ATSAT & dad DI B 15 [P g1 =i GuR fhar 91y, 56 uged
11 AT T AR &, TR I 4 R a1d &1 A1 7 SargA Bl i 99 W H W U
gewd fohue fam /1 93 dRIET &1 dl /A A &I dive § Hedc a1 M1 &R di 4 7
A S TR A DI GBI AT @ [SED Fold MM A 2008-09 F Al Ig-ded FH

2013-14 d® 67 TR, 174 IS W Al ST &1 19 96 &) 8 1| A1 Bl B8

BOR HIS WU o 3R & a81 H 67 B9R BRI ©IU 8 7| WRER 7 99 39 W far & a
Tt IS B WAl B A1, I IR B A fraR-fanst aR & 3R He-did bl dob
R @ T, Reeh § @ 7E, W B dicied Ao oft TE1 I7 Ugel IR 5 @ @
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A T fHar AT W § B AR 1 TH G ff T8 R, afes @58 & g o
WBHR 7 I NI GIR B AT 99718 | 5T ABRI 7 AT A DI, THA & ST Bl
U goie A foran SR Wae MAol-Sol WAl | I8 Al 67 BIR RIS WUd A €T PR, AT

HIH! STHR e BN fb 9 2014-15 H 57 B8R BRI$ WYY B AT 3R A9 2016-17 H 40

EUR PRIS WU R I8 i A DR A 8 7l 9 1 fawary € b M °ae B d9 2019
TH < R b 9l feThi difthe § 31 S| 3MUeh! TSR G Brfl, ISR $l <

Wi, ST |9 2012 ¥ IORAM H DR d&cll, IH Y IO & fSWH B d 15

B BRIS WIY ATATT ATl 39 d9, 2016-17 | 98 °C BX 05 8K 200 HRIS OII TR 31T =T
g o1 e g fieE 8 T 21 S TR W STeT-oTe T sl Bl o 1 sRATom 7 9gd areet
& forar 21 sRamm # ft & S 9 T8 IR E9R SIS WO o, 98 "TdHR B] AT 400
IS W TR AT 7T B

STET-3TeNT A1 < S/ ¥ o 21 &R 57 & Al W U B, # Reax aar |
gl feR # W IHT oW o 6 S oifuved IREfied & S0 gaR T Y ol 21 o
TAPR BTSRRI R 1 N1 P& I 8, S8l adpell® dol Wl 8| TRE-HWR & ¥y
PR & HROT el R Al & d8d & BR aP fdotell ugar d fJora 81 @1 gl doaRe
BT # fdorg 81 odl WRPRI D AN ¥ B4 39D [ WD A YR B URA, Al
T3 g1 faeara 2l
# SN I aRYY : wEEn, § @3 Sft @1 gwarg <A1 9rEdn § 6 92 39 vy & an A
95 & fagd w9 F A & gl

RG], ST WhIH & d8d 891 UBIAD NIHe BRI °el 15 ferd o &l
IeTT W1 2| AfIT WRBR 7 WE HeR T H BRATS B Bl AT a9 ©, Afp
PR B JqIIge W Sl JHHN A W& 8, I alldd 500 JE F Afdd IUANT B
aTel UT8eh! DI ay 2017 qb AT BT WIC HIeR < BT IeY W[ 8, b 377 qb 4B A
firerd UTEeni B & WIC AR ¥ T g1 3¢ TRe 200 M W FW ITAN H-A arel A
T UfIed T BT & WIC Wik o & B fBar g oFd wsal # onft 9 SR wforera

HT B @ 2l § Ig S A g 6 U PR AT ILT B G HN?
£ JRw WAl : wEled], AT WEd | 9gd 8 31T U YUl & W #iek ¥ AR g AR
AT B, Al @ e &9 B § 6 e et emeh ofik T A A9 &1 W ve |

g1 8] SRy PR P e AT R I& § g9 Regeie 91 fbar o & 500 e |




10.08.2017 29

IS S IS B 8, ITBT Al HHUAY WIC AR R ol 3R AN TADBR 200 e A
3Nf¥® W | W HISR B ST 3 & QT SIAd 8, T HT 8-10 TR IUT I ADY 15 AR
U B G WS WeX B BIAd At o, S 3l B WiRiha g 9| e g9 s IS+ 3%
e e & Wy A ok § wew I weryfd wa@d g 5 o wEm wie Hiew daw
ST 3R fhR SAdT Bie Rbddl B § ST dhell® Il 2l 3Ifelv 899 §1.378.79. &
A1 fefdR 3R Aoel galfae el iR 9 X WIE #IeR 1 Uh IR ¥ RfRawsg fhal
UEd & W Hiex # 98 9R U Bied 9, S ARd @ ufied § Sed T8 A1 3@ Ud
RIfA®IsS aoid it WIC Hiex, foe J@ Iewd & [ a8 AR YW 8, Iqd! Dlg ATST
TR T B TP AR B! AfST o9 & {7 og7i9 7 9, O geaR onfe & |dyra-r
G 8| HYSR H SRNGT q8-WIs & AIAH I AT $SIC & AH A ST M| BART 37Tl
g f5 g SIS Hiex 1500 T A A TR TUT YH # 31 O 89 Tass! H 310 Bl AT 40
PIY W of 3, qoI fIea 2 fF 39 8-10-15 TOR IUT & FIC HIR DI BART [ TR T
& A AN BT e © IR O B 98 Bl ©, A1 g9t favary g fb <9 H & U Hiex @1 |
I WRHN G F eAd FC AR HAN | MIBT TFd? gelt Bt fh IR waer &t =18
ARBR T 40 ARI 3R BRAOM 7 10 @, VA $ol AATHR 50 @ g Heusl & WIC HICR,
I8 RahIgs v, gadT Twer 3ifavel 3 IR faar g, Jifew s=msfén dev &k g &
Sl fafST anfe g M| ST ST WG €, 89 99 B IRas bed gy ST ovdt € e
I TIgS], IR YISl MY 3R ™R & UG- WA 8l S|
Y enivg OTed : AEGAT, MU I U B &I Hidl &, 39 oy ST garg|

ST P SeT THI B BV & A1 & WRBGR A <rar fhar o f6 24 918 7 B fasten
W R TP UGARAT| W & AHR B AR ¥ I8 W q1ar fear m on 6 & Aa 7 fAoren
uga & oIy 100 TRIT Al qeb [AERiie=or Ugar &1 & d3l| § s A1es  qy
= S & ¥ o1 WRAPd 9, S WRBR A 39 AT B AT & 9T SRl off, ST
Tredr gl H#A O, AN A WS Uh & wardl © [ Ba qb oy 24 915 7 I¥ g
B! fasrelt @t wwrE < iR @ Al #, fRgWE & 100 wiEE wral # qror fagldiexer @

DT e Tb YR HR URAT?

# gafoy a8 @ @ g fF Nod WHR & SR, 18 SH & HROT 8 T, AT
faeiiepRuT &1 U1, oW TR BOIR RIS YU Alell bl Vel 3R TR Tl § A Aqary &l
Afed qam™ et wrior fageieror & guifdd w21 aveprR 7 441 781 faan| i, U 3R WRPR
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24 "¢ fasrelt @ a @ ) @ 2, wE iR @t aa w) @ g, 98 qEd 3R quie @ W
AH BT B T B 2

saforg w41 St #9 Wikifhe ward @ & oMY &9 & 7 QA1 SET B T T2
2 NG T ¢ FBGI, AT GG Dl H ARER b, 37U WAhed FaTel BT § Yebar
AR STaTd M| ST8l Teh ISR BRAT 8, SH A AU faward fdem qaar g b St

7 e a1l 8, S H SR SHPT SIad QbR MUD! Bl IR T2 WRDR BT YT UGTBIel

B bl gl...(FaEm)

AT 7eAet ¢ e, 3l e | I8 9 e | |

2t MY IS ¢ T T < BT BRI USA Fal § b 50D oI Up WP a1 2l 59
WREHN a1 H Sq b MY W AUCS YR Al DY, q9 b A1 Herar € g1 e
SR AT BT, 9 W& &I MU Fedd I § AFbN <M b 68,000 aFIdhel d@Tiere]
Rhdcd IR Io9 & [AEDHRU & B H s GRBR B dipT H frer| @ i alRiRfa |
U Ao R@l, I8 Al WG el 2l (FaEE) gAfoy We TamHed bl W I8 adrad 2 b
FAIfASt B B, il Falerc! M & g | & 941 Sar gl... (Sgaem)

STgl dch Ao fAEdipRer B aid 8, QX < H & Mg Ib fASiell ugd, I8 Hebeq
AT 99 HAT St 4 15 ST, 2015 D1 Ueh BIR &A1 § DR 1 forar o1 41 3719 |a &l
g AT gY AT € 16 I 18,452 WAl ¥ 3@ AH Al A9 BGR AT UM IR EIR d & B
MY €| Ugell WS, 2018 Bl Y BOR fad YR B €] S¥SD Ugel U8 wled YR b A Y B
feram S|

8l qb B TR AP (dolell Ugar I 91 8, Ja #3 S A ST A 15 FRA, 2022
Jh W R dd [dorell Uga &1 qral fhar on, sad! aiven & off a1 fagd #3re o 59
B 4 g7 @ AR @ 5l I9H g N1 [9ear € s BB 9T Usdl § 15 ST,
2022 T §9 SR B I AMSIEE] DI, 9 JaARH DI, 39 Alzersii d1 f[aSrell @ forg Wb T8
TS| IFS g4 Usel & &% TR dd fIoielt ugd Syt |
# ge= fism ¢ A sremem Sft, AR1 ATl SIR YUY & Wed # g iR § wHwan g fb AR
AT & SR W ST @t gl @ik 9gd kU1 b S WA 8, SUdT BRI ft W 8
TG |
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H AT HAT S A ST e § 6 S7R Ue¥ Bl {UBEl WRBR H HRA WRBR D
WD BURT GRT IUSALT BRIs Of I8! &l Y, A9 d9 UfT IMT B T &R B [dS7elt Bl
T B} Wgde HUFE ¥ UE-w-AW e I gfie @ ) ¥ el @ e @ w/ ek
TN IHR GRI X Bl TAARIT s S Al & @dg @t o W g, SFH R 3R
3T &7
st g Mae : 7RG, T8 W 991 el 9aTd g Rifh 39 W W@ oax g Udh Y
TR ®I s b 7l

9 9TR Y A A5 WRPR 3T 3R I= A SHab1RAT fHabredl a1 9 &1 39 IR
H SR TSI &R TS | ST-IAHT S8l | ST fISTell WG & S0-Use-d14 Ad Suaal e
g @1 WWIfad © fh &R a5 IR wxar 2 f S 9wl fasiell 8 98 ugd @¥d 9y iR
Tt faoell aff WG 9 ISP SMavIhdl Bl 30 oI R H dled ® - ‘ARC 8ffeR
ST W I AR & HR I8 FRER T o aRe-eiis- ST & feae 9 R4 sl @
IRTga die, INTIA BT Tdcd BT Bl BIkE, AU NS, a8 DIRe OTAB!  I9 HH
g, IUD! Tg X WU A o WY SR fhR MR 3R SR TS o1 3Tt I, 3R WD 918 fhw
3R SRRA s I 37Tt DI foram S, to keep your cost of power purchase low. S/ &
BN MebTell a1 udr Fell fb AR fasiell Suae 81 & aravie He i fasiell @dar SRl ot
dl I ey o fh U TE sHa WY -G IS T, R SHH DI ICER T3 8, FT
Al BT BaR B B IR B i SHD! WAMCH! WH DA D [oly [Igd F31eld 4, s
YRBR 3 Heq ST gl AF-IT Y9 31 St BT Th d¥idl aidT & fh &) T A gaie
T, WIS dol o d] & G @1, ARl @ I & UH il Bl SR 8 9 J Afiex &
argft iR @R @t et gt

3TeET HEIGAT, $N(eT¢ 89 Udh VU g7 B, o = ® aRe’ | aRe &ifs fsda &
fede A SR I8 § & ARe oS WS &1 &R T FAFGR ¥ Ureld | 39 U0 4 4
STHBIRAT SUTel &l 31d Dis Wl S1fepR a1 s N a1 987 faorel wiey 9 svm, =ife
N UFBR IT ST Tl S0l G b 59 Iai faorell Sueter off, A1y w8 fasrell =i
RIS I8 99 & U Sy« 21 g A Al U B H ersdds #R il ARe’
(MERIT) & H1&IH 4 3T &1 37109 I Bl 24 € IR el 3R Ifs dig Wt Toid &
21 @1 T, A1 37T AN A1 el HY AHhd Bl
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SHRI TATHAGATA SATPATHY : Madam, this House would love to get
apprised by the hon. Minister about the information which I am going to ask. He is
not politicizing this issue and I appreciate that.

When we are talking about rural electricity in all States including Uttar
Pradesh, which is the organization that is implementing it? Usually, it is REC. As
far as my knowledge goes, the Central Government authorities like NTPC and such
other bodies are implementing the rural electrification programmes. It is not the
State Government. I would like to have a clarification on that.

As far as smart meter is concerned, is it from Gujarat or is it from China?
Where are these smart meters manufactured?

SHRI PIYUSH GOYAL: It is a very good question. I would like to thank my
colleagues, Shri Satpathy Ji, for giving me this opportunity to clarify.

AR A& @ U a9 AR ofFaR T8l 81l 3T F9H § R BHiforg|

SHRI PIYUSH GOYAL: The Rural Electrification Corporation is only an
implementing agency for disbursement of funds and monitoring of the programme.
The REC does not have the wherewithal or the staff or the organization to
implement this on the ground. We only give money to the States. The States do
the tendering and out of those tenders, whoever contractor is L-1, he implements
the project.

Now why Satpathy Ji has to ask this question, I would like the House to
know. Satpathy Ji has to ask me this question because sadly after we started the
rural electrification work, no work took place in Odisha for one year. The State did
not do any tendering or bidding. They did not appoint any agency to implement the
project.

Then I had to go to Bhubaneswar and I conducted a meeting there. I
requested the State to expedite the work. I was running against a deadline as I had
to finish it in 1000 days. There were more than 2500 villages, if I remember
broadly the number, in Odisha which did not have electricity. Even after 70 years

of Independence, no work was happening. Finally, on the request of the State
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Government, PGCIL and NTPC stepped into the shoes of the State Government to
do the tendering and get the work executed. It was the failure of the State
Government to execute. Otherwise, the responsibility is of the State. They appoint
agencies and they do the work themselves. The REC only monitors the quality and
effects the payments.

As regards smart meters, I am delighted to share with the hon. Members that
India produces some of the world’s best smart meters in India. We have

Companies whose smart meters are considered better than the best in the world.

A D& ¢ ATID] AW JaaAds A1, TN TRIel @1 g
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(Q.344)
. AT TR ¢ MRty 3tedey HEiedT o, H9 g HA off & gt fhar o fh 9w

H Treifed 3R Wal & A § B8AR o & Ufavmell & SfaRis wR ) &1 fRIfy 7 8k
AR WRBR IABT YURT & (Y RAT ST HR @ 87 o A 3] Sl b1 A1 Srarg e
&, aquem 1 g3 G § b A A B9 I=H 39 AN DI oA A WibrR fhar 6 gaN S A
S Wl @I JfHIY €, AFAATg ©, S M H S §1 Sl IHRA & ol el A Hel agddhdl
g 3R I/ 98 AN AN Gl et § WHR BT 8, S8l IR B Dl 3l

# 3D IUTS <A1 § 6 PH ¥ B so WHR [HA1 ¢ iR IH guRA & Uy A
fepy 2|

AR AT S 4 qar {6 UReR 9y B BHY, 6Xe], URRTAS B 9 AT, Y5
SIPRCFR B HHI o, BII DI S PRI AT AT SADT HH1 ot 3= St fHdrel
3R GaR & foy TaR & AT 7 S 9 I @Y e & §, AR 98 IS Wel afae
AR B 8, A1 DI I WhiA 8| Ag 9gd MR vy § ife o o 'A A,
SMRBT IT JRAMTT i A Well H IR &R € 91 8AR o¥ & gl S9! Argdn &
3T I Ya¥H & # Al | &1 A gl St &1 |uA1 § b dhed | Srssdn
Bl 3R, Hehed A Rafg B 3R S| 89 VAT [T < fh 2022 H BAR <% & Qifedq W
B FRRRTETRN # ARSI R R T | 14 |

W B IS N § wfeam Sude 2 a1 T8 21 A% A #A St & ugell ward ©

fF R IRA AR T8 WfeTH TR WicH SN 6 sfedr a1 {6t s wrenq 4 <

& YIS e [T W iy U1 WfSTH TSR w1 a1 a1 @@ © o |9 @ai
&I ghaa Suae 8 aife Tt iy wWR & Raars! uf¥ier of @, S9a w8, afiE iR
PIF B Flaar 811 7 aan J = AT g al 7 o arel A 6 o [ur w
=TEd 87

3t foova RSl : A 3feger Sfl, WaTel 981 oidl © SHolY H BT Jd1d g7 AT Ae
7 forep foram g 6 &9 e # ST e oiiR oroelt &l ofiR fRasal &1 aarn 21 g R
WHIRT BT AM[ed W A Wl Sf$AT” A Sl gl R ad g, Ry § & 7w § - ‘uen,
foRg @R a9, W, Hanl gER WRE | § g9 IgaT dredl g - UgHl, for@nl, &hnr!

Tq1E, WAR, Handl, A | IR Fad’ | WAl AT B T W © - WA A RaaAnr |




10.08.2017 35

A JEHAT St 7 39 W & A1 I de1 Bl PR & 7 3R S & gawit at
ARrATsit @1 W H ofd Y oW & [y wHH 9918 5

el q% SIRCFIR D 91d T, T AHR A TS d &, onft g9& ar # qam
qrd 81, ATg YebeH! URelfeetel PR bl a1d &, =Te RISl Bl MeAred o © oy Iy &l ara
g, U9 IRE W Weradl el & 8 SR S frercht e
ST, A ASRAT ¢ AT STedeT Sfl, U8 §gd gl Bl © b ‘Well $feAr & wewd 9
AT AT S @ e W O PR W Q¥ H AT BT FEANT QA1 1 /@ 2 H Ay
HAT St A 37UeT BT g B gd Tl H ISl A URATd T AR 7Y TRB A YA Wi, Al
# wwgrr g fb samer | el

H A" A S BT U A1 bl AR A AT @ g b Sw B gl U g
# ¥podt 81 # AT AR W ISRATT Bl a1 el Aredl g b I8l IAD W Thrd Jererd
W AR ADg Wpel DI WA BT O gab! &l Gara AR a1 aRyg B @R A Wl Aami
& forg 9ff &1 anded frar 51 g © AfeT 99 &1 391a IBAT B R URA WDHR PIg Y
TS AT B AR & 8 R I Iad /R WR Rpall 3R Bieisil | Wal Dl gerdl o
& g 79 A1 Rt 3T ATST & Wi W Wl AW gRT Wl & UTH iErad qRere,
Wpl 3R Bicrsll § LT ToIe fded B AeAN &A1 ST |eb?
i fa Refte : eremy w8, onft tarad & IR | HEl T, A A DB H AE UTaes
g T oy U< T M A1 A & Whod § Wl B e FR b fw S W w9 © 9
PR AR gl SIS AT TAR DRSO B 88 UgRy # omar B, a1 9 fp=dy oY g =
STE H VT R Wbl 81 O H U8l el b WRd ARBR SUH WERICT Hxall IR &
4fhr Wil We goide g, 3d 89 I WRBHRI I Bl d1ed ¢ b 9 99 30 wWR W
®S Yalldhe B, Al IAH Wall Bl & @l T |
ShRR T W ¢ JEdel HEISdl, B9 SRA Sl Bl A B 8, olfh ST el
T8 gl el § f R &1 e 4 frear 2 &R fRigT &1 & fieran 21 .. (sraem) fhac
H Al A fopper, O e, WIRY TMYel Mf &1 sl v fe € ofdh gi fhabex &l
arEl I feld €1 39 WIg-AY Ao fhded @ Usw, JRUivd e & W sifugeS
et €1 A% el & & g fhebed W <9 & iy 99 $B W9 B_al &, dfb I U4T1 984
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& et 81 F 7 N & deT aEd € 5 9 O fraed & forg o @1 ar graee wy)
Ry 7 9t fhdbed & s & 9D |

HON. SPEAKER: Your suggestion is well taken.

AN fohvm Refsy : srewer wEey, § AT WG B HIGAT Bl FHiT H=al g| 8 ol e ©

o5 afgonett o1 @ wT Aol ga= w2 S 3 3ifoffe e B g9 ar 8 Rorad afgensit

R W & ST STRATT|
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12.00 hours
HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion

from some Members on different issues. 3T 9 36X Acd # IaI Abd &l Then I

will allow them.

I have, therefore, disallowed all the notices of Adjournment Motion.
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12.01 hours
PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, the House will take up Papers to be laid on the Table.
THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR.
SUBHASH RAMRAO BHAMRE): On behalf of Shri Rao Inderjit Singh, I beg to
lay on the Table a copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the NBCC Engineering &
Consultancy Limited and NBCC (India) Limited for the year 2017-2018.
[Placed in Library, See No. LT 7460/16/17]
(2) Memorandum of Understanding between the NBCC (India) Limited and
Ministry of Urban Development for the year 2017-2018.
[Placed in Library, See No. LT 7461/16/17]
(3) Memorandum of Understanding between the NBCC Services Limited and
NBCC (India) Limited for the year 2017-2018.
[Placed in Library, See No. LT 7462/16/17]

(4) Memorandum of Understanding between the Hindustan Prefab Limited and
Ministry of Housing and Urban Poverty Alleviation for the year 2017-2018.

[Placed in Library, See No. LT 7463/16/17]
(5) Memorandum of Understanding between the Housing and Urban Development
Corporation Limited and Ministry of Housing and Urban Affairs for the year 2017-
2018.

[Placed in Library, See No. LT 7464/16/17]
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): On behalf of Shri
Rajiv Pratap Rudy, I beg to lay on the Table a copy of the Apprenticeship (Fourth
Amendment) Rules, 2017 (Hindi and English versions) published in Notification
No. G.S.R.936(E) in Gazette of India dated 19th July, 2017 under sub-section (3)
of Section 37 of the Apprentices Act, 1961.
[Placed in Library, See No. LT 7465/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): On behalf of Shri
Vijay Goel, I beg to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the Nehru
Yuva Kendra Sangathan, Delhi, for the year 2014-2015, alongwith Audited
Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Nehru Yuva KendraSangathan, Delhi, for the year 2014-
2015.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

[Placed in Library, See No. LT 7466/16/17]

THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL, MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY AND MINISTER OF
STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL): I beg to lay
on the Table a copy of the Report (Hindi and English versions) of the Comptroller
and Auditor General of India-Union Government (Commercial) (No. 34 of 2017)-

Compliance Audit on Loans to Independent Power Producers by Rural
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Electrification Corporation Limited and Power Finance Corporation Limited,
Ministry of Power, for the year ended March, 2016 under Article 151(1) of the
Constitution.

[Placed in Library, See No. LT 7467/16/17]

PN iR fham Teawr FAFeE H AT HAT AT GEGT B WAT@ A ow we o (sh
TH. Q. IEANORN) :  1edel weled], § f. N 48 it & ok 9 FrafaRad o3 991 ued
TR Gl g -
(1) (Tp) <IeT SKISE A% BeMed REd 4ds @ a9 2016-2016 B dAl¥ed Hiadad ®
U gfa (Rt oI ol SRapvon) qem oraraifard o |
@) < SRICE 3% BeMed ¥4, Has & a9 2015-16 ® BIRIDRU Bl ABR
ERT e @ v ufa (= a2 siish dxanu) |
2 S (1) # IfcalRad w3l &1 W1 Ted WR W@ § gU fAeid ® BRSO arel
faavor  (fE=i q2n 3 dvanvo) |

[Placed in Library, See No. LT 7468/16/17]

ON (N

@) MY SR TWRIPUC TS tedd SaAUHE HUNTH fafics iR SR 4 &F e
HATem & 9 a9 2017-2018 & forg g Awsiar S|

[Placed in Library, See No. LT 7469/16/17]
FAR HATG & T HAL qAT XA HAd A o FA (S wAr R o0 ereme waew, A

ffeRRad o w91 ged wR v g -
(1) (T®) VR BR STATHT 3ih Teltdfeaw, T3 fdoell & a9 2015-2016 & dTND
gfider @ T afa (B q2r 3 Axason) dei oaTRifad o |

&) ieY BR IqATHE JH cairffead, s feell & a9 2015-2016 & HIIHRUT

D WBHR gRI FHET & U ufar (= e i dxnvo) |
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2 SWw (1) ¥ SfcalRad 73 1 9T Ued W [@T H Y [Aaw & SR g arel
faavor (fR=t o 3ol Hvenvu) |
[Placed in Library, See No. LT 7470/16/17]

3) AR AR fafamre wideRor A, 1997 &1 ar1 37 & Sfdia frEferRad
TGN DI Ueb-Ueh Ui (= o SISt AwhRvl):-
(Th) R REAR e aifdreRor (sieerlt wfesy [fe) (dees) e, 2017 <
27 JaTs, 2017 & HRA & IS0 H AGAT 4. ALHLA. 963 (31) H HepIIa
37 JI
@) YR AR fafames g (rfaeTiRal sk sHenRal &1 i) (11di
enee) fafra¥, 2016 S 9 SF, 2017 & YR & J4H H eI 4. 5
1/2014-UGsdl H g1 gy 2|
() R SRR fafame aifdresur (rfaeTiRal ik swaenRal &1 fFgfe) (124
wenge) fafRM, 2016 S 27 JA18, 2017 & 9IRA © IS9H H ERLE . 5-
1/2014-Y0sUl # YR §T |

(4) SWE 3) & ¥ |, @) SR (M) # IfcaRad 7= P W Ted W [aT H Y
faerg & HRUT SR arelm faavor (R dorm 3RIeh Jivenvu) |

[Placed in Library, See No. LT 7471/16/17]
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M.J. AKBAR): I beg to lay on the Table:-
(1) A copy of the Pravasi Bharatiya Bima Yojana 2017 (Hindi and English
versions) published in Notification No. G.S.R.864(E) in Gazette of India dated 12th
July, 2017.

[Placed in Library, See No. LT 7472/16/17]

(2) A copy of the Notification No. F. No. Q/11017/08/2016-OIA-I (Hindi and
English versions) published in Gazette of India dated 20" April, 2017, pertaining to
the closure of the Mahatma Gandhi Pravasi Suraksha Yojana with effect from Ist
April, 2017.

[Placed in Library, See No. LT 7473/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI PON RADHAKRISHNAN): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the Cochin Shipyard Limited
and the Ministry of Shipping for the year 2017-2018.
[Placed in Library, See No. LT 7474/16/17]

(i1)) Memorandum of Understanding between the Shipping Corporation of
India Limited and the Ministry of Shipping for the year 2017-2018.
[Placed in Library, See No. LT 7475/16/17]

(111)) Memorandum of Understanding between the Dredging Corporation of
India Limited and the Ministry of Shipping for the year 2017-2018.
[Placed in Library, See No. LT 7476/16/17]
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(2) (i) A copy of the Annual Report (Hindi and English versions) of the Indian
Maritime University, Chennai, for the year 2015-2016.
(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Maritime University, Chennai, for the year 2015-2016, together with
Audit Report thereon.
(ii1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Maritime University, Chennai, for the year
2015-2016.

(3) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (2) above.

[Placed in Library, See No. LT 7477/16/17]

(4) A copy of the Merchant Shipping (Continuous Discharge Certificate) Rules,
2017 (Hindi and English versions) published in Notification No. G.S.R. 883(E) in
Gazette of India dated 17th July, 2017 under sub-section (3) of Section 458 of the
Merchant Shipping Act, 1958.

[Placed in Library, See No. LT 7478/16/17]

(5) A copy each of the following Notifications (Hindi and English versions) under
sub-section (3) of Section 50 of the Control of National Highways (Land and
Traffic) Act, 2002:-
(1) S.0.896(E) published in Gazette of India dated 21st March, 2017,
making certain amendments in the Notification Nos. S.0.491(E) &
S.0.492(E) dated 16th February, 2016.
(11) S.0.974(E) published in Gazette of India dated 28th March, 2017,
appointing the Chief Engineer (National Highway) of the Public
Works Department of the State Government of Himachal Pradesh to
exercise the powers and discharge the functions conferred on it under

Sections 24, 25, 26, 27 and 43 of the Control of National Highways
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(iii)

(iv)

)

(vi)
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(Land and Traffic) Act, 2002 within the limits and jurisdiction,
mentioned therein, in respect of National Highways specified in the
Notification.

S.0.1054(E) published in Gazette of India dated 5th April, 2017,
appointing the Executive Engineers, Public Works Department,
Government of Arunachal Pradesh and Chief Estate Officer,
Department of District Administration Itanagar to exercise the
powers and discharge the functions conferred on it under Sections 24,
25, 26, 27 and 43 of the Control of National Highways (Land and
Traffic) Act, 2002 within the limits and jurisdiction, mentioned
therein, in respect of National Highways specified in the Notification.
S.0.1379(E) published in Gazette of India dated 2nd May, 2017,
appointing the officers of General Reserve Engineer Force to exercise
the powers and discharge the functions conferred on it under Sections
24,25, 26, 27 and 43 of the Control of National Highways (Land and
Traffic) Act, 2002 within the limits and jurisdiction, mentioned
therein, in respect of National Highways specified in the Notification.
S.0.1422(E) published in Gazette of India dated 5th May, 2017,
appointing the officer, mentioned therein, to exercise the powers and
discharge the functions conferred on it under Sections 24, 25, 26, 27
and 43 of the Control of National Highways (Land and Traffic) Act,
2002 within the limits and jurisdiction, mentioned therein, in respect
of National Highways specified in the Notification.

S.0.1992(E) published in Gazette of India dated 23rd June, 2017,
appointing the Commander of the Border Road Organization to

exercise the powers and discharge the functions conferred on it under
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Sections 24, 25, 26, 27 and 43 of the Control of National Highways
(Land and Traffic) Act, 2002 within the limits and jurisdiction,
mentioned therein, in respect of National Highways specified in the

Notification.

[Placed in Library, See No. LT 7479/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI
JAYANT SINHA): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the Airports Authority of India
and the Ministry of Civil Aviation for the year 2017-2018.
[Placed in Library, See No. LT 7480/16/17]

(i1)) Memorandum of Understanding between the Chandigarh International
Airport Limited and the Airports Authority of India for the year 2017-2018.
[Placed in Library, See No. LT 7481/16/17]
(2) A copy of the Anti-Hijacking Rules, 2017 (Hindi and English versions)
published in Notification No. G.S.R. 828(E) in Gazette of India dated 5th July,
2017 under sub-section (2) of Section 20 of the Anti-Hijacking Act, 2016.
[Placed in Library, See No. LT 7482/16/17]
(3) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 394 of the Companies Act, 2013:-
(1) Review by the Government of the working of the Air India Limited, New
Delhi, for the year 2015-2016.
(i1) Annual Report of the Air India Limited, New Delhi, for the year 2015-
2016, alongwith Audited Accounts and comments of the Comptroller and

Auditor General thereon.
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(4) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above.

[Placed in Library, See No. LT 7483/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND

MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI

ARJUN RAM MEGHWAL): I beg to lay on the Table a copy of the Medium-term

Expenditure Framework Statement 2017-18 (August, 2017) (Hindi and English

versions) under section 3 of the Fiscal Responsibility and Budget Management Act,

2003.

[Placed in Library, See No. LT 7484/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND

HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF SHIPPING

(SHRI PON RADHAKRISHNAN): On behalf of Shri Mansukh L. Mandaviya,: |

beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of the
National Highways Authority of India, New Delhi, for the year 2015-2016,
alongwith Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the National Highways Authority of India, New Delhi, for
the year 2015-2016.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

[Placed in Library, See No. LT 7485/16/17]
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THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND
MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P.P. CHAUDHARY): I beg to lay on the
Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the Media
Lab Asia, New Delhi, for the year 2015-2016, alongwith Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Media Lab Asia, New Delhi, for the year 2015-2016.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
[Placed in Library, See No. LT 7486/16/17]
(3) A copy of the Notification No. S.0.3509(E) (Hindi and English versions)
published in Gazette of India dated 23rd November, 2016 containing order
mandating Indian Language Support for Mobile Phones as per IS 16333 (Part-3) to
the Schedule of Electronics and IT Goods (Requirements for Compulsory
Registration) Order, 2012 issued under clause 10(1)(p) of the Bureau of Indian
Standards Act, 1986 and in pursuance of Rule 13 of the Bureau of Indian Standards
Rules, 1987.
[Placed in Library, See No. LT 7487/16/17]

(4) A copy each of the following Notifications (Hindi and English versions) under
Section 55 of the Aadhaar (targeted Delivery of Financial and other Subsidies,
Benefits and Services) Act, 2016:-
(1) The Aadhaar (Enrolment and Update)(First Amendment) Regulations,
2017 (1 of 2017) published in Notification No. 13012/79/2017/Legal-UIDAI
(No. 1 0of 2017) in Gazette of India dated 15th February, 2017.
(2) The Aadhaar (Enrolment and Update)(Second Amendment) Regulations,
2017  (No. 2 of 2017) published in Notification No.
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13012/79/2017/LegalUIDAI (No. 2 of 2017) in Gazette of India dated 7™
July, 2017.
(3) The Aadhaar (Enrolment and Update)(Third Amendment) Regulations,
2017 (No. 3 of 2017) published in Notification No. 13012/79/2017/Legal-
UIDALI (No. 3 of 2017) in Gazette of India dated 11th July, 2017.

[Placed in Library, See No. LT 7488/16/17]

(5) A copy of the Aadhaar (Removal of Difficulties) Order, 2016 (Hindi and
English versions) published in Notification No. S.0.2923(E) in Gazette of India
dated 12th September, 2016 under subsection (2) of Section 58 of the Aadhaar
(targeted Delivery of Financial and other Subsidies, Benefits and Services) Act,
2016.

[Placed in Library, See No. LT 7489/16/17]
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12.05 hours

BUSINESS ADVISORY COMMITTEE
46™ Report

FN IR fram deaor FFAEE H WA WAl dl W B WA W Owed we (sh
T Q. et or) : Heledl, # b {307 Ay &1 46ai yfdes Igd Hral gl

12.05 5 hours
COMMITTEE ON PRIVATE MEMBERS’ BILLS
AND RESOLUTIONS
36™ Report

DR. M. THAMBIDURAI (KARUR): I beg to present the Thirty-sixth Report

(Hindi and English versions) of the Committee on Private Members’ Bills and

Resolutions.
12.06 hours
COMMITTEE ON ABSENCE OF MEMBERS FROM
SITTINGS OF THE HOUSE
Minutes

SHRI P. KARUNAKARAN (KASARGOD): I beg to lay on the Table the minutes
(Hindi and English versions) of the Eighth and Ninth sittings of the Committee on
Absence of Members from the sittings of the House held on 10.4.2017 and
1.8.2017 respectively.
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12.06 4 hours
COMMITTEE ON GOVERNMENT ASSURANCES
63" to 66™ Reports

1. w9 nraRare e (eRER): w@ew, § e smwawE dddt afifa & fFfaRad
yfcraes (fe= o SISl WeehRuT) IR RaT § -

1. IMRARET BT BIS QU S & I1RiEi & aX H 6337 Afdgd (W Q) |

2. JMMEETHAT B BIS QU S & Gl & IR H 64af Hiaded (7 A4 Q) |

3. JAMEETHAl Bl Bre QY S & REl & IX ¥ 65d1 Hiaded (A ) |

4. JATLEMEAT P BIS AU I & REl & IR H 66ai Hfadad (7 A Q) |

12.06 V2 hours

COMMITTEE ON PAPERS LAID ON THE TABLE
12™ and 13" Reports

SHRI P.R. SUNDARAM (NAMAKKAL): On behalf of Shri Chandrakant Khaire,
I beg to present the Twelfth and Thirteenth Reports (Hindi and English versions) of
the Committee on Papers Laid on the Table (2016-2017).

12.07 hours
RAILWAY CONVENTION COMMITTEE
15™ and 16™ Reports\

#it WiER weaW (Fe®d) : Ao, § Yo JfhaHy dHfa & FrefaRed afoded aga axal &
1. “AG (fET g IR R GRETT b Yrger’ B aR A 1597 girdeT( 1641 Al
) |
2. XA U RIS 3R ngf@eaxer & aX # 16ai yfadad (1641 At |qI) |
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12.07 % hours
COMMITTEE ON SUBORDINATE LEGISLATION
20™ to 23" Reports

ADV. NARENDRA KESHAV SAWAIKAR (SOUTH GOA): On behalf of Shri

Dilipkumar Mansukhlal Gandhi, I beg to present the following Reports (Hindi and
English versions) of the Committee on Subordinate Legislation:-

(1) Twentieth Report on the RBI Pension Regulations 1990.

(2) Twenty-first Report on the Rules/Regulations framed under the Real Estate
(Regulation and Development) Act, 2016.

(3) Twenty-second Report of the Committee on Subordinate Legislation based on
examination of statutory orders.

(4) Twenty-third Action Taken Report of the Committee on the
observations/recommendations contained in Fifteenth Report (16LS) on e-waste

management.

12.07 > hours
COMMITTEE ON WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES
12" to 14™ Reports

DR. KIRIT P. SOLANKI (AHMEDABAD): I beg to present the following Reports
(Hindi and English versions) of the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes:-

(1) 12th Report of the Committee on the Welfare of Scheduled Castes and

Scheduled Tribes on the subject - 'Representation of SCs/STs in services and
Redressal of their grievances and credit facilities being provided by IDBI Bank to
SCs/STs under the Ministry of Finance (Department of Financial Services)'.

(2) 13th Report of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes on the subject - 'Action Taken by the Government on the
recommendations contained in the Eighth (16th Lok Sabha) on the Ministry of
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Power regarding 'Reservation for and representation of SCs and STs in Bhakra
Beas Management Board (BBMB)'.

(3) 14th Report of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes on the Ministry of Home Affairs on Action Taken by the
Government on the recommendations contained in the Ninth Report (16th Lok
Sabha) on 'Implementation of Reservation Policy and working of Liaison Officers
to safeguard the interest of SCs and STs Employees in various

Attached/Subordinate Offices/ Organisations under the Ministry of Home Affairs'.

12.08 hours
STANDING COMMITTEE ON AGRICULTURE
39™ to 42" Reports
st waua RE (W) @ weed, § oY Wd afufy @& fefalRea gfiaes (168 @

[T) (fe=t qAT SIS BRI BT &
P R fFAM B darerd (S rgdar iR Ren fawm) & dedfaa o 4
Qe YRET G de @ fofg |Rnfers Rl iR Seary aRads & g9a )
METRT gad PN e’ [Iv7 W 39ai wide|
PN R fPAE Hearr #Aed (BN, FEHIRA AR fHar wearor fawm) &
[T UM MEM WHIF & Aedd I A0 HSRUT q@xa] oM v &R iy
Feeft e afafd & 28d uftded & siafdse fewfra/RreiRen ) aver grr &)
TS HRIATS |l 40a7 HferdeT|
PN iR fHAE Bear F3rerd (Ugqurer, SU iR Afcqge! fa9mn) 3 W&t e
IUMYE 3R TRT faprd & 71899 9 IR &1 |41 AR SUALAT & §1g B Ws Dl
ures g SOlU N Hed’ vy R Wl wffa @ 349 ufided # sfdfds
fewforl/RIeTReT W) WRBR RT &1 T8 HrRidrs! dadt 4197 wfae|
PN R fHAM Hear dared (P, Agbiiar R fbam s v o
3I&I @1 A (2017-2018) @ X H HiY Addl W |fHfy & 359 ufded H
sfafdee femfordl/RImTREl W TSR gRT &I T8 HrRIare! Gadt 42af gfiae |
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12.08 V4 hours

STANDING COMMITTEE ON DEFENCE
32" to 34™ Reports

SHRI THUPSTAN CHHEWANG (LADAKH): On behalf of Maj. Gen. B.C.
Khanduri, I beg to present the following Reports (Hindi and English versions) of
the Standing Committee on

Defence:-

(1) Thirty-second Report of the Standing Committee on Defence on 'Creation of
Non-lapsable Capital Fund Account, instead of the present system'.

(2) Thirty-third Report of the Standing Committee on Defence on 'Resettlement of
Ex-servicemen'.

(3) Thirty-fourth Report of the Standing Committee on Defence on 'Provision of
Medical Services to Armed Forces including Dental Services'.

12.08 2 hours

STANDING COMMITTEE ON ENERGY
29™ and 30™ Reports

3. dvs AR (Sewe) ¢ welewn, § Soil et Wit |fifa (2016-17) @ frEferRaa
gfcraeT (fo= o SISl WeehRvT) IR BRa &
1. fag@ #@=rerm @ a¥ 2017-18 @ STl @ AW W W 26af ufaded
(164t <t | # sfafdee RIeRe W) & 78 dRiare! dde) 20af wfadeH |
2. g wamer A wdfta I fagga Aifo- v wilen & ar | 30ai gfaded|
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12.08 34 hours

STANDING COMMITTEE ON FOOD,
CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION
17" Report

SHRI J. C. DIVAKAR REDDY (ANANTAPUR): I beg to present the
Seventeenth Report (Hindi and English versions) of the Standing Committee on
Food, Consumer Affairs and Public Distribution (2016-17) on Action Taken by the
Government on the observations/recommendations contained in the Twelfth Report
(16th Lok Sabha) of the Committee (2016-17) on the subject ‘Computerization of
Targeted Public Distribution System (TPDS)’.

12.09 hours
STANDING COMMITTEE ON LABOUR
28" Report

&t IoE PAR fearee (FRRw) @ ABledl, d “S[udR MRl SR SRERI & HearT & oy
SHBT ST vy w5 At Rmf afifa &1 289t ufades (=S don ofsh) dxamxun
EESSRCGIGY

12.09 V4 hours

STANDING COMMITTEE ON RAILWAYS
16™ Report

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): I beg to present the
Sixteenth Report (Hindi and English versions) of the Standing Committee on
Railways (2016-17) on the subject 'Outstanding Dues for Indian Railways'.
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12.09 V5 hours

STANDING COMMITTEE ON URBAN DEVELOPMENT
18™ to 20™ Reports

SHRI KAPIL MORESHWAR PATIL (BHIWANDI): On behalf of Dr. Kirit
Somaiya, I beg o present the following Reports (Hindi and English versions) of the
Standing Committee on Urban Development (2016-2017):-

(1) Eighteenth Report on Action Taken by the Government on the
recommendations contained in the 12th Report (16th Lok Sabha) on '"Modernization
of Directorate of Printing, Government of India Stationery Office and Department
of Publication'.

(2) Nineteenth Report on Action Taken by the Government on the
recommendations contained in the 15th Report (16th Lok Sabha) on Demands for
Grants (2017-18) of the Ministry of Urban Development.

(3) Twentieth Report on Action Taken by the Government on the recommendations
contained in the 16th Report (16th Lok Sabha) on Demands for Grants (2017-18) of
the Ministry of Housing and Urban Poverty Alleviation.
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12.09 % hours
STANDING COMMITTEE ON WATER RESOURCES
(i)17™ to 19" Reports

N gpn Rig (@) : w@Iew, # oo dwes dddt wmht |fifd (2016-2017) & fFreafaRaa
gfcrae (fe= o SISl HehRvT) IR BHRa g -
1. 3Gl B AN (2017-2018) & IR H 164 Ufdad (1641 dlep aHN) H sfdfd<
fewforl/RIeTRel IR WRBR §RT SI-T5-HRars Wadl 17af wfae|
2. ‘T TR & @Rl 3R MY W@Reu-dahiie 3R UG & N H | &
139 vfides # sidfdse fewfra/RIeRel =R IRAR gRT BI-TTs-dNaTs dqet
1841 ufcrae |
3. IR Tt 4t fJarg (Fenes) g, 2017° & IR § 1941 Ufadad |

(ii) Statements

it gpw Rig : weE, § S dues A9 Rl wfifa & Freafaled feRor (R qen sivrsh
TRDROT) YT U WX QT § ¢
1. ¢ (Up) B il 3R (Q1) BT ISR gRT YA STl BT AU & ey
Hew H YT STt qRee &1 wHlen, <X § WAl © faRv 2g e i
3R fPy S aTel SURIT @ AMAYIHAT © IR H Affa d 54 Ufaded (1641
e /) # Iiafde Sa daeE et Rmi afifa o fewfor/RreiRen &
HEd 11d gfdeT(TEemR) # fewfor/RIeRel R IR gRT HI-TT5-30dR
PHRATS P ST aqrell fJaror|
2. S |ared, T4 e iR T AR HAT B IAgal Bl AM (2016-
2017) @ X ¥ 9d Ufde (1631 Al AWN) H Iidfds Sat dare dAdeft it
afafa @ fowfri/fRmeRel & d&dfa 12d sfeeadewm) o
fewforal/RIeIReN TR WRPR gRI HI-TS-3MUdR BRATs Bl AT Tl faaxor|




10.08.2017 57

12.10 hours

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS

(i) 36™ to 39™ Action Taken Reports

SHRIMATI ANJU BALA (MISRIKH): T beg to present the following Action

Taken Reports (Hindi and English versions) of the Standing Committee on

Chemicals and Fertilizers:-

(1)

2)

3)

4

Thirty-sixth Report on Action Taken by the Government on the
recommendations contained in the Thirty-first Report (16th Lok Sabha) on
'Demands for Grants 2017-18' of the Ministry of Chemicals and Fertilizers
(Department of Fertilizers).

Thirty-seventh Report on Action Taken by the Government on the
recommendations contained in the Thirty-second Report(16™ Lok Sabha) on
'Demands for Grants 2017-18' of the Ministry of Chemicals and Fertilizers
(Department of Pharmaceuticals).

Thirty-eighth Report on Action Taken by the Government on the
recommendations contained in the Thirty Third Report(16™ Lok Sabha) on
'Demands for Grants 2017-18' of the Ministry of Chemicals and Fertilizers
(Department of Chemicals and Petrochemicals).

Thirty ninth Report on Action Taken by the Government on the
recommendations contained in the Thirty Fourth Report (16™ Lok Sabha) on
the subject "Implementation of Policy on Promotion of city compost' of the

Ministry of Chemicals and Fertilizers (Department of Fertilizers).
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(ii) Action Taken Statements

SHRIMATI ANJU BALA : I beg to lay on the table the Statement (Hindi and
English versions) of Final Action Taken Replies of the Government on the
recommendations contained in the 19th Report (16th Lok Sabha) of Committee on
Chemicals and Fertilizers regarding Action Taken by the Government on the
recommendations contained in the 11th Report (16th Lok Sabha) on the subject

'Movement of Fertilizers and Monitoring System' of Department of Fertilizers.

12.10 % hours
STANDING COMMITTEE ON COAL AND STEEL
32" to 34™ Reports

SHRI RAKESH SINGH (JABALPUR): I beg to present the following Reports

(Hindi and English versions) of the Standing Committee on Coal and Steel:-

(1)  Thirty-second Report (Hindi and English versions) of the Standing
Committee on Coal and Steel on 'Skill Development in Mining Sector'
relating to the Ministry of Mines.

(2)  Thirty-third Report of the Standing Committee on Coal and Steel on Action
Taken by the Government on the Observations/ Recommendations
contained in Twenty-ninth Report of the Committee (16th Lok Sabha) on
'Demands for Grants (2017-18)' pertaining to the Ministry of Steel.

(3)  Thirty-Fourth Report of the Standing Committee on Coal and Steel on
Action Taken by the Government on the Observations/ Recommendations
contained in Twenty-eighth Report of the Committee (16th Lok Sabha) on
'Demands for Grants (2017-18)' pertaining to the Ministry of Mines.
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12.11 hours

STANDING COMMITTEE ON SOCIAL JUSTICE _AND
EMPOWERMENT
(i) 44™ to 47™ Reports

St e 99 (YAYR): A remd Sfl, § Gt =R iR STUmiRar dae) Wl |fifd

(2016-17) & frAfaRad ufdeT (B T 3isll AwhRo) IR B &l

(1) MG =TT 3R ARTBIRAT FATAT (FHIS =TT 3R AfHIRAT I0T0)
HI IEI DI AN (2017-18) & IX H 361 Ulkrae |

(2) wmiIe = SR SIfYeRar #are (e aerbiaRer favrn) @
&Ml BT AN (2017-18) & X H 3741 Hfda|

(38) SMGIRIG &I HATAT HI I&El &I AN (2017-18) & X H 38l
ARIdeT W 46af & TS HRIATE Tfade|

(4) STUE®I® BN HAG HI AqaAl HI AR (2017-18) & IW H 39T
afdde |

(ii) Statements

[ N e N N

TEferRad faaror (fa=al o ISl |¥ehvur) ¥l ged IR @ gl

it 9 & ¢ "R Jremd S, # A =1y IR NfdiRar deet it |ty (2016-17)
g

(1) IIUERIE B HATGTT B SN I AMFI- 2016-17° & IR H AT & 30d wfeaeT 4
siafde RmiRRel/feufrl ® SReR gR1 & T8 SaE & IR § qmfae =™ iR
aftrpRar weet dffa (2016-17) & 32d uftdew (16 e W) #  eidfds
RreriRer/feufrl R WReR g’ &1 78 3ifqd BriarE o arar faavor |

2 orudEEE B #AEd (FMerh @i AfdemRar fa9rn) & srgemi @ A l- 2016-17" &
IN H Ay & 289 ufddeT d sidfdse fReRA/CuldRl R WHR gRT &1 TS HRIAE )
e =T iR iR ddedt Efa (2016-17) & 34d uftaes (1e6df A wm) H
Jiafase RywrRe/feufrl R IR gRT &1 75 3ifay driargl g2+ arar faaxor|
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(3) IS = iR frERar #araw (Wmifie = iR sfeiRar fawrn) & ddfda wRe
IR el uqrel T § I @b, IhT SUAR/IFaN iR Wieed FeAl &l qHD]
& IR ¥ IAfa & 250 yfodeT # siafdse RimiiRer/fowflirl R WRaR g’ @ g BridmEr
TR ARSI 3R SrfdmRar et Jfffa (2016-17) & 40d ufvaes (16 <l wm) #
Jiafase RywrRer/feufrl R IReR gRT &1 78 3ifay driarEl g2+ arar faaxor|

(4) SO BRI AATGT B OCSEIET B AN 2016-17° F IR H FART b 20d ufaeT #
fafde RAwIREN/fCufdrll R TRGR gRT & T3 HRAE & IN § qEife I 3R
affeRar wdel T (2016-17) & 419 ufoded  (16d1 ol @) #  <fafds<
AT/ fewfordl IR AR gRT @ T8 3iferd wriars! S aTell fdaro |

(5) ATIRER =TT SR SIfYHIRAT FATaT (ARG = iR SrfrasRar faum) & ddfea U=
e ot faw ok o™ A (TTERITHESRN) & Hriewo @ Ffen” & ax § afafy &
313 wftdes # siafie RrwRel/fRwfrl w® WeR g’ @t T8 drfal W) qmifie =
iR SrfmiRar wdet dEAfT (2016-17) & 42d uftded (16d @ @) # sidfdw
FaoTiREl/ fewforl ©R AReR gR1 &1 T8 SifeH driare! S aref faavor|

12.11 Y5 hours

STANDING COMMITTEE ON INDUSTRY
283" Report
£ IR AR AR (SRYR) ¢ A Jeger ofl, # Q9N @ ddg S dadt afafa @
AR TN R Aldh IeH A (i I fIURT) &Y el & Al & (2017-18) & aN
H A ® 2824 Ufded & Wdg § BI-Te-HrRIATS Aeel 283d7 Hfded FHT Ued WR &l gl
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12.11 % hours
STANDING COMMITTEE ON TRANSPORT,
TOURISM AND CULTURE
251 to 253" Reports

sit e W (SR A otee oft, § gRaed, wied SR Avpia wael Rt affa @
freforRad afcrde (fB=a Q2 SIS Hwehvon) |HT ued WR ¥l gl

(1) AR fQHFE SFAET B OAgEAl B AN (2017-2018) b AN H SHD 2444
gfuded # ofafde dfffy &1 feufim/ReiRel ) ReR gR1 HI-E-SHrard
et 251at wfrded|

(2) |s®H URaAET 3R ISHNT HATAT I A BT AW (2017-2018) & TN H D
246d Ufdded ¥ sfafds wfafa &7 fewlrl/RIeiRel R AR gRT $I-TTs-
FHIaAE e 252af gfded |

(38) U uRdss HATAT B 3T B! AR (2015-2016) & IX H §AD 2474 Hfada"
H ofafdse afifa @t fewforl/RIeReEl IR IRGR §RT SI-TT5-HRIAE dadt 253ai

e |
12.12 hours
STANDING COMMITTEE ON HEALTH AND
FAMILY WELFARE
102" Report

DR. SANJAY JAISWAL (PASCHIM CHAMPARAN): I beg to lay on the Table
the 102" Report (Hindi and English versions) of the Standing Committee on
Health and Family Welfare on the Surrogacy (Regulation) Bill, 2016.
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12.12 V4 hours

STANDING COMMITTEE ON PERSONNEL,
PUBLIC GRIEVANCES. LAW AND JUSTICE
92" Report

ST, U g (AUTa) ¢ A e Sfl, “had WRBR @ L I Fadhi BT Jedih
3R e T vy ) Fiffe, o Rremd, fafyr ok =g ddet it afafa &1 o2ai
gfcraed (fE=el o SfUSl AwhRUT) qHT Ueel R Rl g
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12.12 Y2 hours

STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION
NO. 1630 DATED 26.07.2017 REGARDING REPRESENTATIONS FROM
ABRKPLWA ALONGWITH REASONS FOR DELAY"

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
RAJEN GOHAIN): I beg to lay a statement (i) correcting the reply given on
26.07.2017 to Unstarred Question No. 1630 by Shri Sankar Prasad Datta, MP
regarding Representations from ABRKPLWA and (i1) giving reasons for delay in

correcting the reply:

Parts of

the For Read

Question

answered

(b)yto(d) | (b) to (d): Representations /|(b) to (d): Representations /

suggestions from Akhil Bhartiya
Railway Khan-Pan Licensees
Welfare Association have been
received against Railway Board

suggestions from Akhil Bhartiya
Railway = Khan-Pan Licensees
Welfare Association have been
received against Railway Board

Commercial Circular number | Commercial Circular number
22/2017. The Akhil Bhartiya | 22/2017. The Akhil Bhartiya
Railway Khan-Pan Licensees | Railway Khan-Pan Licensees

Welfare Association has raised its
objections and has demanded
modification of the above
Commercial Circular, which has
been  issued  pursuant  to
Judgement delivered by Hon’ble
Supreme Court on 29/01/2016.
The Hon’ble Supreme Court of
India, vide its Judgement dated
29/01/2016 has ordered that only
those licensees shall be eligible
for renewal of their licenses who
can declare on affidavit that they
do not have the license of more
than one shop or kiosk in their

Welfare Association has raised its
objections and has demanded
modification of the above
Commercial Circular, which has
been issued pursuant to Judgement
delivered by Hon’ble Supreme
Court on 29/01/2016. The Hon’ble
Supreme Court of India, vide its
Judgement dated 29/01/2016 has
ordered that only those licensees
shall be eligible for renewal of
their licenses who can declare on
affidavit that they do not have the
license of more than one shop or
kiosk in their name or benami

* Laid on the Table and also placed in Library See No. LT 7490/16/17.
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name or benami license at the
railway stations. One license will
be renewed with periodical
reasonable increase of license fee.

license at the railway stations. One
unit will be renewed with
periodical reasonable increase of
license fee.

Reasons for Delay

The error in the last line of the Anwer was inadvertent, which came
to light while answering similar Unstarred Question in the following week.
Corrective action was initiated immediately.
The inconvnenience caused is regretted.
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12.12 3 hours

STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO.
475 DATED 19.07.2017 REGARDING LIST OF INDIAN WORKERS
ABROAD ALONGWITH REASONS FOR DELAY"

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M.J. AKBAR): I beg to lay a statement correcting a reply (Hindi and
English versions) to Unstarred Question No. 475 given on 19 July, 2017 by Shri
Y.V. Subba Reddy, regarding 'List of Indian Workers Abroad' and (ii) giving
reasons for delay in correcting the reply.

In page 3 of Annexure in reply to part (a) of the Lok Sabha Unstarred
Question No. 475 dated 19.07.2017 raised by Shri Y.V.Subba Reddy, Member of
Parliament regarding 'List of Indian Workers Abroad', an error has been noticed in
Emigration Clearance count for the year 2017 (upto 30" June) from Uttar Pradesh
to Saudi Arabia. Consequently, the total Country-wise and progressive total has
also undergone a change that are as under:

"For number of Emigration Clearance granted from Uttar Pradesh to
Kingdom of Saudi Arabia in 2017 (upto 30™ June), the number may be taken as
11797 instead of 1179."

and
"Due to the above, the resultant total Emigration Clearance for Uttar Pradesh for
the aforesaid period may be read as 43661 instead of 33043."

and
"The resultant total Country-wise Emigration Clearance for Kingdom of Saudi
Arabia during the same period may be read as 43613, instead of 32995; and the
Grand total of Emigration Clearance granted for all Gulf countries upto 30" June

2017 may be read as 194615 instead of 183997."

* Laid on the Table and also placed in Library, See No. LT 7491/16/17.
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The error in the data has been noticed and hence this correcting statement is being

made.

The delay is regretted.

Emigration Clearance count for the year 2017 (till 30 June) — State wise and

country wise

STATE UAE Saudi | Kuwait | Qatar | Oman | Bahrain| TOTAL
Arabia
ANDAMAN &
NICOBAR 2 1 3 1 0 0 7
ANDHRA PRADESH 1838 795 4847 376 902 212 8970
ARUNACHAL
PRADESH 0 0 0 0 0 0 0
ASSAM 229 813 434 16 60 8 1560
BIHAR 15392 8752 3050 2745 | 5296 572 35807
CHANDIGARH 34 8 19 6 2 5 74
CHHATTISGARH 30 24 7 1 6 3 71
DADRA & NAGAR
HAVELI 4 0 0 0 2 0 6
DAMAN & DIU 8 1 0 3 1 0 13
DELHI 215 241 89 34 64 11 654
GOA 67 37 190 11 33 7 345
GUJARAT 448 247 312 284 900 30 2221
HARYANA 301 166 126 41 70 16 720
HIMACHAL PRADESH 160 57 69 26 25 18 355
JAMMU & KASHMIR 138 571 322 31 42 3 1107
JHARKHAND 609 518 269 172 300 35 1903
KARNATAKA 782 537 447 285 474 70 2595
KERALA 1893 2719 1002 366 | 2750 265 8995
LAKSHADWEEP 0 0 0 0 1 0 1
MADHYA PRADESH 84 205 182 11 40 7 529
MAHARASHTRA 1115 779 651 944 557 65 4111
MANIPUR 5 7 0 0 0 0 12
MEGHALAYA 0 1 0 0 0 1 2
MIZORAM 1 0 0 0 0 0 1
NAGALAND 1 0 0 0 0 0 1
ORISSA 2275 438 878 642 920 140 5293
PONDICHERRY 57 14 40 2 17 3 133
PUNJAB 8230 938 1516 1101 | 1059 670 13514
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RAJASTHAN 7158 2888 2252 874 | 3054 399 16625
SIKKIM 2 0 0 1 0 1 4
TAMIL NADU 7583 1576 2544 580 | 3344 255 15882
TELANGANA 3897 1123 650 354 | 2153 642 8819
TRIPURA 156 239 320 7 17 2 741
UTTAR PRADESH 16590 [ 11797 5717 | 2295 | 6403 859 43661
UTTARAKHAND 210 562 126 46 190 13 1147
WEST BENGAL 5264 7559 2245 1712 | 1731 225 18736
Total 74778 | 43613 28307 [12967 | 30413 | 4537 | 194615
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12.13 hours
STATEMENTS BY MINISTERS
(i) Status of implementation of the recommendations contained in the 17th
Report of the Standing Committee on Labour on Demands for Grants (2016-
17), pertaining to the Ministry of Labour and Employment”

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): I beg to lay a statement
regarding the status of implementation of the recommendations contained in the
17" Report of the Standing Committee on Labour on Demands for Grants (2016-

17), pertaining to the Ministry of Labour and Employment.

12.14 hours

Status of implementation of the recommendations contained in the 200th
Report of the Standing Committee on Home Affairs on Action Taken by the
Government on the recommendations contained in the 196th Report of the
Committee on Demands for Grants (2016-17), pertaining to the Ministry of
Development of North Eastern Region™

PN IR fFam deawr FACE H A WAl qN W B AAT@E HOwed wAr (sh
TH. . IE@INORN) ¢ A e o, # S s R @ iR 9§ SIgd a3 e
HATAT B M DI AW (2016-2017) B IR H T8 B Adel W} AT & 2004 gfdde
¥ sidfdse RrpiRen & wrafaas & R & IR § qaie e Ued IR @l gl

* Laid on the Table and also placed in Library See No. LT 7492/16/17 and 7493/16/17 respectively.
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12.15 hours

Status of implementation of the recommendations contained in the 28th
Report of the Standing Committee on Agriculture on 'Augmenting Rural
Storage Infrastructure through Scheme of Rural Godowns' pertaining to
Department of Agriculture, Cooperation and Farmers Welfare, Ministry of
Agriculture and Farmers Welfare”

P 3R fHA Hemwr AT H A HA AT GERA I WA H 9 FA (3 R
FAA) :  AFG A TR, BN, bRl R fHA deamr 9rn, $iY iR feam
HAT FAAT W G qrAIor MErH B ST & AEIH FOAHIO HSRUT ATHEAT BT
AEGT B IN H B e @R A B 289 Hiaed 7 sidfdse REIRel & drIaaT &

Iy & ar ¥ gaaer ¥9- Ted R @l gl

12.16 hours

Status of implementation of the recommendations contained in the 190th
Report of the Standing Committee on Home Affairs on Action Taken by the
Government on recommendations contained in the 182nd Report of the
Committee on 'Rescue, Rehabilitation and Reconstruction in the aftermath of
the flood and landslides in Jammu and Kashmir' pertaining to the Ministry of
Home Affairs”

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Madam Speaker, I rise to lay a statement regarding the status of
implementation of the recommendations contained in the 190" Report of the
Standing Committee on Home Affairs on Action Taken by the Government on
recommendations contained in the 182™ Report of the Committee on ‘Rescue,
Rehabilitation and Reconstruction in the aftermath of the flood and landslides in

Jammu and Kashmir’ pertaining to the Ministry of Home Affairs.

* Laid on the Table and also placed in Library, See No. LT 7494/16/17 and 7495/16/17 respectively.
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12.16 2 hours

Status of implementation of the recommendations contained in the 24th
Report of the Standing Committee on Labour on Demands for Grants (2017-
18), pertaining to the Ministry of Textiles"

T HATCI H Ao WAL (S IO TR) ¢ AT (e WIS, I HATAA Dl AT Dl
A (2017-2018) & IR ¥ oW wWeaeht @it Afdfd & 249 ufodaes # siafde e &
FHrIaE o I & I8 7 Joer wv-ued R @ gl

* Laid on the Table and placed in library, See No. LT 7496/16/17.
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12.17 hours
FELICITATION BY THE SPEAKER
Congratulations to Krishnaraj Mahadik
on winning race two at Brands Hatch
Grand Prix Circuit

AR A& ¢ A AERAT0, H U el @R § @ gl AR Aial 9 9 R a1 g
FB BT Bl &, A1 J A 3 Iua! waR # o1y 9% ugdr g

6 3T, 2017 &I ITcis @ dHe H gied =4 Us fiew dfdhe # W2 Sfiad iR
MRS fafew Brar Uh-3 dAfUFART d ured ursiie s1iid &) & [y PURTS Heiies,
S {iAE 2N g AEIR® @ 9 €, BT A U SR W 3R AWl Y 3R | 998 <l
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AT A& @ Y G0, 3T YADTA & [ol¢ H ! Bifel U &b 918 Al
@t gl Calling attention is there.
... ()

AR NS 2 $B Al & Yh-al G dle & oy 9ga S<Iford 8l %2 &l # smaep! i
& oIy SRR 37T B3l | DIFTT ICTA & 15 dp | Fdfd U&p -1 fad 7iRkd 89 &
AT YDA T S|

# 3T PifeT 1CeT & oy rame, o &xal gl &t =T s Sft, ey &1 ugen
THRR B, o RGNS off 7 Radve B § 3R SHBT 39H W g ATIROTAT VAT Bl 8l
g, Y IE &M ¥ |

CIRIISCIIITIEA

... (cTaym)
AR 3R ARG HAl A WG HE WAt (S IF=wgAR): "o, Al o e S &
TH R I [ 8, SHPT SR HRal Qoy, IH Rh §SrSol HRamT o
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12.18 hours
GOVERNMENT BILLS- Introduced
(i)National Sports University Bill, 2017
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Hon. Madam, on

behalf of Shri Vijay Goel, I beg to move for leave to introduce a Bill to establish
and incorporate a National Sports University in the State of Manipur, a specialised
University first of its kind, to promote sports education in the areas of sports
sciences, sports technology, sports management and sports coaching besides
functioning as the national training centre for select sports disciplines by adopting
best international practices and for matters connected therewith or incidental
thereto.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to establish and incorporate
a National Sports University in the State of Manipur, a specialised
University first of its kind, to promote sports education in the areas of
sports sciences, sports technology, sports management and sports
coaching besides functioning as the national training centre for select
sports disciplines by adopting best international practices and for
matters connected therewith or incidental thereto.”

The motion was adopted.

SHRI S.S. AHLUWALIA: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-1I, Section 2 dated 10.08.2017
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A AT 2 I AT DIFTT 31T & 918 e &1 g o 2
AN Stemer : o 3 PHR SN, I BiforT YA B 9IS AT Bl Afh 31 I8 & gl g,
ar it is okay.




10.08.2017 75

12.19 hours

CALLING ATTENTION TO MATTER OF URGENT PUBLIC
IMPORTANCE
Reported problems due to floods in different parts of the Country
and steps taken by the Government in this regard.

SHRI GAURAV GOGOI (KALIABOR): Madam, I call the attention of the
Minister of Home Affairs to the following matter of urgent public importance and

request that he may make a statement thereon:

“Problems due to floods in different parts of the country
and steps taken by the Government in this regard.”

HON. SPEAKER: The hon. Minister.
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Madam, the statement is already there; it may be circulated.

St TR TS ¢ Teel HelGdl, H IMUhT AR Yhe DRl § [ AT 59 FaaTeliel [y w
TH AT I @ BT AAIR S W 21 W IV Sl 91g S B, 98 P < H VP q8Ad Pl A
RIS PR Gl 8, S8l W g A ANN DI BT §s 49T 958, 900 A SATGT ANN Bl BT §
2l... (TaeT)

AT 3edel ¢ 916§ g1 e el =l

Y TRkg MM : 9N, 9 g 2. (aum)

AT STeAET : BT TG DI YANT A7 DITog |

$it TiRa S ¢ A9 B St B @ oIy oy i @1 g=are] g a1d I8 o orw A
FEYH SR IRIG &l & HRU HT 85 ARl Bl JQJ 8 ©, 17 i@ ol yHIfad gy o
AOTGR H 19 AN @1 I s ©, 15 I AT JeR 8l g ol 39 R oA H fUeel 50 1A
H qIg H IT IR g8 ¢, o 12 Al @t 97 g8 € 2000 TRAR wwifad g7 € &R e
TEd-47 T/ TE A IwWIfad & T Bl umadd Ue¥ H 19 Ml @ g g § Afia dve
TASS TN 2| ANTATS # 20 AN & AR HI 3MHT 2| ISRAH § 6 ANl Bl I 81 bl
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ST 300 RN DI ] fham 7 Bl ORI H IHABcl AR 9ied H 9T 10 AR Al
gTfId gY 21 SIS 3 W JaRM! &l 3R ol ar F& & 3l a4 A B IR T 919
H IoE W G B gal © SR ufeEH d e § ff 9@ 9% 50 AWl B Y B gD 2| SHD
gracie W g1 el € b I8 9HRn & Ay Al 8, offh WRBR THR w0 4§ 918 & ol U
I91 ¥cbed &l of Ul & Bl

3T 39 9ad o 99 H Ha STal 91g Bl FHET TS 8 8, ARDR HHDRU Bl '8
AR g5 21 PHHRY A1 99 H & IR TN ©... (Fq9M) <ifhT 89 gor dred © 6 TRPR 34
q¢ BT UH AT TART AT A 3MMIGT HT Goll bR 39D [olY U ol Ard  Adhed hd

eifl? # W UB HUBRYl DI IEERVN <l gl FelS ATSMHT U Wil Heel drex A

2l...(au™) e H-oHe &1 St 9 gl It was known as the flagship programme of
the Union Government, <ifh A IRBR M & 91, §1.OLW. TRBR M B 918 VA W
fe7 amg 6 NG smam § fedwaa gaml the Report of the Sub-Group of Chief

Ministers’ on Rationalisation of Centrally Sponsored Schemes constituted by NITI
Aayog. SHH AT Fele H-Ioic T BT SR TR U™ | &l 1| 399 I8 941a usl
fop SN wele A-oT¥e WToTge TS &1 S o ol 3iR TGl Bl d1g, SNIoH 4 herd I 9Tl
21 Sl e ureided &1 Suddenly after the recommendations of NITI Aayog, the

funding pattern has been changed. In 2016, the Government of India, Ministry of

Water Resources issued a letter with the subject ‘Revised Funding Pattern for

Projects approved under the Flood Management Programme’ 5/ SFReT i
weH DI BT Jed &1 75 3R 25 & 31U H Braal Haar o7l e 4 ofR &g 7S wofe
HSRC AIolde BT dolc BT AT A1 75 TRUT g WRDR odl 2T 3R 25 TRIC TR TRBR Bl
WRAT T=dl o] oifhd a¥ 2015 @ I T & Repdsy 8k 89 W fAfRe 3ffw arex
R, aifee a9 2016 # M AT TS IRBR W BRI do1 9 AT S8l U8l Sl
Arolae & % 25 TR ®ET &A1 st o, under the revised formula 50 WR¥T <1 4Tl
I R BISIRRIA g4 9 AT AR S8l W WA HeTN Ted Bl ard ikl 5, foread Afed
¥, fEATae Ua¥l, SRE-HTHR SR ITRES B

R, U8l 3R BIg I81 Tl Avome Wotae foram orar o1l 98 gadade &1 8,
R 21 franiier &1 gAddHe BT o, R Tfdl &1 9ga e el oY I9H gsdl 9
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gole Meedr o Al 90 URHT 5 ARBR <l o 3R 10 TRC WA DR wed Bl Al
g1 Tl fehd T JIMANT 3R e 37 Pesl arell 39 WRBR 7 BT e &1 Ragst axad

WA DN ¥eeh W HIgRdd de1 o, Ry S9! 20 WRAT &1 Usdl gl U8l 10 TRT

ST TSdT o, 319 20 Yie <1 U=l gl that too Madam, this is not done in the new
projects, this is done on on-going projects - projects which have been sanctioned,
projects which have prepared DPR and projects which have gone to the Central
Government and got the approval of the Centre. The Centre withdrew its
responsibility saying that earlier I used to give 90 per cent, now I will give you 80
per cent and in the general category status, [ will go from 75 per cent to 50 per cent.
Is this not shirking of responsibility? sifoy # @sar g & 9@ R B DR I
e o<t & &, afcw fUod -0 Al 4 98 8 3R 39@ AR # < gl gl

#HSH, Q1 TR Ugcl DI Bl RUIC o773 oAt 39 RUIS # W1 I& foran 2 {6 wefs #istiie
AU BT Sl YR BTSRRI AASH< 8, 98 980 @RI 81 gl 2| # MUl Ush Iarevl ool gl
U] Tl & b SMAM H JeAYS IRIST A AT 80 W UGN ANl &l g 8g ol 399 Usel
2012 # 957 IR 913 3NS off, Afpe a9 AT @Y A TE g3 | AW T 918 NI I B,
agl @ fog &7 & RO s g f& “60 per cent of the funds due to the State of

Assam has yet to be released from the Centre.” g dex 59 a8 4 ®$ Sl H¥m, HX
AU R W T AR T8 o @1 g Aot A for B &R Ift e Ao
TRy el B A St AT Al & [P Red €, 9 9@ W g b fRF-ufifeT q@ aR-diRk
SD! S BT A W B SR 9 AN WA BRI 8, I8 A W T o & 2| T8l I R
a8 S T T4 o & 21 W T | Bladrs! dllferdl STMa § Hoiee R 99 T, Hex B ad
311 T, JYd Bl AT, Afh 3Yd B P d1& W & HEM I IA W Dls UGRH el gl

3ITST ARy 9gd WRIE 2] gAY # Hel Aredl g 6 a6 & g R I8 WDR D
SIRRR 3 el off a1 ffsa & # Ssd ok <RaY & 98t f5w yor & &1 ' <@ €I 98
B a4 916 3Tl & A d @l Yeb HH § SMd &1 D § SR, Afeely, aed SR |l o «rer
# 32d g § FET AEd g P 8 39 UeR @ @Ry & T8 A iR U fwise
Yok I TEl TN | € DT ek 8, T8 Yeb Wl | SR ARSIy, dd W& & 3R & o
e B fAY 7 WRHR A e wd g1 MR &R N & for S uygstt &1 9w onfe o TE
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e 2 ok S9 SR ST 980 &l 9T B &l fhR il 7 SRR Udh ddhed o, i
TS TA.GE.Y. 3R U S1L3R.U%. HIGE 2] J Ies el [SORER WeeRk dR, Ueh BIRyC il
AR g9, oTEl 416 YIRd geliebl | Sfd @l MY A1 Sl S R 8l dfeth (AR IR G B
fo el | afgeret ok g=ai & g o w4 &, 9yl & oIy Ueh Sfel deek 81, Sarsd,
ST 3R TS | oI 39T 39 YhR &I Py FdRAT T8 2l 37T TH.UI.U. & &aX § ff
@ g, S foran 2 6 &9 v oifad < 8 I¥M od &, Woll-Hell diol od 81 dfd
U PO T8l BTl MU STD! AT ST g, MU <@l 7 6 A1 It S 2 8k 9 o5
TRHR A 3R el Ha 2l 3y Afferce @t 9 o €1 919 9 Relis deex I oo =™
BT IO ST 2 A STD T H AN U G I § I ar arnh g9 gat et g o
ST ATZACTD ¢, 98 TH B gl © 3R I Wl Y 781 Bnft| gaferg # wear g 5 =i
TE Ig WBR AR fSoRer Iferde eR 9l 81 WReR W &R g9, Ry {6 916 d§
Pl T IRAT fel, d1fp 9 U+ R B S Al €, S 997 U | WRBR 39 dNg Bl Ghod
F TE ol 81 Al fETRER I Y BHeT VA WIERY @R A A gU oW A1 & g9 U
FHET AT | 89 =T © fb &R 99 Al B giaer g 7 fb wel
AT S : 37UD! I WA Bl T, Ad 37 T ey |
£ 7RG WS : AW, DA @ UEed AR §l U 989 9 Wiolged ©, S8l 89 dIed © (&
RBR THRITeIse HY| WRBR BT odl b g9 dole ¢ foun, uotde dAaee & fean| «ifes
&1 H RAIE dEdhl © f6 B Relisr # g+ &R o ST 2 3R HH-HW 399 & 78 a1 T
AT T ST 2| HETAT § Tl Wotae 3R M | dIadrs! alferd! Motae 331 YhR Bl
g1 B BIOIN H URRM Saaud< d & A1 Uride fol, S9e dace W s WRBR
ENRISER RIS

figH, § Pl ared g [ PR B 9 99 8 T Tl 916 B A 9hT T, I8 B
TH.UA.Y. & TEl gl 39 are} RARTS #57er &1 W) 989 SuTer A gl 3N uha ® 6 o
HRHR B A7 ABIGA], G AT WK St 1 A9 AT § U R AH H 31y, 3T i Pl
SRT 1 DRA| TSI FTRIT Sl a8l MY 81 AfhT B s ARBR B HAl, G SHT HRal
St @1 U IR W gl e ST o WRGR & A 9¥ I8 T §, B d1ed © & Iy marH #
HH F HY Th IR ol ATSY| 3TN T A<t Bt Wolde & AU 19 89IR BRIs SU Bl U1aem
Bl S8 O BT UTg T 2| T TS BT WP B B {7 g IRBR 1 19 BOR BRIS o0
W g ok g I 7 I8 At a1 2 6 e 9 SR 9 AR S9R NS $Ud 399 @9 gy




10.08.2017 79

& fh s oo garT 8 €] W8l R IWBR B UK qOIC 20 AR BAS I 8, TS TET
FH A S T YR STR-YErEd Pl A 02 BAR BRIS Wl BT U QAT 81 PEl 02 FAR
PIS 3R BE 20 BIOR BAS WA | MY ST Il qa8V 3R ISP T BIR BRIS W0
HIVTG, A TR HIS FI A1 aolc H & ¥, ST $Y T8l BN

HeH, I8 FHWT 1 B aY B drell 8, 39 99 |l g% ©, M dTdl a¥ H W B drell §
a1 89 9red © b AR Tegwe IR BR| Adl Bl RaReIT Y, 'R gAY, JATHA 'R I,
Refle @1 |qrlt <

FeH, A H R BT 2 fF TR geNyE AW ¥ 9 ufedd Sdc R4 T SR Al @
41, AR SRl &1 TN ufeaie W @d B g offded {5l g &1 vl #siie &1 &M
Se T8 fhar Bl fieH, gafely ofd § WY I8 SERT §, WNI Ugell Wi W dfer R W
g oo, IuH W 4 TS FEr o B T A& B ' T R, dfT 9gYE, W IR QF
FI A= il &1 I7d1 w@ ANY| S8l W U &l B A6 PR & [l AD U9 20
BUR RIS WY o, A1 9RA Bl A Aledl, StR-yarad &I Afedl, R R ufegq &I afei
DI 3T A § PR, SD (oI W Tl B S & A1 H U7 WIN0T FATG DT &

BRICIC]
PROF. SAUGATA ROY (DUM DUM): Thank you, Madam. I thank the hon.

Home Minister for the detailed statement given by him, though I am a little
intrigued as to why the Home Minister should reply to a debate on floods in the
Calling Attention Motion.

Madam, this year 24 States have been affected by floods. Out of them, the
maximum affected are Gujarat, Assam, Rajasthan and West Bengal. One thing that
has been pointed out by the C&AG is that India’s flood forecast capability has
washed out. We have not been able to forecast the floods at all.

Then, Madam, I go to the Statement in detail. Before that, I may mention
that in the whole country the maximum number of people, who have died, is 229 in
Gujarat. West Bengal is second with 149 people died in flood. Maharashtra is third
with 105 people died in flood and Assam is fourth with 84 people died in flood.

About crops washed away, Gujarat is at the top where 8.91 lakh hectare crop

area has been washed away in flood. Rajasthan is second with 8.34 lakh hectare
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crop area washed away. Then, West Bengal is third with 4.23 lakh hectare crop
areca washed away in flood this year.

Now, I want to bring it to the notice of the House that there has been rainfall
in all parts of the country but flood in West Bengal is totally a manmade flood. It
has happened in six districts of West Bengal due to release of water from the
barrages of Damodar Valley Corporation (DVC), which is under the Central
Government. The State Government has repeatedly appealed to the DVC to desilt
their reservoirs at Tenughat, Maithon and Panchet. They have done nothing about
the matter. When the heavy rainfall started, the Chief Minister of West Bengal
herself repeatedly appealed and spoke to the DVC authorities not to release the
water altogether. But they released it, and, as a result, six districts of West Bengal
got badly flooded.

As I told you, 129 people have died and 4.23 lakh hectare of crops have
been washed away. You would be surprised that the maximum number of houses
destroyed is in West Bengal. The number of houses destroyed in West Bengal is
1,43,000 as compared to 26,000 in Assam.

The hon. Prime Minister has visited Gujarat. It is alright as his home State
has been badly affected. He also visited Assam, which is run by a Government of
the Ruling Party. It is a good thing. The Ministers of State have visited Assam and
Arunachal Pradesh. But none of the big honchos from the Central Government
visited our unfortunate State of West Bengal. While the Prime Minister announced
a package for Gujarat and a package of Rs. 2,000 crore for Assam and the North-
Eastern States, no package has been announced for West Bengal till date. We feel
unfortunate, left outand we wonder in our mind whether we are being the victims of
political discrimination.

HON. SPEAKER: Now, please conclude. Everybody should not speak that much.
PROF. SAUGATA ROY : My question to the hon. Minister is direct. I do not
know whether Rajnath Singhji has recovered from a leg fracture and will be able to

answer the question in full.
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Will the Union Government take proper steps for desilting the dams of
Damodar Valley Corporation and also control the release of water from dams and
barrages which are controlled by the Central Government’s Damodar Valley
Corporation? Will the Union Government announce the package for West Bengal
for relief, rehabilitation, recovery and restoration of embankments which have been
washed away?

Our Chief Minister met Rajnath Singhji the other day. Actually, she wanted
to meet the Prime Minister. That day, the Prime Minister went away to Gujarat, but
she met the Home Minister, Rajnath Singhji. I hope that West Bengal will get relief
and succour from the Central Government and not feel politically discriminated
against.

Thank you.

HON. SPEAKER: Shri Kalikesh N. Singh Deo is not there.

Hon. Minister.

... (Interruptions)

HON. SPEAKER: Let him answer.
... (Interruptions)
HON. SPEAKER: After his answer, I will allow you one question each, not more
than that. That is the only thing.
... (Interruptions)
HON. SPEAKER: Let him answer and then, if time permits, [ will allow.

Hon. Minister.

£t feva Rl : wEE, # sMud! g=Iare o dTedl g (% o 39 #edqUl HIferT 3fceM, S
U W H FASH Y T, ITY Sl JHAM AT &, ISP bR BIelNT AT I TeHT fham
3R Q1 FERIIUT BT 3MU SH Hd B Dl AR ATl o+ b1 Aol faar| Mg Mg St 3R
ARTA 1 S BT MY DT QAT T§ BTN ST 8, A § 98 o=l =al § a1 S|
# Wit IamT arear g & St iR Mg S 7 F81 {6 AR R e WIS T8 Bl
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& 3R 919 Whfad muer o B, & 98 W 98 a¥d W Hag W T Tga € 39 b A
IEM el Bl

AeIed, I8 fdepd o € 3R # 39 Wed # oMU WiewH ¥ AT FHeAl ARl § (b
MR H 3liBs UeT Bl IR S-Sl A ga1 fUsel 9 Arail 9 So 8, 89 S 3Mudl
FARA a1 Mg ¥ g fop 59 YRR 9, 5 o 9 39 WRBR 4, YIEEAT AN Al S Bt
3AATS H 3R I[E HATT H IS ({8 St & Sgcd § 89 NI o S $eH IO 7, IS A
Ugdl, 39 WRBR I Ugd [l WRPR & 9T § 39 ol 9 Heyq gl o | Ard-3ve &
IR H ARG M S 7 HE B IR H FHET SR YIEHA St B SR B AB | HETl ugelt IR
Ig BT ¢ o qalR & 316 I3l & S USRS 09 B €, # Ugel B Sifdel YR B al
IE AMMS oIy 980 & MMeRioe 8RN fh Ugel ga-l &F AR et ol S Brs=ie wHe o
IR T B B, ISP NP BH HS-9[F @ Hel 3 Uscll SICIORiC & Ao Bl Reflsl B o
g, T Rl o <0 2 3R SUd a8 WS ¥ Bl Od ORRd USdl 8, ol SADI &8F
RNt B 1 39 arctrar W S ¥ o™ &1 Th abT1 8, S bIs 3T 37T &, a1 dgl
I s fafaRege 9 ol B 98 We 919 893! HHRSH Aold §, d S9d IR TR 8
TE O Ao ¥ 3R I M & 91 99D il IMged YT fove ¥ 9@ AAIed o Xe
B AR ik tiidear fAfRey, N1 SO® %R B0 €1 S¥&! UA.SLaR.U®. (A3Fd

feoer Rt woe) & dgd ifaRad Ifdr ot fierdt 2l
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Fief-3%€ & I H ARG AN S 7 S Hl, MU I R QN A-33€ & fofg AT
5 A SN B ISR BT 59 A1 & forg TRITeE w=a1 2rm 6 ugel S 918 o9 wered
AT F d U8 Sl IMUBI SHd-BRa 8§ Ab~s giclofic Aol on, gad S99 W B
ICITHE & AII-A1 3MUh! Refist & AT Bl 3R Hal ST af wem= #2t Sft 9 S ordY <1
TR HAS TSI S G0 Bl g, IAD! A STeal EINUT HI B AMAISHAT W T8 R
s, 4f% o8 va dAHed 399 2 iR R ISl 3 @l g ot # e E € wW o
BT SR AIRY, Sy yad #31 St 7 sa 9 faa & oua fou 9 wos &t =y &
dMfep qaR & @ I8 Hegd 7 BN b 89 foell F 980 X

A, 39 X # $B W B € 9@ B Rved 21 g S9! el SMaR)
BT SNl 8, il Wa $© I8l © q8d & dodl &l 3y Bl 57 Bl 9 W < § o
AMMIS TN 9 & & forg T 8 E1 ! TSR, & HUe Ifeive! f3ar g gl a8
T 99 @H B ST B AT 3MUeh! TH.S1LIR.U%. ¥ Ufeedd N fierd €1 98 tar wues e
2 iR I8 IFadd gl 39 FIDT AT BN Hifd 3R T @9 T8 v a1 R I few a
&% forg fel?  soe qaifds, o/ H & gedqd al, f®l 998 ¥ & |rl 98l 916 3 &l
WART 91 WEdl &, SS9 WA W9 ¥ & H @d gY yu HA S 7 FEl ® fF A R aws
I P AT ANUT g8 8 S9H Rs. 400 crore were given for improving the water-

holding capacity of the Brahmaputra River, which will assist in flood control. I8

T & forv orerT ¥ fear T B iR S 3R &H W HH Uh gR 9 H31 S Bl sqd U

gIdTE < A1 fhaeT 3T ITdr? g1 38T BH HRH b dig Hl 9 I g=Idle T8 <4 © iR
AT WS B & o

9@ 3fardl, repair and maintenance, and strengthening of roads & forg 11 oy

MY B, Rife IR BT aoe T IRGT, 39S IR BBl SHRTFIR O IR Alls, Sollde¥ae]
g B [l Uled, ded dike SHY gl S9a ghlade, Heqd 3R Wl & forg 1200
FRAS TN BT A fHaT AT 2| $HSD ITAal 3@ ¥ee! T B oIy yaRiges drll &t U
S TS STUIft] el & {1 HATa & AfABRAT & A1 g9 foly & &= anfey, for

carrying out study to synergize efforts towards finding time-bound long-term
solution to the recurring floods in the region, $8 W F@i &1l & AT IR-TR Sl TS
AT B, U@ folg T A1 =12y, 39 W =4l BI| TAN I8i 3MMs.3MME. <. ©, 3MMS. 8. UA. B,
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AR T A1 ¢ SRIFC 3% A8 YUE Tqldrol g SR QU & I W ¥ o oY
TRITeYd € S Al @ Hl B AhfRd W ¥ Udh 9 E gollaN &9 I8 (IR Y 5 6
AR B [T 8 9T BR Ahdl &] SUD (Y 100 PIS BUY DT A€ AT M7 21 3R
S forg WY oy B9 g=yae < A1 g6 R Sres o dli 3 B Bl sHW i Bl
Y| 3R BH A el BT € <l 3T IH SRR @RIS-IATIC BT

SHG M, TH AW B IR H A udl FaRfrewd < @Ea gl dfe
THSLARUG. & U 0 ggl 9 fQUu U € 1 St 1 49 <41, SN YD TH.SLARYB. B
o et et usft, wif 3 N v & A & o €1 s9fary, S &1 89IR aNis v fQu
MY &, IFB IN H W TaHe d 41 By SIS 1 81| TA.SLIAR.IH. B Sl He SelaHT

Refisr fopar a1 o1, 98 (elT 2l TH.SLAR.UB. BT Sl b~ SXClcTie IS Aol bl Refio

BN, 98 39 QA BOR IS W H FgH BN 3OB FIRfhdHe mudl g ATfey|
T S1LR.UG. § 90 UfA9d Av<dd IR 81T §, il Tic & Bid § fear rar gl

AR T S T I E@MA B IR H Pl §l S UPHiad AUl A T Al IH Y
HEHTG R AT ST DI Bl Bl YOS T8l Bl ol I8 Sofel 21 39 aR H & @ off o
g H < faan.. (gaw) dfded # Ul qamr @redr g b omua fUsel aR g @l
frafers far anl I9 ar | # ifew f < gaar o, offes #9781 faan, wife s aga &
IR &1 MU I THT HEl AT S BAled @ o v W T& I wan) e s e
U, $1.3IR.UB. BT BEUE UAT Blcd Iog BT el g1 2t Wsi St 7 59 71&] dal, dAfp o
AT HE, IF Y 41 ReflsT 81 gt A1l R Y, 31U Jad H @l BldR Hal [ dlcd
& U A e | TR we wA St a8t 99 g 91 # 39 AR | ST B T8 HEl aredl
g, HifPp Y IR TG T 3R B AN UH-GaN Bl Soold od ¢l It o Fal, suforg #9
FTRfhae a1l (Frayr)

D ITdl, W, AR I &I F Al HE ... (FIIH) T TR deofl BN S
IR § FE 2. (FagE) Sua fefafec @ fou offerst 130 ok & Ry < ga
..(caeg™) a8 RS 81 g&1 2| s U Il T 2. (FagH) SRay, o9 # |9njfts w9 9
SaE S W@ g A # Usd ud FenRfhee o) .. (@) I8 U A € WL ddm o
MY WX QR At 2. (Fag) o dra-d 6 Ad ifeg L. (raeT)
2t AW WA () ¢+ Ive e SLALA. &1 v 7wR 2., (aaem)
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st frve Reofie] : 78 W % 91 @t @@ & T2 % <Rag, T' @ T R @ 9o §
IAD IR H DA Gd BT 8, R BT gl BH IqH IR H el A Fa1 PR F6hd ¢ l... (Tagm)
T 130 TS W fefifec & fofg €1 99 & ofefrar agd ol & Ol 8] I/H 9 ARBR
BT W WA BT 8| D5 ARDR DI eI Bl 8| I8 D1 ATl BR R BT 8l 399 <lH
HE DI BIS Ao T8I 2l FfP MU 30D IN | I, SAGY H§ ID! FATRBHIT DT T
3T S IS a1d el ® fF wae #50 Sff 7 9ve & @1 fegat Bis e § e 78
fam g1 & waar g 5 v fRepa 78 81 anft aar 8 fifies 9189 99 gu 21 ot a6 Iy

WRBR Bl IR A IMThT FHRNSH 81 IT gl T8l d T ARBR Bl TUh b B Bl

BT o BN I8 Sa1 JHEN 3Nl 2] 39 foly gaah! sifiRea 04 dge 4 @mfeyl s9a forg
S dfe fafmm Reamwic € S99 &9 & fayu omu ofeaw dmd WReR @t
SR, (Taer)
A JeheT : VAT T8l ©l 59 %8 9 dra-ard § 78 <qdbd 2| Al Fel| Sfl, Y IH JH
Fifeq # a2 e ey Afoy| 9§ @ qred 2
HON. SPEAKER: Nothing will go on record.

...(Interuptions)”
3t fovs Refieg : A1 ell\ Sft, anv ufeaw el # 59 qe ! Iorgyl.. (Fau) s I H A
$T e BT AhdT g offdhd, Ifead e 7 3 96 AARSH T8l WOl §| SADI Adeld A8 Tal
g o5 &9 w8l & Aerar T | Fg T8 8 Wb §l swfery, 918 uftem e @, dre dls W
I B H SMMUB! I ATed g, oY Al 7l o oides U¥ fhy 2l o & A AN U
ST REIE & S W A 203 Rel 91¢ & w9ifad gU €1 a9 o9 aIRY Bkt € 1 oreragd
JHAM g0 SIS BT g, offhd S AR aR a1 AR shae gall 8, S9! 4 &8 @l gl
St ded A g8 €, S9H ol O 918 W 962 HId I ¥ W H TS ©l SAD ITdl, 206 AN

s=fs gV &l 23 people were missing as per records.

UG rarar, Uy, welt Jem Wufdw @t O 9 B, R SaT W ere @l 2| ded
UfTed § 9 TG 54 B9IR 312 IS SMa)l &I JHAM g3l 8 iR 5 @R 60 B9IR 996 BIT
TSl BT JHA G 8| SIcd BRI H 43 BOR 344 BIHUA SHS U & AT UGl SH 2

* Not recorded.
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ARG 4 A 25 TU T (FIYE) 3B IR H A AUBT g a1 e g 5 uf¥am dmer @
AN TA.S1.3TRU% F S U1 MYST el B, MMUST S gTESAHE 8, I8 Al J 406 BRI
T € SR FH amep! 1 e IR <A1 BT §, 98 135 PRIS WU Bl ul¥Ed e & oy
JMIH! eTgeaic HeX W 406 HIS TUU &, SHH AMUDHI 135 B IR A1 Bl 2l &
203.25 TS FUAT RefloT fham €, 9% o0 TR & U9 Tl PR ORRd USF A1 203.25 BRI
ST S & ARA ReAS fhar Smeam| # UASIiR® & a1d T8 B W&l g I8 THSeRU®
EAICIGES

MW H T A @t g 69 sy |/t § off 39 IR # Fann g1 e et fs B
i) 39 ® R Redis o=t 21 Refiw, Refafoce™ ok Wy SRt 9 8kt 3l 8
BT B9 A & v €1 TSRS fhue fhar war €, Ig B R & urg g1 o
TN U 12 deiforag gl fS$uier d9vmic deoiae 8| SR § 21 T9<iuqU Tde, 2005 a4
o, BH AN 7 N Wad H U A1 o7l 39 qared vAeiway 84 At # gl e )
et A B & 9 AR e ater R, Aot arer wite | drenfee axdt 2
sfea afcarenfoea fSurcde, fAf<) e ord aEw ¥ dRif$ae ol g1 &1 a9
AEfefhe SHIeged ¥ PRIETC A &l 99 Fec &I Al Bl & a9 89 Ydidear
A & ey w21 g} AT du o ) 39 8 RS &1 sarse A9d) g Bl
T 3R SRNGR el BT AHAR AT IR e, S Ahay 3R areb!l HATeray AT iy I,
BN AR & Siffrerdt e # gerd

AT reet Sfl, # Q1 fAe | Ul ar WTw R gl Ra St 7 el b s R
T BRI 2l MY AN BT B TISIRIRTG B 99 fide o <@+t anfevl e &er f 99y
Igd AEAYUl BT Bl 99 PIg TgRel fSORER BT © O \hg HAT Ugell I Bl 2l A
Sifad \pyg Y, I8 W Azdqul BT §l Why ® 9] Rl omar 8 Refis & a|
Refaferce amar g Refdfercem @ ag o1 < Rewgae giar €1 We have a policy for

build, back, better. We have a challenge which we have accepted that if there are

natural disasters, we will face it; we will face the challenge and we will build, back
better. Ig BART il 2l 3P AV MsScas— 8, odl-dlSl Tal B B! Aaehdl 8l B
B R eTgq Dl ST AE AR QA1 6 3ot qR <9 § YASIeRy® < Usaig fSwiivs gl
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pal, Pliciol, SRIcYeH AR Al § fIIRAH fhue B T8 gl BH1 AR [T
I TAT 2l Hih fGod B 2 5 1 b o R ATgdeld Y W avE I I
U] YRIQT T ANMY| Tpdl & dedi A IR 1d DI UAR qb o1 ol Fo DI 2l 4§
3T IRI% &1 BRAT AT8d] § offch 89 Sl B [HAT 8, B! AR JATges A 1 Bl
21 o fGg St @t Uoi 91 gAIsce e & Hiewd ¥ ordrs faar wan, gl ufiithe @
fory fEomver At feaeir fan gafery el fb § @gd vaiue g dafcd swfoy fb sam
WRBR S BT &, ool e ARl B Bl §1 89 fo@™ & oy &4 78l e 81 84
HETd B &, o & AT HMH B o

AR R S 3R MRG S < A8 el Sor ATl § qHerar § 6 8ISl Sl uTe
HE ATE B, A & B IR B HEN H TelS STl B, IS forg f B IR E| A sremet
Sit, # ST SIREATIT & W1 JATh] gdTe o gY U R AHA HRal g
AW et ;8N gorvg WIER, ofY dad wed gfed| onfl s wfdew <@ S oy T E
SafT 3Ty WY 7 bR Hacl T Yoy |

Y Torug wisht (FaTQR):  oremet WRIGHl, # 9gd HH UK H I I HEI | MU I Ao

&7 Wit 3o, I9a Ty MU 9ga-9gd gwIarg] .. (1ge)

AT ST : TAH |9 {9 T8 aleld | 379 (T I STedl By

ot gaWg AEh ¢ oreeT HREIGT, NI PR e § IR 39 AT 399 & Bl § Fols T
B B H Sl ol SR, T8 SRell Goke W@l Jfdl o, O HRIYS, ANE, HIABGMNINR,
TR AT H HiScs e galll I8 IR #oR SRH Alaed—dd seifcs, fAfsa

DI IR THLRT IR AR dHIRT a1 & I8 a9 g9 2008 H Al Mg & Tuagst M/s
WAPCOS &1 &1 T o011 394 9gd P @ di5 [MAfsd Dla iR da schifes &1 SidieR
31l 20 S BT ArSeegdl Dl FEAE GAT & il S 1 Teb AR BT SR & fear
2| 3R g Wolde 81 AT df 99 URAT & s & A1 Fels &1 dard fhar S ahdr g
AR Afhe o 7 S Fels gall, Hew Fel ol 7 6 ‘faT area aiiker, offds @' fam
qIRE &1 91¢ Tl BRIREIG # IR g, offdh wols S 3 M1l &9 I8 Uote 9gd fod &
3l Y& 21 B9 I8 Y&l Ugl W B IR T b & O §eX e AgWIRA ReR &, @1 IR Ry
® WeH B S © [ T el Rl = 993 9 & WSq B <TSHel $7h e <l Uged
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Siq BH T B fAT # S Ul Bred @ fov Redve dxd 9, @1 9 9 e sied 9 offde
9 |ioH =M 91 9a gU & Ui Bre e, Rt aoiE | g a8 v o 4|

3reme Heledl, H oy HemH W Redwe o1 argw 6 §ev we fowge & fof et
8l foegel ST SR, 1 I8 qHWT Bl 8 Wb | 3 ARE FRES AR 9 A Sl A
I & IFa!l W g8 RRIfT g1 9 a1 9 sa & el Bl < 8, 9! 998 9 8 916
ST gl 2. (auT)
AEA A& : H FIDH! el Bl AT T81 < Feball |
o qewg AIEH ¢ JfEde Heledl, BN I8l Jaul Xl R HNHA M |9 At Bl TN W
TaTie 3 S WU fornm g Sua foy wW A ffver @1 9gd gware <1 A L (@A)
q¥ 1999 B WISFAM U PR 31 T ANSAT IRBR 7 Igd 30 M (BT 2 3R g 4d

fopan 21 ... (eragm)

A el @ D 2| 3T Haal I qIod|

#t qotwg et ¢ AeH, wEE # S 7 eREfRel fRE gy o &k ToRd & fog wsd &
T IR 3R TP IS TSI o7 & °I90T B Tl . (Fau) FSH, AR U8l BT b iR
89S DI UAT Al T GaAT 21 31U I Sfeal Reflst H ... (aem)

AT A& ¢ H 3MUh! 984 <IgH < (&1 8, $Alely MY 96 gy |

N gorwg AEh : A, TR B 99 B Tos H 218 HIS BT B JHAM G IMHAT I §
3R B ¢ & SHY BT 341 ATdHel o I8l ol 3 Raawe g fb oy 218 TRs I I A
Seg Reflor &Y 3R S &1 89 B9 ¢ Bl qaridl, 9 A1 R Refls A Bl H H | g=yara|
#it fhva Refieg ¢ fiem, ol aifSeT & e o1 I I SOl & Wad U8dl AT JHem]
fS¥ge ® IR # Pel, A 98 WIS & § I8 SU W DIy HAC el BR qebdll| b Al
TS RFAd B 98 oy s ©l arey Rt At & aa 7 & 8l # 38 Fe
Tt § b demal W qa-offew g1 # aNit BRA1 @vedn § b o9 Argdel B A, a9
3N ARBR 7 g 70T B [HATI T9 US> FA St 3 &, A1 9 IJor1 {8 i 4
et #9 W & v ford iR S WY A AHI-IHT W A gs | B9 IS ARBR Bl D
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foTT 1149.83 s 0 Refiwt Y 21 frodh WRaR 7 77 ST v @1 aTl o, ife &
U R 21 521 AR RAT & aR H F&1 &, A ST WA T Wes Uedhd ¢ b 3R B
e I Bl RN dolae @ wemd A1 o fRl BRU |/ dgia dRd §, a9 ur Refi
B BN AFBRI A B Iecd Bl qHI S

13.00 hours
19 At SR IR Bl &, S R H l 8 AN B RSB A AR AgQIAioIdbe fSureHe

B WE F BROICT D, ST WSH B TGN od &l SAfelg st &= &1 &
SR eI W T 3R MR # Age AT & St Molaed B, J 3w 99 B 2. (Sraem)
- 3e"el: A dadl a A bl Zero Hour ¥ d@ie & folw &wfie fhar on, S9a! &
Jre & forg erawR el Calling Attention is over.

... (cgagT)
A JTEheT: Y A dfSY| Sy arar fopan o, Sy 8 |

... (cgagr)

- LA&T: 3T T 9f3T| 319 ol &1 &g 781 frem|

... (cgagT)
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Speaker Madam, the
matter relates to the establishment of inter-State river water tribunal on Mahanadi.
We had raised this issue earlier also and I insisted on an adjournment motion today
which of course in your wisdom you had disallowed and very rightly allowed us to
raise it during Zero Hour because it is a very urgent matter. We had raised the issue
earlier and at that time the Minister of Water Resources had made a commitment
here, laid bare the facts before this House and before the country that there are
certain barrages which have been constructed illegally without the permission of
the Union Government. One such barrage was Kalma barrage. Today, there are 15
or 16 barrages that have been constructed in Chhattisgarh on the upstreams of
Mahanadi and Hirakud. But Kalma barrage is one barrage where the Union
Government has taken cognizance that this has been constructed without the
permission of the Central Water Commission. There are six other barrages also
which are in dispute. It has always been our concern that during non-monsoon
period the flow of water is not there in Mahanadi river.

In 2016-17 we witnessed that there has been a loss of 80 per cent flow in
Mahanadi during non-monsoon period. All these facts are being monitored by the
Central Water Commission, the Chhattisgarh Government and the Odisha
Government. We had gone to the Supreme Court for establishment of a river water
dispute tribunal. A Bill is also there to have a permanent river water dispute
tribunal at national level. Today, the report of the Standing Committee on Water
Resources chaired by Shri Hukum Singh has also been tabled in this House. We
have certain concerns relating to the establishment of a permanent river water
dispute tribunal. But the establishment of a river water tribunal on Mahanadi is
getting delayed. That is why we had gone to Supreme Court in December 2016.
Recently on 25" July 2017, the Supreme Court has instructed the Additional
Solicitor General, who represented the Central Government, to take instruction on

the formation of a tribunal as demanded. This is the latest development.
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I think the Minister of Water Resources who is present here in this House is
aware of it. Here we are in the month of August. Large parts of Odisha are without
water even in monsoon. We want water for irrigation; then we want drinking water
and then comes the industry. But what is happening is that the whole water is being
blocked in Chhattisgarh and there is a flash flood in the same way as it happened in
Subarnrekha river where West Bengal released water fa=m amfer ot =tef afifsen # on
AT 3R 3l ORE WY AT WY Ugell IR Fot?l Fers 3T 411 g8f 20 fhe @1 Farg db
U ST IR IFH VT fI9 1 @8 AT AR b AHA AN A fAvEH § - U, Tl o

oeal Ry arer feuye feggder smar syl Here you are delaying it, and in
Chhattisgarh the construction of barrage is continuing. You have to impress upon
the Chhattisgarh Government to stop the construction; otherwise, they will
construct the barrage and stop the water. The whole of Odisha is charged over this
issue. Our demand is that the Central Government should intervene in the matter
immediately, establish a river water dispute tribunal and also instruct the
Chhattisgarh Government to stop further construction of those disputed barrages.
HON. SPEAKER: Shri Venkatesh Babu.
... (Interruptions)
SHRI T.G. VENKATESH BABU (CHENNAI NORTH): Thank you, Madam. ...

(Interruptions)

AR Jtemd : AU Rd! Fgar fhar 8, STd ugd Hiet il

.. (F9gT)
SHRI BHARTRUHARI MAHTAB: We want a commitment from you.

(Interruptions) You have to respond. The Central Government has to respond. ...
(Interruptions)
AT STeAe ¢ § N e H Ul el R qeball |
.. (=7aam)
SHRI T.G. VENKATESH BABU : The introduction of NEET has created a huge

uproar in Tamil Nadu and many pertinent questions are raised. ... (Interruptions)
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Our beloved leader Puratchi Thalaivi Amma had categorically opposed to the
introduction of NEET as it was a direct infringement on the rights of the State and
would cause grave injustice to the students of Tamil Nadu. ... (Interruptions)

13.05 hours

(At this stage, Shri Tathagat Satpathy and some other hon. Members came
and stood on the floor near the Table.)

The Government of Tamil Nadu had established many Government medical
colleges across the State to achieve the optimum doctor-population ratio and to
augment its medical services infrastructure. ... (Interruptions)

13.06 hours

(At this stage, Shri K.C. Venugopal and some other hon. Members came
and stood on the floor near the Table.)

If these seats are taken away by the students of other States through NEET,
it will create non-availability of doctors and medical services, particularly in rural
Tamil Nadu. ... (Interruptions)

This is about NEET. This is a matter of public importance. Please allow us.
... (Interruptions)

HON. SPEAKER: Do not do like this. Please go back to your seats.

... (Interruptions)
SHRI T.G. VENKATESH BABU : Keeping this in view the Tamil Nadu
Legislative Assembly has passed two Bills for protecting the existing admission
policy. ... (Interruptions)
HON. SPEAKER: Shri P.R. Sundaram and Shrimati V. Sathyabama is permitted to
associate with the issue raised by Shri T.G. Venkatesh Babu.

... (Interruptions)
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HON. SPEAKER: The House stands adjourned to meet again at 2.15 p.m.
13.07 hours

The Lok Sabha then adjourned till Fifteen Minutes
past Fourteen of the Clock.

93
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14.17 hours

The Lok Sabha re-assembled at Seventeen Minutes past
Fourteen of the Clock.

(Shri Hukum Singh in the Chair)

MATTERS UNDER RULE 377"
HON. CHAIRPERSON: Hon. Members, the Matters under Rule 377 shall be laid
on the Table of the House. Members, who have been permitted to raise matters
under Rule 377 today and are desirous of laying them, may personally hand over

text of the matter at the Table of the House within 20 minutes.

Only those mattes shall be treated as laid for which text of the matter has
been received at the Table within the stipulated time. The rest will be treated as

lapsed.

* Treated as laid on the Table
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(i)Need to expedite construction of bypass road in Garhwa city, Jharkhand

£t fw] qarer I (TR ST | 25 a¥ g Tedr T 91 AT| IR 3MTST b el SR D

fog qrgure @1 i 7€ @ urn R, uRumREwT Tedl wER W daN oAl fasi o ared
e & Iy SIRIA ¥_T BT &, 919U 81 819 ® BRI U - oiel ddbRied o fh.H. &
Tl WER W ORA @ (Y Ol 99T 1§, a8l I A W 9N aiel bl HIS B DR
geeT B Rt T & &l 2| Seekdd § [ Tedl R SR UeYl, IR 9 Sie i
IR DA T ga e 2

Tl TR ¥ IO Tl TSa-JSRFR AR UH.U9.-75 # AT ©l 981 Teal ¥ @l e
BU SfIBTYR ST arell A UH.U9.-343 TSl 8l 39D BRI el qRrerd & 8lepR g1 dil
T B A 99 g ATeaTed MSAT W HIHT W& H I[ORT Tl 21 QAT IR B 41 AP
FHIH! FHITT B & HRY S A1 & JoRd & QRN SRA-A (RIRT a9 IIRA 2| 3HD BHROT
TG WX Bl TR BT d1e% Bl Al & forw a9ar 8 ot 81 dfi-eft 92 et o &
HEAT USdT B 98 R AR B ft g6 R g w8 ST g1 W & A b i
fopR R e ufase™l Td smardl & @l Bl W BIw! W Sia Usal ®1 el
el a9 & 915 T & TR B (70 85U & forg |/ 2t & 21 oifeh o711 b arsuTd Bl
i 1 R o1t a9 g9 forg d &1 B T qR1 TS fBAT S b1 | SHhT SRR G
B BRI THTH ATAGT DU B @ 2l R it b s 3R wd &1 dm gwr T8 b
gl 39 dew # # gAvEnes & A AfUeNl 4 W &l aR JArhe wR gl gl iR R 7
DI WY IRTTT T8l gl §l S § s &1 Sffeiie Ao R® 81 488 avd® &l
bl Bl

31t #§ AR IS ot HA S W SR e g 6 ear arsure &1 i S
oY QRN BRI BT HE DR
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(ii) Need to construct a rail over bridge on level crossing
no. C-48 on Jalore-Ahore road in Rajasthan

#t YTl TH. wRea (WER): FAeel Was Y s ¥ ufifeT 45 A 50 ArermfSAi TRt El
30 fRIG & T &R oY B¢ § Uh IR Yoad HIRET d 8 ofrar gl Ut fRufa & ared
ATAD] DI ¢ B IO & d1G DINTT & Gl BT SR AT TSl gl U H &g IR ARl Bl
TR IR BT AHAT HRAT TSl g1 SR F Bl UH.U9.-325 el URdTfad 8 & HROT
fea-ufafes Sftva agar < <&t 2|

31d: ARSI B AR DI S8 Y SMTAR-ATBR AF W I qHUR G dl-48 &
WM W SN YT BT (A0 HRar 2 N A1aehh Had Io S|
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(iii) Need to ensure proper implementation of Pradhan Mantri Ujjwala
Yojana in Kanpur Nagar and Kanpur Dehat districts of Uttar
Pradesh

2 a5 e W (SHERYR): § AHR &1 &M IR Yo% & UG HMHYR TR UG <8l 4
FETTHAT S B AgEdiell Ioodell ATSHT H el Sff & ARAAIs & AR AR HAT
EIESI

T Ioode URASHT | IRV ARG & RG], @RIGY Afgefldli, & Sffad H
SHifreTt aeara AT g, fhg swa fharaaa & amg it TRt &k S9a evant ffea
1A U 31 3R a¥fell & ARGHY el 8 8, O ARl & Sfea aw T8l e
@I gl A, HHYR B & AH™T @ue AT &t I TARId HaRUT, ST@l S A 5300 Td
HIGTAT ST 1600 8, H HTH T¥ib | 78S 20 N & M qraan Gt # efier fby 7y 2
U R Rl & o Arl @ 1 et @ 21 s Sifa dRieR R By oM @t wEdl
JMITIHAT gl D IATal TRl A A Toikil J1feTpl gRT daRF & dccl 700 I T
1100 %. I B! agell & PRI I8 AW 2| SHUG HHYR B [dbr Ws AT & U Helell
H R i gueT It fAave & ST § IuHaarsil T Uoidl AIfad gRT 89 @1 S
fPy S & Hde H ST HRE], AMRNBINAT & FHel e IR [y, §9 W Achld A

T SR QNI W & BRATS DI ATGLIDAT 5, T 59 Fg@qyl Ao WR PIg gedl F
T D |

3d: ARHR 39 Qe Td Ia AT & feohamad 3 Nawid HRIArs &) &1 Gl 6|
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(iv) Need to revive Cachar Paper Mill and Nagaon Paper Mill in Assam

SHRI RAM PRASAD SARMAH (TEZPUR): I would like to draw the kind
attention of the Government towards the worst condition of Cachar Paper Mill &
Nagaon Paper Mill and its employees in Assam. These paper mills were established
by the Govt. of India with a view to increase industrialization of the State and
provide sustainable livelihood to the people of the State of Assam. These Mills, for
decades, were running smoothly. But on account of the slackness of the
management, with some alleged corrupt officials ruling the roost, the Mills started
suffering losses and gradually the Mills turned into sick industries. Both the Mills
own hundreds of acres of land and other infrastructure, such as staff quarters,
Kendriya Vidyalaya, workers welfare centres and more than thousand employees
and workmen. Cachar Paper Mill and Nagaon Paper Mill were made inoperative
causing unemployment to atleast two lakh people of the backward areas who were
dependent on the Mills. The bamboo growers & suppliers of the rural areas of
adjoining district/region have been severely affected, in other words, rural economy
of the industrially backward State like Assam collapsed and large employment
opportunities jeopardized.

I urge the Government to consider very seriously and take immediate action
to meet the shortfall of more than one million tonnes of paper requirement per
annum, by setting up new paper industries in country and also to take necessary
steps for revival of already established Paper Mills like Cachar Paper Mill and
Nagaon paper Mill in Assam.
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(v) Need to establish AIIMS in Begusarai-Barauni industrial area in Bihar

1. e g (ERE) : ER A WRA SRER A T B Gie &1 o fomn § ok aw
HEl ¢ [P AR WHR el SHF Sucel PRI g8l A AR @il S| 4 d @8R
ARBR T D5 DI AU g9 070 I @A &l BT B R-GAR e &F ger &
T feER @t gl Sfeifies JIoEr 21 a8l Reead 8 wiéamsor 21 W # dH-d g
ywrfad € o fEiones €1 BR oF UR.T9.-31 BT 91T ST @1 g1 gl e ghrgal
3R 400 U SHF WY HXR @ oy f[eR WeR 7 a¥ qd affdepd &x & ©1 givn,
feperiisr, sRRAT, A, THRIYR, PR & A FRRE-RAT gsal 2| e TR 8 dasi
FH T H SRR H B TR & fo [98R 7 399 g g S8 T8 gl

3T H ARG WRBR A ATE BRAT &, [ FERI-RAT A & & 3favid g &l
Qe Bl Wig
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(vi) Need to expedite construction of approach road to Basual bridge in
Sitamarhi district, Bihar

sl w1 2t (RaeR): § WRaR & &9 iR S9aT S didme! el & o IEs
# Ao sie IR g B IR Mg R AN F| ST & AH AN W IH
I gof &1 70T SR 99 2011 H URW 3T S AN 2014 H d9HR IR W B a1 2] Wy
@ & A YRAT B sl g 6 4 IRrE T8 8M & HRU g6s uHE s BT FHI
T B W <@ 2| R 9 g § argl &1 gREred aifed 8§ 3R ARl B SRl o B a9
T g3 21 I8 Yo Jorde-udlHl g U¥ W 91 § a1 Aame! el & Jods srved U4
IR Tde qrETerd AT 3O S gl Wl BT e § Siredr g anf & A F srraw
gfiRd B ST @ R Al @ wrwl qfEmal B A AT TSl gl I8 STl rdd
el 1d Tovrat gWifad § 9 39 4o & AT @9 ¥ S ard &1 e @1 o i
HH |

3d: WBHR ¥ IR T & SHfd § SWied q4idd §ol & QU s & FH107 Bl dl
oS quf HRIPR, SHDT TRATAT Y BRI o MaRIH HRATs DI S|
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(vii) Need to reduce the number of text books and other
articles used in schools

SHRI RAMESHWAR TELI (DIBRUGARH): I wish to draw the attention of the
Hon’ble Minister for Human Resource Development to a very important issue.
Nowadays the school children have to carry very heavy bags while going to school.
A school bag contains not only books, pencil box , copies, water bottles, Tiffin box
etc. but it also contains a yoga mat or the project work a student is assigned to.
Moreover, as many school buildings are multistoried and without the provision of
lift, the small children find it too difficult to carry their satchel to their classrooms
on the upper floors. This has posed a serious threat to the health of our small school
going children. A recent report says that there is an increase in the number of
school children having back pain which further leads to fatigue, chronic headache,
irreversible back deformities and breathing problems. Children lose interest in
coming to schools with the stress of carrying heavy bags.

I, therefore, request the Hon’ble Minister of HRD to take appropriate steps
to reduce the weight of the bags of school children.
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(viii) Need to remove toll tax on State and National Highways particularly on
Panipat - Muzaffarnagar road

N gpa Rg (@Bv) : Ngad TN B9 & 98 IRG 9 H UH GHN B FOTS o &
TS, AT B BT FAG B QAT AT | AT Bredh A SIEIRMT = $HHBT W@iTd fHar| 3
AReT # faeary o 6 o qr& ART W AT faRlg AWR HRAT AW BT | IR I AT
H AR I B AN W I T Aps] =M R AT IID 4 T < 9qdl (BT 1 @
gl HW-H arel Bl el arg | U B Uscl 8, RO dRIel wud BT Ugiforad ugred
T2 Bt 21 0 oft e € O A IR @1 31 Sifaer T8 § SN UTIa- TR R U
BIel A1 gl By fh YR B Dls Jfagr A=A B T8 Aol weg I T4 b g W
BRATUT ST B TR® AT A AT IGell Bl A 2] T ARBR | G B GHIG B Ueh
PR YUSAl A1 B & Al IFIUG-GOFHRTR A1 G 3 HFM GR o7 dlel el e 1 qHT
ferar g
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(ix) Need to establish a Jawahar Navodaya Vidyalaya or Kendriya Vidyalaya
at Village Rera in Allahabad district, Uttar Pradesh

#t M1 TROT [ (SATREE) : A FFGT &5 H U J91 W1, dediel a1, el sefreEe 9

R 2l I8 W T SR Ay farey a1 s fQeras @ @ 99 1990 H g8 oftl
YR ST Ut Bl Dy ARBR gRI 9T 500 gFedR YA SAFEUE &1 T off | Sad vl
TH g & oy GRR & S99 IR 9 SR @t iR fod I 9@ dedl Gsd a1 i
fpar = arl iy @ IS AT H A qen Ry ard R W o ot a9
TSR # M7 © 6 sl S PR gRI I AT Pl TG PR 4 Fol S8 HRA
H I R fear 1A 21 WReR 4 a7y SRy 2 P SfareR Ay ey a1 s fawrery
DI Y WRAMUYT PR DI HUT BY, FAMP {9 T 9 AFRTET B
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(x) Improving railway facilities in Korba Parliamentary Constituency

ST, defielier AEdl (BIRET) @ WX AT &3 DREN F 9 B A9 fQeelt v Yo Al et o
H1 GRATS qad= § A8 B BT 2l TSl G- 18237 BRINAITG YR Wl e R ¥
IHAAR TP SR &, BT URATAT DRAT A [TAR dp TIoR & w0 H fhar o@r 8, w1
AR A AR & WY 3 R R® # 8 A 37 S g1 ¥ yeR 18239 Rrawer v
BRAT | ANYR qH il § IRy ol # gapt WY i sevra faemaqR € 21 37 < oAt
DI AR & FHI DIRAT Tb AT ST IARH | A XA HAT S AR HRAT BRAT
AredT & o qd # uReTford BRAT-AR SRS YRGBl gRErer G URY fhar Wi, I
SFATRAAT B FEICIfE A § AT 3h dR WX gRI I8 A B S bl & 394D A &
BRI H IO $¥e-ave BRISR Yol drge NavT (BRAn) | Yoyl s (fSefrrgR) & fior
BRI B AT AT & G B qAT Ul W 5 9ul § 3d qb SEH AR qAT IAuferd
wafer T8 gS 2l Sad gRAST @1 qaieRy Widfa |fed 3 qieneli 1 FRIRU B gU
T s @t i Fem @1 IRY B gl
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(xi) Need to establish an Agriculture College in West Champaran
district of Bihar

1. ol Srware (ufees Temen) o f9ER @1 ufted TRy Rren oY vae 2l 39 e §
HfY wEIfderad @em d Ral ua! &1 Igfe Te § $F aNd § 3Iftd dv 8 dahdl
gl
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(xii) Need to regularise the services of Shiksha Mitra in Uttar Pradesh

St oi] aren (Rifdm@) @ gl DI 7 SR Uew H 1.78 g Rienf#=i o Aerid JeqID
@ w0 e B R @ IRGIHT SR faan iRk Wi & 9l j1ed od §Y S dobldl
B W #4T &R ATl BIE 7 Pl 6 Rienfisi @1 Rierd 9l oY siluiRe uen # g1 arm
3R S AR d YA H A RS 9 Bl Bl | G DI S HEa B 91 IS¥ B U
a1 o e AR 21 8@ Ia! e WeR R § 6 I foau a8 et gl

T ARBR A WA € 5 RIenf¥al B1 B adR Il FRHAAHR0 B A WHR
A A 2 5 Sfd I HT BT A TSl 8 Wl q9 A Il Yeb MiTad Ay faAr Sy
Rt 39 ANl & gRaR WR BIg 3N Hepe 1 31 UY|
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(xiii) Need to set up an independent Physiotherapy Council of India

ADV. NARENDRA KESHAV SAWAIKAR (SOUTH GOA): I raise an important
issue being faced by the Physiotherapists in India. Before coming to the issue, it is
pertinent to mention certain facts. At present there are 296 colleges offering under
graduate Physiotherapy Programme and 116 colleges offering Masters in
Physiotherapy. PhD Programme is offered at 16 Colleges and Universities in India.
65000 Qualified Physiotherapists are practicing in the country. 35000 students are
engaged in the profession. According to Census 2001, the elderly population in
rural India is 12.2 million and 31.8 million are in urban areas. There is no facility
of Physiotherapy in rural areas. With this background and the fact that the World
Health Organization have defined Physiotherapists as independent healthcare
professionals to assess, plan and treat, I would, therefore, strongly urge upon the

Government to consider setting up an independent Physiotherapy Council of India.
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(xiv) Need to appoint new Environmental Protection Committee
for Dahanu Tehsil in Maharashtra

SHRI CHINTAMAN NAVASHA WANGA (PALGHAR): Dahanu Tehsil in my
parliamentary constituency was declared ecologically fragile area in the year 1996.
For this area, environmental Protection Committee under the Chairmanship of
Justice Shri Dharmadhikari was appointed by the Central Government in the year
1996. Same Committee is still working since 1996 and Head Office of the
Committee is in Mumbai. Dahanu Tehsil is one of the Tribal Tehsils and most
backward Tehsil in Maharashtra. I demanded many times to cancel the status of
ecologically fragile Tehsil attached to it and appoint new environmental protection
Committee but till date no new Committee has been appointed. I, therefore, request
the Government to appoint new Environmental Protection Committee for Dahanu

Tehsil and its Head Office should be at Dahanu.
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(xv) Setting up a campus of Central Tribal University, Amarkantak
(Madhya Pradesh) in Bastar, Chhattisgarh

#ft s W () : BAe, TRR N § dsig fedrdl faeafdenad wnfia &1 &1
YRATd A AT fIhRT H3Terd Dl Ao 1T AT| I8 URATd U9 B feardy d=om uRug &

do® W STTHINRT Tl US¥ & S UG &I Ad G [9Hd #3Te g1 3= R fQam T

AT

anfeard) #=on uRyg @ Yok § 39 YA W Y- I91 g8 & vd I8 oty form @
fr BRINTG IST W T 3FRbGed § Adlferd b=y Infearft fazafdemey &1 o1 =k &
Sl @ faRIy e &g @lrell S|
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(xvi) Regarding upgradation of railway infrastructure at Karunagapally
and Kayamkulam Railway Stations in Alappuzha
Parliamentary Constituency of Kerala
SHRI K.C. VENUGOPAL (ALAPPUZHA): Karunagapally and Kayamkulam
Railway stations are two important stations in the Alappuzha Lok Sabha
Constituency and still face a lot of infrastructure deficiencies. Kayarnkulam is a
main junction station in between Ernakulam and Thiruvananthapuram for both the
ways via Kottayam and Alappuzha. Revenue wise also Kayamkulam station is one
of the top stations in Trivandrum Division with stoppage of almost all trains
excepting Rajdhani. Even then this station is facing lack of amenities and
infrastructure shortage. We need to timely address this and urgently allocate an
amount of Rs. 10 crore for the platform shelter extension works in this station.
Upgradation of the status of Karunagapally railway station to B grade is also long
pending and needs to upgrade its amenities also on the basis of passenger strength

and revenue.
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(xvii) Need to revive Calicut Port in Kerala

SHRI M.K. RAGHAVAN (KOZHIKODE): Calicut, my parliamentary
constituency, has a long lasting maritime history and was the main centre of spice
import as early as the 7th Century when the Arab trading merchants came there.
The Light House in the city is still operational and these clearly establish the

presence of an active Port in the city.

Today, the Calicut Port is defunct and has only a small fishing harbour, a
little away from the main site. Calicut has high potential to re-emerge. Suitable
maritime infrastructure matching the present day needs is required immediately to

revive this.

The proposed revival of the Port can begin with the construction of a cruise
terminal along-with a new breakwater. This can create more avenues and potential

for the tourism sector, which is now confined to Cochin Port.
The proposed development of the Port will also help the Navy and
Coastguard authorities. The project cost for the first phase is expected to be around

Rs. 100 crore.

I urge upon the Government to bring out a DPR and revive this port.
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(xviii) Need to review the proposal to divest Kamarajar
Port Ltd. in Tamil Nadu

SHRI T.G. VENKATESH BABU (CHENNAI NORTH): The recent decision of
NITI Aayog to divest government stakes in Shipping Corporation of India and
Kamarajar Port Ltd. (KPL) is strongly objected by employees, contract workers and
even by the Ministry of Shipping.

Presumably NITI Aayog is racing against time to meet this year’s target of
divesting Rs 72,500 crores of which a sum of Rs 15,000 crores is to come through
strategic sale, has come out with the proposal to divest government’s stakes in the

Shipping Ministry’s Undertakings.

KPL was incorporated under the Companies Act, with a Centre holding 67%
and the remaining 33% held by Chennai Port Trust. It is a Major Port, a model
landlord port with 100 permanent employees and nearly 1,500 contract workers and
it is the lifeline of the State of Tamil Nadu. It is functioning without any grant/aid
from the Government but paying dividend every year to the Government. It has the
capacity to handle 44 MTPA. The Indian Oil Corporation Limited is developing a
captive LNG Terminal in KPL to handle 5 MTPA with a re-gasification facility. If
KPL is privatized, it will affect the livelihood of thousands of direct and indirect
workforce. I shall, therefore, strongly urge upon the Union Government not to

undertake disinvestment and privatization of Kamarajar Port Ltd.
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(xix) Need to establish a Kendriya Vidyalaya in Bangaon, West Bengal

S FHAT SR (Fa) AR faTEE & a9, ARA-gieTae W & GHIY U Ui
&3 8 o'l g & 5 as 9 oifde wgen Rl & ford ufem - orgR e wfed @ o &
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B AR & A1, el TTUFT & AR T Bl Pol TIGAT 18,71,747 AR A dY
B IF W AP AN DI AT D g wurdt wierar R 90.25 FiAR Bl

fh gUIT I SN D1 ol AHY W 7Y & H U Ao Whel ¥ dfd @1 T 8l
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(xx)Need to provide sufficient funds for research activities in
pharmaceutical industry in the country

DR. RATNA DE (NAG) (HOOGHLY): Pharmaceutical industry holds an
important and prime position in the scheme of things as it takes care of the health
aspect when it comes to caring and treatment of people. It goes a long way in
ensuring the health of the country. But to the utter astonishment of every one, the
amount of funds infused for research in the pharmaceutical industry is not only
insignificant but also negligible. Things should not be like this. Research activities
should be given all the push and patronage is required in the pharmaceutical
industry. Unless and until, efforts are made to allocate more funds, how can we
tackle growing diseases all through the years as we are facing numerous issues
concerning spread of vector-borne diseases in the monsoon season. On the one
hand we seek more funds for research, on the other hand, when the National
Institute of Pharmaceutical Education and Research (NIPER) sought Rs. 249 crore
during the 12th plan a paltry sum of Rs. 9.39 crore has been received by NIPER.
Under such despicable circumstances, how can the NIPER carry out research and
compete with MNCs which take away large slice of medicine manufacturing.
Keeping in view the above sorry state of affairs, I would like to strongly
urge the Government to ponder over research funds in pharmaceutical industry and
allocate more and more funds so that a way out could be found for caring and
treating diseases prevailing in vast areas of our country and at the same time

compete with the MNCs so that the prices of medicines are brought down.
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(xxi) Need to review the decision to disinvest National Aluminium
Company Ltd (NALCO)
SHRI BHARTRUHARI MAHTAB (CUTTACK): The Government of Odisha has
requested the Union Government not to offload its stake in National Aluminium
Company Ltd. (NALCO) at regular intervals as it is a profitable Navratna Company
and a symbol of Odisha's pride since long. But the Union Government has recently
offloaded its stake in it despite the fact that the NALCO has been expanding its
production capacity to increase its profitability. So, such a decision of the Union
Government will not only have adverse impact on the expansion plans of the
Company but also aggravate discontentment among the people of Odisha and
employees of the Company. I, therefore, urge upon the Union Government to keep
the further disinvestment of NALCO in abeyance, allow it to flourish and to
address the concerns of the people of Odisha and employees of the Company in this

regard.
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(xxii) Need to formulate a National Policy on Thalassemia

DR. SHRIKANT EKNATH SHINDE (KALYAN): India is facing a unique
problems in the form of growing number of thalassemia major patients. Every year,
at least 10,000 to 12,000 children are born as Thalassemia major patients. At
present, the number of Thalassemia major Patients is about 3 lakh and the
Thalassemia minor patients are about 12 crore, i.e. about 10% of India’s population
is Thalassemia minor.

The cost of treatment for Thalassemia major is huge, often breaking the
financial backbone of the family. At least Rs one lakh is the cost of treatment per
patient every year. Therefore, the total burden of this disease born out of genetic
disorder is at least 50 thousand crore annually. A Developing country like India
cannot afford this burden.

There is no permanent cure. A Thalassemia major Child doesn’t live beyond
a certain age. The average age of survival is 25 to 30 years. With advanced
medicine, certain patients live upto 50 to 60 years. However, increased life means
increased expenditure and continuing mental and physical stress.

Thalassemia is a genetic blood disorder commonly characterized by the
abnormal production of hemoglobin in the body. The abnormality results in
improper oxygen transport and destruction of red blood cells. It has wide-ranging
effects on the human body like iron overload, bone deformities and in severe cases
can cause heart diseases. The disease has no cure and people living with
thalassemia major require regular blood transfusions as an effective measure to
prolong life.

The Thalassemia major Child is born out of the marriage of two thalassemia
minor patients. Therefore, the only way to prevent the spread of Thalassemia major
is to avoid the marriage of two thalassemia minor patients. However, at present the
awareness about this issue is very low in India. Therefore, blood test for

thalassemia minor is not conducted as routinely as blood tests for other diseases.
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Therefore, it is imperative that the blood test for thalassemia minor be made
compulsory before marriage. This cannot be left to the individual choice as it
involves social health and economic issues. Therefore, I request the honorable
Health Minister to formulate a National Policy on Thalassemia as well as make a
law to make the blood test compulsory before marriage to ensure that that bride as

well as groom are not Thalassemia minor patients.
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(xxiii) Need to give emphasis on Marine research in the country

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): As a
representative of a coastal constituency, it is imperative on me to highlight the
plight of the fishing community in this august house. Despite being one of the
largest fish producers in the world, the plight of fishermen in the coastal region of
the country and especially in Andhra Pradesh is miserable. According to the 2010
national fisheries census conducted by Central Marine Fisheries Research Institute
(CMFRI), 60.57% of the fishermen families were under BPL category. The
situation is even more alarming in the state of Andhra Pradesh where 97.3% of
fishing families were below the poverty line. The average per capita yield is much
lower than advanced fishing countries like Norway or Chile. According to World
Fisheries Report of UN-Food and Agriculture Organisation. the per capita
production in India is just 2 tonnes, while as in Norway it stands at 172 tonnes and
in Chile the number is 72 tonnes.

While this Government under the guidance of the hon'ble Prime Minister
has taken monumental steps in improving the condition of agriculture and dairy
farming, focus also needs to be on investment for marine research. Report on
marine R&D and aquaculture research from the Nordic Institute for Studies in
Innovation, Research and Education suggests that total investment in marine
research in no way is about 258 crores, while as a whole Union fisheries budget in
India amounts to Rs. 401 crores. Out of this, only Rs. 139 crores have been
earmarked for research. The need is to shift focus on marine research so as to

evolve enough technological advancement to improve the per capita yield of the
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fishing community. An improvement in the average yield will in itself result in
better income. The current state of poverty of the fishing community merits that
investments in research also be undertaken to improve the quality of yield as well
as weather information system. I am confident that this government will lay special
emphasis on marine research in the next Union Budget to improve the economic
condition of the fishermen and to fulfil the hon'ble PM's extraordinary vision of a

‘blue revolution’ in the country.
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(xxiv)Need to construct an indoor stadium for cultural and sports activities in
Pratapgarh parliamentary constituency, Uttar Pradesh
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(xxv) Regarding implementation of MPLADS Projects in Hisar
Parliamentary Constituency of Haryana
SHRI DUSHYANT CHAUTALA (HISAR): I would like to bring to the notice of
the government the negligent and casual attitude of the district administration and
Haryana Government in implementing and executing the works of my MPLADS
funds. Till date nearly 1493 estimates for developmental projects have been
prepared but the district administration chooses to ignore them despite the mandate
of doing it within 75 days. As far as the completion rate of my projects is
concerned only a few have been completed and there are about 85 projects for
which the work has not even begun. This is causing great injustice to the people of
my constituency since the installments of funds in my MPLADS funds are getting
stopped. Therefore, I urge the Government to take strict action against the district
administration of Hisar and instruct Government of Haryana to expedite all works

recommended by me without further delay.
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(xxvi) Regarding permanent solution to the agitation/demand
of statehood to Gorkhaland
SHRI PREM DAS RAI (SIKKIM): The recent outbreak of agitation in Darjeeling
Hills for statehood demand of Gorkhaland has caused death of 11 youth from
police firing. This is not acceptable. Sikkim is suffering untold loss from blockage
of its only lifeline, NH-10, for transport of essential goods and commutation by
students, people needing medical aid. Tourism, a strong driver of economy of
Sikkim, has been disrupted due to the sustained unrest, with over 1 lakh hotel
cancellations. Given its delicate geopolitical location, maintenance of peace within
the region is very important. Hence, I request the Government of India to take
cognizance of the issue without further delay and seek a permanent solution (State
of Gorkhaland) for people of Darjeeling Hills which would benefit the nation and
Sikkim. "Sab ka Saath Sab ka Vikaas" will only be possible in a new order in the

region which is geopolitically sensitive (Dokalam).
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(xxvii) Need to impose restrictions on import of spices

ADV. JOICE GEORGE (IDUKKI): The price of the black pepper has been
decreased due to indiscriminate import of inferior quality black pepper from
Vietnam through Sri Lanka and the fluctuations in the price in the future trading.
Low productivity attributed to many reasons is a major threat for the pepper
cultivation. This problem is also faced by cardamom, coffee and tea farmers too.
Unless the government ensures fair price for the spices, it may lead to distress in
the sector and end up in causalities like suicides. The Government should take steps
to prevent the indiscriminate import of spices through Sri Lanka and other
countries which are parties to Asian and other trade agreements without paying
duties. The Government should enforce the regulations and impose restrictions in
importing of spices by tightening the checking mechanism in all ports. Government
should also make use of the new tax regime under GST to curb the sale of imported

spices.
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14.18 hours
STATE BANKS (REPEAL AND AMENDMENT) BILL,2017
HON. CHAIRPERSON: The House shall now take up Item No. 50.
THE MINISTER OF STATE IN THE MINISTRY OF FINANACE (SHRI
SANTOSH KUMAR GANGWAR): I beg to move:

“That the Bill to repeal the State Bank of India (Subsidiary Banks)
Act, 1959, the State Bank of Hyderabad Act, 1956 and further to
amend the State Bank of India Act, 1955, be taken into
consideration. ”

Sir, I would request that the Bill be passed. g T agd & -1 fdat gl
HON. CHAIRPERSON: Motion moved:

“That the Bill to repeal the State Bank of India (Subsidiary Banks)
Act, 1959, the State Bank of Hyderabad Act, 1956 and further to
amend the State Bank of India Act, 1955, be taken into
consideration. ”
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SHRI S.p. MUDDAHANUME GOWDA (TUMKUR): Thank you, Sir. At the
outset, I would say that we are not opposed to the State Banks (Repeal and
Amendment) Bill, 2017.

The reason for the acquisition of the subsidiary banks, as assigned by the
hon. Minister, is the improved productivity and customer service. This is the
reason mentioned in the Statement of Object and Reasons of the amendment Bill.
For whose service and productivity this merger is taking place?

Sir, more than seventy per cent of the Indian population lives in the rural
areas. An ordinary citizen, including a poor farmer and the last person of the
society, should feel comfortable to enter any commercial bank. But, what was the
position? Why the most historic and revolutionary decision of nationalising the
banks took place on 19" July, 1969 when Indiraji was the Prime Minister of this
country? Sir, the exact reason behind such a revolutionary and a historic decision
by late Indiraji was that the ordinary and the last person of the society were not
allowed to enter in a commercial or nationalised bank. He was not feeling
comfortable with any commercial bank. Agriculture was not at all considered as
one of the areas where the banks are supposed to give credit to the farmers. That
was the rationale behind taking a drastic decision to nationalise the banks by late
Indiraji.

Sir, in the year 1969, only 8,261 rural branches were there in this country.
Prior to 1969, more than 70 per cent of the population lived in the rural areas and
more than 70 per cent of the people of this country were dependent either on
agriculture or agricultural operations. But, still the number of branches, earlier to
1969, in which this nationalisation of banks took place, was only 8,261. But, after
the nationalisation of the banks, by the year 2000, the number of branches in the
rural areas went up to 65,521. Shrimati Indiraji wanted to shift the banks which
were mainly concentrated in the city areas, to the rural areas to enable the common
man or the agriculturalists to obtain the benefit and facilities from the nationalised

banks. That was the reason behind it. But, what is the feeling now? Of course, by
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merging the subsidiary banks, the State Bank of India is now feeling as a big
brother. At least, the State Bank of Mysore, which was in existence in Karnataka,
had a lot of branches in the rural areas. People used to feel that the State Bank of
Mysore was their bank. A lot of agricultural and subsidiary crop loans were given
to the farmers by the State Bank of Mysore. But, by merging that bank with the
State Bank of India, the people of this country, particularly the rural people, are
feeling that there is some infringement of their rights in terms of getting loans from
the nationalised banks. It has become a big bank. Now, only the corporate sector
and the bigwigs are capable of entering this bank. The common man will now feel
that the State Bank of India is not his bank. That is the feeling.

Sir, I now come to NPAs. What is the level of NPA in the State Bank of
India? There are Rs. 1.8 lakh crore of NPAs in the State Bank of India. At the end
of December, 2016 ... (Interruptions) It is the information furnished to me by the
Reference Wing. If it is Rs.96,000 crore, it is well and good. You are short of
Rs.10,000 crores.

HON. CHAIRPERSON: Please address the Chair.

SHRI S.P. MUDDAHANUME GOWDA : Sir, Rs. 1.8 lakh crore of NPAs are
there in the State Bank of India. I think it would be appropriate to quote Shri
Venkaiah Naidu, the incumbent Vice-President, who as a Minister made a
statement that big people are responsible for higher NPAs and not poor people.
That was the statement he made. Everyone feels that NPAs are not only in SBI, but
it is there in all commercial banks and it is a big sum of money which has gone
waste and it is at the cost of the poor people that this amount is growing.

In addition to this, the State Bank of India is imposing some stringent
conditions on customers. Nearly 31 crore people are being affected by the decision
taken by the State of India with regard to keeping a minimum balance in the saving
accounts. Nearly 31 crore people of this country are going to be affected by this
stringent action by the State Bank of India. How can a bank impose a condition on

a poor farmer who is having an account with the State Bank of India in a rural
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branch to have a minimum balance in his savings account? Otherwise, penalty
would be imposed. This is a very bad decision. How can we call this entire system
as people-friendly? Furthermore, the bank proposes to impose charges for cash
withdrawal and also service charges. All these decisions are anti-poor. These
decisions are not in favour of the poor people of this country. We must feel in this
country that the banks are meant for the common people. One should feel
comfortable while entering the bank. But by imposition of these stringent rules like
imposing service charges and keeping a minimum balance in savings account
makes a common man very uncomfortable. Earlier minimum balance was Rs. 500
and now it has been increased to Rs. 1000.

Sir, I would like to draw the attention of the Government to the fact that
people in this country, particularly the farmers are in a very critical condition. On
the one hand, there is excessive rain in Northern India and on the other there is no
rain in Southern India. I was listening to the speeches made by my colleagues here
that because of heavy floods in the North-Eastern region, and Northern India
including the States of Gujarat and Rajasthan, people are facing a lot of problems.
The State of Karnataka is reeling under drought for the last five to six years. There
are a lot of water tanks in the State. For the last 15 years I have not seen that these
small tanks in the State of Karnataka are being filled with water and the
consequential effect is that there is depletion of underground water. In addition to
this, there is a lot of problem even to get drinking water. This is the situation.

Sir, finally, the suicide by farmers has assumed alarming proportions in this
country. For the last several days farmers from one State are sitting on a dharna
here. Not only that, consistently there has been an increase in the suicide by
farmers. The Government of Karnataka took a revolutionary decision of waiving
off the loan of the farmers to the tune of Rs. 8261 crore.

HON. CHAIRPERSON: Shri Gowda, please conclude now.
SHRI S.P. MUDDAHANUME GOWDA: The Government of Karnataka
under the leadership of the Chief Minister, Shri Siddaramaiah, has waived off
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loans of farmers upto an amount of Rs. 50,000 in the cooperative sector. My
friends in the Treasury Benches insisted on waiving off farmers loans. They
assured us in the State that they are going to get the farmers loans in the
commercial banks waived off through the Government of India.

Now, using this opportunity, I would urge upon the Government of India to
waive off farmers loans in the commercial banks so as to enable the farmers to
breathe peacefully at least for sometime, to prevent farmers suicides in the country
and give an assurance to the farmers that they can also lead a respectable life in this

country.
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SHRI SHIVKUMAR UDASI (HAVERI): Sir, I thank you for giving me this
opportunity to speak on the State Banks (Repeal and Amendment) Bill, 2017.

It seeks to repeal the two Acts, the State Bank of India (Subsidiary Banks)
Act, 1959 and State Bank of Hyderabad Act, 1956 and further to amend the SBI
Act, 1955. These Acts established the State Bank of Bikaner, the State Bank of
Mysore, State Bank of Patiala, State Bank of Travancore and State Bank of
Hyderabad. These Banks were subsidiaries of the State Bank of India.

The Union Cabinet granted its approval in February, 2017 which allowed
the SBI to acquire the subsidiaries, and the SBI Act, 1955 is getting further
amended right now. This Bill seeks to amend SBI, Act 1955 to remove the
references related to Subsidiary Banks . These references include the definition of
a Subsidiary Bank in the 1955 Act and powers of SBI to act as an agent of the RBI
for a Subsidiary Bank.

As was asked by my elderly colleague, Shri Muddahanume Gowda, what
was the reason for which the merger has been done? The reason for the merger is
like this. The guiding principle for the consolidation process of banking in India
has so far been as per the Narasimhan Committee recommendations according to
which the move towards the restructured organization of the banking system should
be market driven based, on profitability consideration and brought about through
process of mergers and amalgamations.

As far as merger of banks is concerned, any initiative with respect to merger
of public sector banks has to come from the Board of the bank concerned, the
extant legal framework keeping in view the synergies and the benefits of the
merger and their commercial judgement.

He also categorically stated the Objects and Reasons for which acquisitions
were agreed upon. For the purposes of rationalization of resources, reduction of
costs, better profitability, lower cost of funds leading to better rate of interest for
public at large, improved productivity and customer service, SBI, with the sanction

of the Central Government, is now having a consolidation for which these
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consequential amendments are required. Hence the Government of India has taken
a call and after this acquisition of Subsidiary Banks, the SBI and the Subsidiary
Banks cease to exist and therefore, it is necessary to repeal the SBI (Subsidiary
Banks) Act, 1955 and State Bank of Hyderabad Act, 1956. Five associates and
Bhartiya Mahila Bank become the part of the SBI from 1* April, 2017 making it
the country’s largest lender among the top 50 banks in the world.

Following the merger, total customer base of the SBI has increased to the
tune of 40 crores with a branch network of 24,000 and nearly 59,000 ATMs across
the country. Merged entity began with the deposit base of more than Rs. 26 lakh
crore and advance to the level of Rs. 18.5 lakh crore. Number of staff has been to
the tune of 2.83 lakhs. SBI has become the largest commercial bank in India in
terms of assets, deposits, branches, customers and employees. It has 199 offices in
37 countries across the world in all the time zones as on April, 2017. It will be one
of the largest banks in the world right now in terms of assets and
clients...(Interruptions)

With this it enters the league of top 50 global banks. Its market share has
increased from 17 to 22 per cent. Having made this significant investment in
technology, SBI is in a position to offer the widest portfolio of digital products and
services. Thanks to the merger, additional customers will access and benefit
through these products. The larger branches and the ATM networks will enable the
SBI to offer its products and services seamlessly across India to its varied
customers besides being easily accessible.

After the acquisition of all the subsidiaries or the associated banks by the
SBI, it is not necessary to retain such provisions in the SBI Act, 1955. Therefore,
certain amendments are necessary in the said Act. Insofar as they relate to the
subsidiary banks, amendments are consequential in nature. Furthermore, the recent
merger of five associated banks with the SBI is hailed as path breaking measure.
Three of the associated banks were stock-listed entities in which the SBI has the

dominant holdings, while the remaining two were wholly owned by it.
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If you go back and see the history of the SBI, known once as the seven
sisters, the associated banks had been established by the princely States before the
country’s Independence to serve the local population. These came under the fold of
the SBI after the Government passed the State Bank of India (Subsidiary Banks)
Act in 1959. Thus the State Bank of Bikaner and Jaipur which was a merger of
banks belonging to two princely States, Bikaner and Jaipur, came into being as SBI
subsidiary in 1963. The Bank of Indore, originally established by the Maharaja of
Indore, Holkar, in 1920, became State Bank of Indore. The Bank set up by the
princely State of Bhavnagar in 1902 became the State Bank of Saurashtra. The last
one, Hyderabad Nizam’s Bank set up in 1941 was renamed as State Bank of
Hyderabad. Like-wise the banking outfits of the erstwhile princely States in Patiala,
Travancore and Mysore became the SBI subsidiaries.

The Narasimham Committee had envisaged in 1991 that the SBI should
progressively merge all the seven subsidiaries with itself. It was recommended long
back in 1991. The Narasimham Committee has given a report recommending
consolidation or merger of the associated banks. Long thereafter, in 2008, the State
Bank of Saurashtra was the first to merge with the SBI. Two years later, the State
Bank of Indore was integrated. The Government issued a directive in 2016 asking
the SBI to complete the merger of the remaining five associated banks by March.
... (Interruptions)

2 AR g9 (M=) : 2008 & d1& FAT 3=RIH $© Tl fhaAT?
N Ragar e : 2008 & a1g 3= T BT A, TR d AR 8 TR

Narendra Modi’s Government did it. Shri Muddahanume Gowda, you have

to appreciate that. It has been done under the visionary leadership of hon. Prime
Minister Narendra Modi ji.

First, the associated banks had enjoyed a common identity with the SBI for
long. They had shared the SBI’s logo, highly visible point of customer recall and
rallying point for group affinity. Second, the SBI had been exercising the tight

operational control of the associated banks from inception. The SBI Chairman was
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presiding over the individual Boards of the associated banks which were run by the
top executives of the SBI who were sent on deputation. As a result, the banking
products, operational systems, core banking system, procedure and norms of the
business were all common, Third, all associated banks were operating under the
same Information Technology platform like the SBI. Since the time the SBI
launched massive computerization in the mid 1990s to automate all branches, it had
included the associated banks in the same exercise. In 2002, it had engaged Tata
Consultancy Services to roll out a core banking solution covering the entire group.
So, the associated banks were beneficiaries of the common code and the linkages.
Fourth, the treasury operations of the associated banks had been integrated with the
SBI for several years. This has provided valuable expertise to them, cost advantage
and fund mobilization.

Lastly, the major loan decisions of the Associated Banks used to be vetted
first by the SBI under centralised control before the proposals received local
approval at the concerned associated Banks’ Board. This oversight had added a
valuable layer and helped steer the asset portfolios of the Associated Banks on
generally prudential lines.

Now, I would come to the point, which my hon. Colleague has raised. It
was hon. Mrs. Indira Gandhi, who had taken a call and initiated the process of
nationalism of banks in our country. But I would like to remind him that till this
date, no ordinary man could enter into a bank... (Interruptions)

Let me tell you that in the last Government also, ‘zero balance accounts’
were opened but there were no transactions in those accounts. But after Narendra
Modiji had given a call, 29.5 crore Pradhan Mantri Jan Dhan Accounts had been
opened and Rs. 65,000 crore have been deposited in these banks.... (Interruptions)
HON. CHAIRPERSON : Hon. Members, let him speak. Please do not disturb.

... (Interruptions)
DR. A. SAMPATH (ATTINGAL): Sir... (Interruptions)
HON. CHAIRPERSON: He is not yielding.
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... (Interruptions)
SHRI SHIVKUMAR UDASI : He made a categorical point that the SBI is going to
charge for maintenance of accounts... (Interruptions)
HON. CHAIRPERSON: Dr. Sampath, he is not yielding.

... (Interruptions)
SHRI SHIVKUMAR UDASI : Hon. Chairman, Sir, I need your protection...
(Interruptions)

In the Pradhan Mantri Jan Dhan Accounts, there is no restriction or thereis
no penalty for not maintaining a minimum balance... (Interruptions)

In the Pradhan Mantri Jan Dhan Accounts, Rs. 65,000 crore have been
deposited by the people of this country, the rural population of this country...
(Interruptions)

HON. CHAIRPERSON: Shri Udasi, you please continue your speech.

... (Interruptions)
HON. CHAIRPERSON: Hon. Members, please do not disturb.

... (Interruptions)
HON. CHAIRPERSON: Nothing will go on record except the speech of Shri
Udasi.

...(Interruptions)” ...

HON. CHAIRPERSON: Shri Udasi, you continue speaking.

... (Interruptions)
HON. CHAIRPERSON: Dr. Sampath, it is not proper. You may speak when your
turn comes.

... (Interruptions)
SHRI SHIVKUMAR UDASI : Sir, consolidation in the banking sector is the need

of the hour... (Interruptions)

* Not recorded.
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HON. CHAIRPERSON: Nothing will go on record except the speech of Shri
Udasi.
...(Interruptions) "...
SHRI SHIVKUMAR UDASI : Sir, consolidation in the banking sector is the need
of the hour. Capital Adequacy Ratio for many Public Sector Banks, especially the
smaller ones have been steadily declining mainly due to higher provisioning
requirements for poor asst quality, Basel III Capital Norms and additional capital
required to cover additional risk areas under the RBI’s risk-based supervision
framework. (Interruptions)
HON. CHAIRPERSON: Dr. Sampath, [ am requesting you to take your seat.
... (Interruptions)

HON. CHAIRPERSON: He is not yielding.
SHRI SHIVKUMAR UDASI : The poor valuations of the bank stocks, especially
the PSBs are not helping matters either as raising resources from the capital market
poses challenges. When the best performing PSBs have been hesitant to tap the
market for augmenting their capital level, it would be very difficult for the weaker
PSBs to raise resources from the market. It is also not possible for the Government
to always step in with capital infusion into the banks due to budgetary constraints.

Against this backdrop, consolidation in the banking sector assumes
significance and a certain criticality with a view to salvaging the smaller and
weaker PSBs. This process will not only help provide capital adequacy as per
International Norms and Accounting Standards but also enable better overheads
management from a cost perspective. Consolidation will thus make our banks
stronger and more vibrant in the emerging competitive scenario with greater
clientele synergy. On the human resource side, it will provide a larger pool of
talent to tap into for ensuring better corporate governance. It becomes imperative

now, particularly, when we look at the sagging balance-sheets of some of the PSBs

* Not recorded.
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who are tottering on the brink with steeply declining profitability. It has become
unsustainable for them.

For this reason, the consolidation and merger are happening in this country
for the Public Sector Banks under the recommendation  of the Narasimham
Committee.

Sir, I am supporting this Bill. By taking this opportunity, here, I would like
to draw the attention of the hon. Finance Minister. We have a total of 1,30,000
bank branches in this country, which is one of the highest in the world. The next is
Columbia, which has around 95,000 bank branches. Then comes China, which has
94,000 bank branches.

There are two and a half lakh Panchayats in this country. There are above
six lakh villages in this country. I would like to request our Government to open
more bank branches in the rural areas as Shri Muddahanumegowda ji was referring
so that each Panchayat would have ultra small branches or 'brick and mortar'
branches to serve the purpose of rural economy or to spur the rural economy. It is
because we all see that 29.5 crore new accounts have been added. There are
operational hassles in the rural branches. ... (Interruptions)

The BC Model, which was brought by the former UPA Government, was
inoperable. You can see that there are around one and a half lakh Business
Correspondents in this country. Due to lack of network, they are inoperable.

Therefore, my humble suggestion to the Ministry would be to open ‘brick
and mortar’ ultra micro branches where there will be four or five employers who
can cater to the needs of the rural economy. By doing this, we can help the poor

farmers of this country. Out of 13 crore farmers, only four and a half crore farmers
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are availing of loans from the public sector banks and the commercial banks. My
suggestion would be that in the name of financial inclusion, which we have started
now, we have to give loan to the marginal and the small farmers. If the Government
can do something on this front, it will be appreciated.

With these few words, I support the Bill and conclude my speech.

Thank you very much.
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SHRI C. GOPALAKRISHNAN (NILGIRIS): Sir, I express my gratitude to my
beloved leader Puratchi Thalaivi Amma before I participate in the discussion on the
State Banks (Repeal and Amendment) Bill, 2017.

This Bill seeks to repeal the two Acts: (i) the State Bank of India (Subsidiary
Banks) Act, 1959, and (i1) the State Bank of Hyderabad Act, 1956. These Acts
established the State Bank of Bikaner, State Bank of Mysore, State Bank of Patiala,
State Bank of Travancore, and State Bank of Hyderabad. These banks were
subsidiaries of the State Bank of India (SBI). This is consequent to the Union
Cabinet granting its approval in February 2017, which allowed the SBI to acquire
these subsidiaries. After the acquisition of the subsidiary banks by the SBI, the
subsidiary banks have ceased to exist and, therefore, it was necessary to repeal the
State Bank of India (Subsidiary Banks) Act, 1959 and the State Bank of Hyderabad
Act, 1956.

In the Statement of Objects and Reasons it was stated that with the sanction
of the Central Government and in consultation with the RBI, the SBI entered into
negotiations with the State Bank of Bikaner and Jaipur, State Bank of Mysore,
State Bank or Patiala, State Bank of Travancore and the State Bank of Hyderabad
for acquiring business, including assets and liabilities.

The State Bank of India (SBI) had decided to merge the five associate banks
from 1% April, 2017, and has decided to shut down almost half the offices of these
banks, including the Head Offices of three of them. This process was started from
April 24.

Out of the five Head Offices of the associate banks, they have decided to
retain only two. Three Head Offices of the associate banks were closed along with
27 zonal offices, 81 regional offices and 11 network offices of the associate banks.
The five associate banks that will merge with SBI are: the State Bank of Bikaner
and Jaipur, the State Bank of Mysore, the State Bank of Travancore, the State Bank
of Patiala and the State Bank of Hyderabad.
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SBI is India's largest bank with assets of Rs. 30.72 lakh crore and figures at
no. 64 in the global ranking of banks (as of December 2015). Post-merger, with
assets of approximately Rs. 40 lakh crore, it will be among the top 50 banks in the
world. It was said that the five associate banks will cease to exist as legal entities
and will become a part of SBI from April 1, but the various merger processes had
started only after April 24, once the balance sheets of the five entities are audited
and added. Now the repeal Bill comes with an aim of repealing the old Acts.

Global rating agency Moody’s, in its report last month, said the merger will
have limited impact on SBI’s credit metrics, given that SBI already fully owns
SBH and SBP and has majority stakes in the other three associate banks.

This is the first ever large-scale consolidation in the Indian banking industry.
The merger will create a banking behemoth with an asset book value of Rs 37 lakh
crore. SBI will give 28 of its shares for every 10 shares held of State Bank of
Bikaner and Jaipur. It will give 22 of its shares for every 10 shares held of State
Bank of Mysore. The lender will give 22 of its own shares for every 10 shares held
of State Bank of Travancore.

Sir, there are five things which will be significant in this merger. One is
asset quality. By virtue of being the country's largest lender, the SBI is bound to
have bad loans on its books. However, despite being much smaller in size, the
associate banks, too, have accumulated large amounts of bad loans. When the
entities are merged, these bad loans will become a part of one bank. Consolidation
would help in better dealing with these accounts as there are a number of common
accounts among these banks.

Second is profitability. Typically a merger among banks negatively impacts
the profitability of the combined entity due to various transition issues. Associate
banks such as State Bank of Travancore and State Bank of Mysore have already
reported losses in the December quarter owing to the asset quality concerns on their

books.
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Third is technology. While SBI has been at the forefront in adopting new
front-end and back-end technologies to be competitive in the market, some of the
associate banks are still behind in these regards. SBI has an active information
technology department that works on a number of innovative solutions for the
bank. After the merger, the rollout of all these solutions will have to take place on a
much larger scale, adding to the cost of making this technology available to
customers.

HON. CHAIRPERSON : Your time is up. Please conclude.

SHRI C. GOPALAKRISHNAN : Sir, before I conclude, I wish to urge upon the
Government to provide adequate compensation and benefits to the employees of
the associate banks who may either opt for VRS or wish to continue to serve in
SBI. And I also urge upon the Government to continue the services provided by
these associate banks to the people of the country.

Thank you, Sir.
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PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the State Banks
(Repeal and Amendment) Bill. This Bill will legalise the acquisition of five Banks,
namely, the State Bank of Patiala, the State Bank of Mysore, the State Bank of
Bikaner and Jaipur, the State Bank of Travancore, and the State Bank of Hyderabad
by the State Bank of India. The Hyderabad Bank came into existence under a
separate law. That is why a separate amendment for State Bank of Hyderabad is
necessary. These banks have already been acquired. So, we are actually doing an
ex post facto action of things which have already been done.

I rise to say that I am not opposed to the State Banks (Repeal and
Amendment) Bill. I started my life as a Probationary Officer in the State Bank and
worked there for 2 2 years. My learned colleague, Shri Prasun Banerjee worked
for 33 years in the State Bank. He got pension, but he is still not being given free
medical facilities which he should be given. Now, having said that, why I do not
support the Bill wholesale is due to three questions which I will pose before you.

Three questions are troubling the minds of the people in the country. My
first question is this. Who gave 44 votes to ..."? Nobody knows but there is a
speculation in every newspaper on this.

SHRI ANURAG SINGH THAKUR(HAMIRPUR): Dada, that is the margin.
...(Interruptions)
PROF. SAUGATA ROY: The second question is this. You should accept defeat
gracefully. Anurag Ji, you are an up-and-coming leader. You must know how to
accept defeat gracefully. ...(Interruptions) I8 ¥€! 919 &1 g, Siq a1 7141 Bl...(Faum)
£ g9 Sl o7 3MUT Ueh RITHT ST 2. (Fa9) WX, MY SIRT holdl Hig ... (aem)
14.56 hours

(Hon. Deputy Speaker in the Chair)
HON. DEPUTY SPEAKER: Hon. Members, do not divert the attention of Prof.
Saugata Roy.

* Not recorded
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PROF. SAUGATA ROY(DUM DUM): Hon. Deputy Speaker Sir, please control
the House. It is all in your hands. ... (Interruptions) I saw a cinema long time ago. It

was called ‘<l Sftar, @@ Ridp=x’, S0 AW Al BT 749 <=1 ARy ... (@raem)

My second question is: how much money was deposited after
demonetization till now? How much money has been deposited in the State Bank
of India? I have put this question to the Reserve Bank of India Governor. If Arun
Jaitley Ji has been here, I would have asked him. He has deputed... . So, let him at
least speak on this issue.

HON. DEPUTY SPEAKER: How do you know about all those things?
...(Interruptions)

SHRI NISHIKANT DUBEY: He is assuming something ... (Interruptions).

PROF. SAUGATA ROY: Notification is there. ... (Interruptions).

The third question that I have about State Bank of India is simple. Why did
the Chairman of the State Bank of India go to Australia during the Prime Minister’s
visit to finalize a proposal so that ... *could get a loan for the Australian Coalfield?
HON. DEPUTY SPEAKER: Name will not go on record.

...(Interruptions).
PROF. SAUGATA ROY: Let me modify my statement. Listen to me and then
apply your judicial decision. ...(Interruptions).Why did the SBI Chairman travel to
Australia during the Prime Minister’s visit to finalize the loan for a coalmine for a
Gujarat based corporate? ... (Interruptions). Is that alright Sir?

Now, let me oppose some of the anti-people decisions of the State Bank of
India. I told you that I used to work for the State Bank of India. We called it the
biggest bank for the smallest man. Now, it seems that the SBI is bent upon
harming the common man. What did it do? You may also be affected Sir. Your

account is there in SBI, Parliament House.

* Expunged as ordered by the Chair
* Not recorded
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HON. DEPUTY SPEAKER: How do you know that I am having an account? Is it
your duty to know about my accounts?
PROF. SAUGATA ROY: All salaries are deposited in that account. The savings
bank interest rate was four per cent. Now, it has been reduced to 3.5 per cent. This
is an anti-people decision.

Then, let me mention some more anti-people decisions. Earlier, the
minimum balance for a savings bank account without cheque facility was Rs.1,000
across the country. Now, the minimum balance for the metro branches will be

Rs.5,000.

15.00 hours

The penalty for non-maintenance of minimum balance will be between
Rs.50 and Rs.100. For urban and semi-urban branches, the MAB, Minimum
Account Balance, is fixed at Rs.3,000 and Rs.2,000 respectively. In case of rural
branches, the minimum balance has been fixed at Rs.1,000.

Sir, the Government speaks of the Pradhan Mantri Jan Dhan Yojana. They

say JAM trinity, that is, Jan Dhan, Aadhar and Mobile. 5= &= AT H MU o<
%4 fear g fafee 9o smar fean g1 Is it not against the interest of the common
people? I want to ask this question. Where is the State Bank of India going to?
Also, coming to ATM charges, we all take out money from the ATM. Those
who use the SBI’s mobile wallet will now be charged Rs.25 per transaction. After
four withdrawals in a month, a service charge of Rs.50 plus service tax per
transaction will be applicable for basic Savings Bank Deposit Account. This step
by the State Bank of India will harm altogether 31 crore people. Also, coming to
IMPS fund transfer charges through Internet banking--they say we want ‘Digital
India’—the Internet banking charges will be Rs.5 plus service tax for amounts up
to Rs.1 lakh, Rs.15 plus service tax above Rs.1 lakh and up to Rs.2 lakh, and Rs.25
plus service tax for amounts above Rs.2 lakh and up to Rs.5 lakh. These are totally

anti-people decisions.
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HON. DEPUTY SPEAKER: Please conclude.

PROF. SAUGATA ROY : I will end up. It is because of Shri Anurag Singh Thakur
and Shri Nishikant Dubey, I am asking for two more minutes. They disturbed me.
Please do not take away my precious time. You give me two more minutes and I
will finish it.

I want to say that at this stage, the State Bank of India is having the biggest
NPA, Non-Performing Asset. The Non-Performing Asset of the State Bank of India
is Rs.97,000 crore. Taking every bank together, the State Banks of Bikaner and
Jaipur, Hyderabad, Mysore, Patiala and Travancore, it comes to Rs.1,40,000 crore.
The bank is being badly managed and the Government has no reply. It is constantly
issuing directives to merge them and they say we will make it one of the top banks
of the world. If you compare it with the Citibank and even if you compare it with
the ANZ Grindlays Bank, can you come up to that level of service?

We are only hoodwinking the common people just by showing, we have
done a big thing; we have merged all the banks into one. What is there? Rather, the
people will get late service. All the Members from Kerala are here. In Kerala, there
was an agitation against the merger of the State Bank of
Travancore...(Interruptions)

You see, Sir, they are supporting me because of what happened in Kerala.
They have said this is essential for rationalization and all that. Now what will
happen? The number of branches will be reduced. So if there is a branch of the
State Bank of Travancore, it will be closed down and the SBI branch will be kept
open. How much trouble is being created? Kerala is a densely populated State.
How much will they do rationalization of resources and reduction of costs, and
bring better profitability at the cost of the smallest banks? And they will call
themselves the biggest banks for the smallest man. That is why, I have no moral

support for this Bill.
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We could have opposed the Bill. We could have given Resolutions and
amendments but that is quite pointless. This Government, with its brute majority,
will bulldoze the Bill in the Lok Sabha. We hope that our friends in the Upper
House do put a brake to their coming forward.

With those words, I end my speech. Thank you.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, I rise to speak on the
State Banks (Repeal and Amendment) Bill, 2017 and I oppose this Bill.

I think it is a misfortune if you tend to be in this House present for too long
because when you see the sides changing and the support for each other, it confuses
the image. I remember when the revered colleagues were sitting on the opposition
side, how they used to oppose something which the UPA was saying. Now, when
the hon. colleague from the Congress side spoke, his very first sentence was, “I
support this”. I will revert why it has support from both the sides.

The idea, of course, has been spelt out. Five smaller banks — State Bank of
Bikaner and Jaipur, State Bank of Mysore, State Bank of Patiala, State Bank of
Travancore and State Bank of Hyderabad — are being merged with the big ocean
called the State Bank of India. The Government has already put it into effect. We
are only doing a post-mortem and putting our stamp on it.

It is a clear move to hide the immense amount of non-performing assets that
these banks have accumulated over the years. This seems to be a stopgap
arrangement to prevent these five smaller banks from collapsing inwards.

Let us take a quick look at the financial status of these five banks before this
merger. The State Bank of Bikaner and Jaipur had a 71.94 per cent decline in its net
profit for December 2016 quarter and its gross NPA was at 15.5 per cent. The State
Bank of Hyderabad incurred a loss of Rs.2760 crore as of March 2017 with gross
NPA at 20.7 per cent. The State Bank of Travancore had incurred a loss of Rs.2152
crore and the gross NPA stood at 16.8 per cent. In case of State Bank of Patiala,
they had a bigger peg at Rs.3579 crore loss and the gross NPA stood at 23.1 per
cent. Last but not least, the State Bank of Mysore with a loss of Rs.2006 crore is
the worst of the lot that showed a gross NPA of 25.7 per cent, that is about one-
fourth of all the loans given out by that bank as bad loans. These NPAs are rising
constantly.

Given the horrible situation that exists today, by merging the smaller banks

with the larger bank, you are trying to hide the bad performance of the banks. Then,
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whom you are merging them with, you are merging them with the State Bank of
India, which itself has a 6.9 per cent gross NPA and you think that the State Bank
will rescue these banks.

Let us recollect that the Chairman of SBI had asked for a bail out package to
save the telecom sector on June 1, 2017. We know that one company, I am not
taking any names, was flagged by 10 banks as a defaulter of Rs.42,000 crore. If a
small villager defaults in a repayment of Rs.7000, you go and you do ghoro
korakh, that is, auction of his home and land. We call it korakh. 1 do not know what
Hindi speakers call it. If that is what the common man is facing, how the country is
being run or walked or crawled by these two sides is for everybody to see. This is
the dark side of the moon. How to go forward? We cannot always be negative like
these two people.

Employees, who were supposed to do due diligence and locate genuine
loanees had consciously defaulted. They, from the chairmen of the banks to the
bank managers, to the assessors of the bank, all have connived at some point or the
other to give out bad loans, whether it is to big corporations or to companies or
corporates. As long as you do not take action against them, let us be very sure that
even today, Sir, on 10™ of August, 2017 as you sit in that Chair and as we are all
talking about it today here, bad loans are being created because the same people are
still working in those same banks. Unless you take corrective action, it will be
there. There are people who have worked in banks and minted millions, not from
their known sources of income, and they sit with hefty sums as pensions. Not all
bank employees are crooks; I am saying some are. Similarly, there are some
employees today who are conniving with crooked companies, crooked corporates
to loot the country, to loot the poor man’s wealth. When you are merging these five
banks, you are also taking that crooked staff into the State Bank of India. You are
also continuing paying salary to those people.

My positive suggestion to the Government would be that a time has come —

instead of blaming the Congress and the Congress supporting you — when you have
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to weed out the corrupt and the inefficient from the system. If your banks collapse
and if there is no official retribution, the scenario will never change. Again, five
years later, you will be trying to merge the SBI, if they are there in power or
whoever is there — with ANZ Grindlays or some other bank.

Sir, punishment today can be the sole deterrent for any wrong that might
happen henceforth. So, let us take steps to create a situation where we do not tax
the tax-payers even more into paying for the faults of these politicians, these
bureaucrats and these bank employees. | am dreading a day when all these coal-
fired power production units declare themselves to be NPAs. What is going to
happen to this country? That will, again, be billions of dollars worth of loans which
will go bad.

Sir, I started with why the Congress supported, but I missed that point. Why
did the Congress support? I remember — Sir, you were in the House at that time —
when Mr. P. Chidambaram was the then UPA Finance Minister. He had told the
House that they want to create few big banks by merging the smaller banks so that
these will be so-called global banks. That was a name that he had coined. Little did
we know that the system from inside was totally rotten. What they had discovered
because of their bad management and bad governance, these people have also
discovered it because of their bad management and bad governance. You are
continuing the same process and you are trying to cover up the same ills. ...
(Interruptions)

Sir, let us come to the bigger picture. I will take two more minutes. You are
claiming that ‘we have created a situation of only white money because we did
demonetisation.’ I am not going to ask how did you fund those MLA candidates in
UP elections, how did you ..." . Those are not my concerns. The people of India
will decide who is honest and who is not. But what have you done by

demonetisation? You have taken out the small amounts of cash that the poor man

* Expunged as ordered by the Chair
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used to keep at home to fall back on in times of emergency. You have robbed the
poor man.

Today, you are claiming that Jan Dhan zero-balance account has given us
Rs. 52,000 crore or Rs. 54,000 crore. Whose money is that? That is not BJP’s
money. That is no Minister’s or no Government’s money. It is the poor man who
had deposited Rs. 2,000, Rs. 5,000 or Rs. 7,000. You have collected it and taken
away. Instead of giving Rs. 15 lakh, you have taken away his money. Now, if these
banks fail, there will be no recourse for this country, there will be no recourse for
the poor man.

Sir, before I wind-up, I would like to say one more sentence. In brief, as I
see it today, the future is dark because both the Congress and the BJP are two sides
of the same coin. I pray that the people of this country realise as to where these
people are leading us; what destruction they are creating; and how dark the future

of this country is? Thank you, Sir.
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SHRI ANANDRAO ADSUL (AMRAVATI): Deputy-Speaker, Sir, I rise to
support the State Banks (Repeal and Amendment) Bill, 2017.

The acquisition and amalgamation is the need of the day. I do not know as to
why the various subsidiaries of the State Bank were there, but there was the State
Bank of Bikaner & Jaipur, State Bank of Mysore, State Bank of Patiala, State Bank
of Travancore and State Bank of Hyderabad. In 1995, there were four subsidiaries
as mentioned here, namely, State Bank of Bikaner & Jaipur, State Bank of Mysore,
State Bank of Patiala and State Bank of Travancore. In 1959, the State Bank of
Hyderabad was established, but it was also taken as subsidiary by passing a special
Amendment in 1959. Ultimately, the Board of the State Bank of India passed the
Resolution for acquisition of various subsidiaries of the State Bank and their
amalgamation into the State Bank of India. As a result of this merger all the assets
and liabilities will be taken over by the State Bank of India.

What will happen after the merger? There are four points, which we will
achieve, namely, rationalization of resources; reduction in the cost; better
profitability; lower cost of funds, ultimately, leading to better rate in interest to
public at large; and improve productivity and consumer services. These are the
main objectives behind this acquisition by the State Bank of India and merger of all
the above mentioned subsidiaries into the State Bank of India.

The question that remains to be asked here is this. Why were all these
subsidiaries established in the past, that is, in 1995 and 1959? The objective
definitely shows that it was done in the interest of public at large of this country. I
can understand it, but if you go through the last amendment of the Banking
Regulation Act where I have spoken at length regarding the whole banking
industry, then it would be known that there are various types of banks like public
sector banks, private sector banks, multi-State cooperative banks, foreign banks and
urban banks.

The State Bank of India is having its own existence for India as they are

having a number of branches in the country. This Bank is called a Government



10.08.2017 150

Bank. Further, the State Bank of India is having many of their branches in so many
countries. Definitely we are proud of it. Our SBI is having its existence in 50-59
countries. This is the largest bank not only in India but also in many other small
countries. SBI is functioning on behalf of the Government. It is also called as
Treasury Bank. That is the reason why it has spread like anything. It is serving not
only the common man but also big corporates. We have seen the rise of NPAs in
the public sector banks but not in SBI. When we take into consideration
employment, SBI has employed all categories of people in their staff in large
numbers. This is also a plus point of SBI. Keeping aside the functioning of other
banks, we appreciate the working style of SBI.

That is why, the new move of the Government, the amendment to the State
Banks (Repeal & Development) Bill, 2017, is very much essential. That is why, |
extend full support to this Bill. Thank you very much.
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DR. BOORA NARSAIAH GOUD (BHONGIR): Thank you, Sir, for allowing me
to speak on the State Banks (Repeal & Development) Bill, 2017 as it also concerns
the State Bank of Hyderabad, from which place I hail. Incidentally, today is the 10"
August - State Bank of Hyderabad was started on the 8" August, 1941, 76 years
ago. Yesterday, we celebrated the Quit India Movement, we took a Sankalp. 1t used
to be once Hyderabad State Bank because it belonged then to the Princely State of
Hyderabad. Then, it was converted into State Bank of Hyderabad. Now, we would
be missing State Bank of Hyderabad once it merges with SBI. To be frank, it is like
a marriage registration. Marriage is already over on 31% March, 2017 when the
existence of State Bank of Hyderabad expired and when it merged with SBI.

I wish to bring to the notice of the august House this. What is the purpose of
merging? My learned and senior friend, Shri Satpathy has said that many of the
subsidiary banks had relatively higher NPAs — 16 per cent to almost 25 per cent in
the case of Mysore Bank. Is the purpose of the merging somehow to safeguard the
subsidiary banks? Or as stated by other learned Members, is it to make SBI into the
league of the top 50 banks in the world? Because one of the stated objectives of the
Government seems to be to create a bigger bank so that we get good rankings or
great ratings from the credit agencies of the world. In a way, we are feeling, bigger
is better. Previously, we used to think of decentralisation, now we are thinking of
centralisation.

Today, the picture of a bank is bad loans, which is because of big people. No
loans are given to the small people. There is also non-accountability aspect. Look
at the bank loans which have been sanctioned to Kingfisher companies. Persons
who are responsible to assess the viability of those projects are not touched.

So, there is absolutely no accountability. I will give you an example. There
are District Lead Banks. I am talking about one district in the State of Telangana.
The credit limit of that district is Rs.6,365 crore. They have crossed that limit. They
have disbursed Rs.6,750 crore. What is the priority lending that they are supposed

to give? They are supposed to give Rs.4,250 crore as a priority lending in the rural
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sector for farmers, fishermen, barber and so on. Do you know as to how much they
have disbursed? They have disbursed only Rs.511 crore for the priority lending
sector whereas they have disbursed the maximum amount of loan to the bigger
people. Are we going to cure this disease by merging these banks with the State
Bank of India? The issue is whether we talk of the Government of India or the
Government of Telangana or the Tamil Nadu Government or for that matter any
Government, all Governments would request the State Bank of India or the bank of
the respective State to harness the priority lending. But, nobody listens to it. I wish
the Government should take into account this aspect which is exactly affecting the
poor people. They are forced to take the loan from the private lenders by paying
higher rate of interest. That is the reason why, the number of suicides are running
into lakhs across India. It is because of non-availability of the loan from the public
sector banks. Is there a cure for this problem with the Government? We want to
know about it from the hon. Minister.

The Government has gone into various pros and cons of the issue by having
this merger like, reduction of the NPA, technical efficiency, international standards
and so on. My only concern is this. Are we going to miss this local flavour by
merging it? Are we going to miss the regional focus of the bank? For example, the
State Bank of Hyderabad has a focus in the Telangana State; Andhra Bank has a
focus in the Andhra State; the State Bank of Travancore has a focus in Kerala. Are
we going to lose the local focus? We have to be extremely careful about it. If the
State Bank of India is going to have its focus only in New Delhi or Mumbai, the
financial Capital of the country, in that case, States are going to lose. I want the
Government of India to take up the issue.

Before I conclude, I wish to bring to your notice one issue which is relevant
to the subject. I am a doctor by profession. There are many banks near my place
and they are ready to give me a loan. I have never defaulted. I pay a lot of income-
tax maybe around Rs.40 lakhs to Rs.50 lakhs per annum as tax. Recently, I wanted

a loan. I have never defaulted. I was shocked to hear from the bank that my credit
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worthiness is not there as I have become a politician. Is it a correct thing? You are
discriminating a person on the ground of profession. They say that now the
politicians, police and advocates are not eligible for loans. I would like to know
whether any politician has defaulted in paying back the loan. I do not think
anybody has done it. We have got a loan of Rs.1.00 loan, Rs.10 lakh loan and so
on. We get the defaulters in loan repayment from these categories. But, they get
loans. If you ask a loan of Rs. 10,000 crore, you would get it easily. But, if you ask
for a loan of Rs.10,000, you will never get. This malady has to stop. I hope that this
malady will be put an end to by merging all the subsidiary banks into a single bank.
With this statement, I support the Bill. We wholeheartedly wish that this merger

will result in a better future for the smaller people.

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, it is a matter of privilege...
(Interruptions)

HON. DEPUTY SPEAKER: It is not just politician. He has mentioned about others
also like lawyers and so on. It is all right.

Shrimati P.K. Teacher.
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SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): I oppose the Bill and
earlier also, we opposed the Bill because this Bill never helped the people. It is
anti-people, anti-farmer and it is against the parents of lakhs of students. So, we
opposed the Bill.

The State Bank of Travancore is known as Kerala Bank. Without any
consultation and without any consideration, the Government of India decided to
merge the State of Bank of Travancore into the State Bank of India.

Sir, here so many hon. Members spoke about the implications of this
merger. I do not want to elaborate or speak those ideas again. But, what is the result
after the merger? In the last so many months, approvals were very much delayed.
The delays have pushed many customers to leave the State Bank and queue up in
front of private sector banks. Sir, associate banks used to control additional small
value in non-performing assets through vigorous follow-up. Now, the newly
merged State Bank is showing huge increase in NPA and is pushing small
borrowers to courts for recovery. This is pushing many customers to private banks
or private financers. Sir, this Bill is not only anti-people but also anti-employees
and anti-officers.

The merger of two associate banks into the State Bank of India had taken
place in 2008 and 2010. In addition to the Provident Fund, the employees of the
merged associate banks (State Bank of Saurashtra and State Bank of Indore) were
given pension as third benefit, as exist in SBI. However, the same benefit which
was given to the employees of the State Bank of Saurashtra and the State Bank of
Indore in 2008 and 2010 respectively, was denied to the employees of five
associate banks merged in 2017. The management of SBI advised the employees to
exercise the option to either opting for SBI’s retirement benefits or associate bank’s
retirement benefits. However, this was done without clarifying or giving details of
the benefits available to those who opt for SBI’s retirement benefits which were
different from what are being given to SBI employees. Although, the SBI

employees and associate bank employees are recruited through the same
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recruitment process, the employees are treated differently even after it has become
one entity. This is highly deplorable.

Instead of hand-holding associate bank employees, they are being isolated
pointing out various shortcomings. Presently, one-fourth of the employees of SBI
are from erstwhile associate banks. However, SBI has done precious little to
equalise the benefits being handed out to them. Now, the Union of Association of
the employees of erstwhile association banks have approached the hon. High Court
to get equal benefits. The Bank has still not taken any decision and this has created
anxiety among the associate bank employees.

This year’s promotion exercise has clearly indicated that there is no scope of
promotion for erstwhile association bank employees. In addition to reducing
seniority by two years for top-management aspirants, the Bank has totally sidelined
the eligible officers of associate banks in the promotion list announced. No one
from the associate banks is promoted to CGM and GM grades and very few of
them get promotion to other grades. This has pushed many associate banks
employees in a state of depression and dissatisfaction. Then whom is the Bill going
to help? It is not going to help the employees; it is not going to help the people; it is
not going to help farmers. Why has the Government brought this kind of Bill in the

House? With these words, I conclude.
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SHRIMATI BUTTA RENUKA (KURNOOL): Hon. Deputy Speaker, I thank you
for giving me an opportunity to speak on this important subject aimed at the
creation of mega banks which will become globally competitive.

I welcome this legislation which is aimed at repealing certain Acts relating
to the State Bank of India and its erstwhile associate banks. With the merger of
these banks, the Acts relating to erstwhile subsidiaries have become redundant and
the State Bank of India Act requires certain modifications and those are being
carried out through this legislation.

A few years back, India went ahead with the economic programme that
small is beautiful and encouraged small and medium enterprises. A number of
institutions were created to promote small scale industries, co-operative
institutions, handlooms etc. However, over the years, it is realized that the small
and medium level institutions are not globally competitive and they are also not
economically viable. We have seen that state financial corporations, industrial
development corporations have not been performing well in recent years as they are
not being competitive with the commercial banks. Similarly, our commercial banks
are not globally comparable and not able to compete in the global economy.

In addition to this, all the banks perform the same kind of work and it is
duplication and replication of functions. With the computerization of the banking
industry, physical location of a bank branch is not an important requirement. So
many banks having so many branches is mere duplication and waste of human and
other financial resources.

Though it is slightly delayed, this Government has taken the right step in
merging the State Bank of India and its associate banks. I request this Government
to further identify and merge the banks and bring down the number to a reasonable
level and make them competitive in the global market. In any case, we frequently
witness merger of private banks for commercial reasons.

I request this Government that in the process of merger, we must ensure that

none of the stakeholders like depositors, borrowers, and employees of the banks
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shall be adversely impacted. In fact, we must aim at the betterment of their
position.

There have been persistent demands from the retired employees of public
sector banks that they are discriminated in the pension rules when compared to
their counterparts in the Government service. There is no revision of pension
whenever there is a wage revision for bank employees. Now that the pension is not
compulsory and there is no addition to the pensioners, slowly the number of
pensioners is dwindling. 1 would request the Government to sympathetically
consider the demands of bank pensioners.

Non-Performing Assets of commercial banks, especially public sector
banks, have reached unacceptably high levels. Soon after liberalization of the
economy, many private sector banks have come up. In this competitive
environment, banks have started canvassing loans and some have compromised on
the credit quality. Some sectors like power, steel etc. have not performed well for
reasons beyond the control of promoters and lenders. This has resulted in the piling
up of Non-Performing Assets with the banks. Some corporates are also responsible
for this mess due to diversion of funds and lack of financial discipline. Tackling
this menace is an urgent need as the integrity of the financial system is in jeopardy.

I congratulate this Government for making a law suitably amending the
Banking Regulation Act. Since we are creating mega banks it is necessary to have
the suitable regulatory framework so that these banks do not slip out of control and
put in proper systems in place so that they function according to the objectives for
which they were created.

I appreciate the sincerity and commitment of this Government for coming
out with various initiatives for strengthening the financial systems.

With these observations, I strongly support this Bill for passing and look
forward to similar enactments which will strengthen our financial system. Thank

you.
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I would like to
dwell on the legislative document under the title, State Banks (Repeal and
Amendment) Bill, 2017.

The Bill per se is not contradictory to the concept of bank rationalisation but
the way the Government is trying to project itself as if the consolidation of banks
will be acting as a panacea for all financial ills is the only point to which I take a
serious exception.

In the wake of the foreign exchange crisis in the year 1991, the Narasimham
Committee had recommended restructuring of banks but what is the rationality
right now for the consolidation of banks? Even so, the Government had decided it
earlier in the year 2016, and after doing everything else, the Government is now
trying to project itself gracious enough to bring this legislation in this House. They
have already decided to merge the five subsidiaries and thereafter they have
brought in this House a legislation to get it approved by the House. So, I think, this
is nothing but to seriously erode the parliamentary authority of the country. The
Government should correct itself in the future.

# AR S & I% goT aredT § 5 ofY aigy 5 oy S U dens. @) 9 Y T
g, SHDI A1 1Y 37 G IS TUA Bl AN VAT B G| AfhT 3T ¥ 37 g B H9A
TR ST ®I I8 Iy fF <@ 89 g # 50 @ ofaR ua &1 Y v o Afersd @t &
IR T T, 39 Al o Ve Farfadt @ oft? gl @ g Wie d@rfadt R R? I
HAIfISS BIFTY, ST PIs 891 T8l gl IfhT HAIfISIT B BT 9T 9T BT d1eV b a8
B9 B, DA BI? 3T U8 b Bl Asd bl I-WLR PIVY, ISAD 91 3T halferse BT al
T | RAfh & Halfersyd & o dis Weled A9 BT gl..(aags) o fb §

3ITYeHT T AN B & oY He &l &

A consolidation could be done for a strategic reason which is to get new

geography, new segment, new talent, or new market. So, you can consolidate or
merge depending on commercial and business reasons. What are the commercial
perspectives or what are the business reasons which have propelled you to get the

five subsidiaries consolidated?
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I know that you are trying to drumbeat the success of the NDA Government
without any rhyme or reason. $8®! 9578 I8 8 & 317 1 Uig AU of F 8, 971
Ao T3S, B 1 AT, Bl AN SHRCHFR U138, &I ATl 39 AR 9] I Sl
A9 e Sirar o, S9d! AfeT TH.d.es. BRaT ATl Sd! SHhHIE Us Saeldlel TH.E.31TE,
FHI 1| R oMy B & oM Al & foly 39 die 9 AATSINIST §& BT Halferse B
@ ARM I A g ISl A1 2 | Rifh 1959 H U< & Uae & gRT I8 gall o, olfh
MY UTfRATAE BT IR § RIBY dTER-d1eX AR DM BRI ol A1 85 AMUhT R AT
TSdl B, i T A e A JHIRAT 71 @ 8, AAfodd § a8 3uH fawrs T8 9 @l 2
9 Fad H A g1 7o gon 2 b fEgw &) fhl dRuUNe il 9. 41.31S. Bl U Afeh
BIS B aRE, 9 IRE T ¥ <Al 8, $9 Y dlell T P IE SRAA IR 8 ¢l dfds T
¥ gy a9 fdeldr 8, 519 T BT 9§l S A Bl §l T R I oy T | gy
frpTed STl A1 M @1 grea a=f & Rl SN fp 'R L safeg # yp @ g 6 oW
39 ORI & fHAT BRUNES dTel BT G H SR DHedd & (b $UD] DIIAT WM B oy
U1 =12y 3R o9 gEX 9 9@ oY $7R B @ o TA.41.3E. ST & d_dl 8, s 4o
ST AT 2. () B Yh BRUNE UkeR 8, RIFdT 72 89IR BA$ v9 TAL.HL.T. 2] 3
I WH B @ T...(9Em)

SHRI NISHIKANT DUBEY : Sir, I am on a point of order under Rule 353....
(Interruptions)
It says:

“No allegation of a defamatory or incriminatory nature shall be made
by a Member against any person unless the Member has given
adequate advance notice to the Speaker and also to the Minister
concerned so that the Minister may be able to make an investigation
into the matter for the purpose of a reply. ”

T ORI B! 910 TR W@ 8, ToRd & HRINS Bl 910 IR R 8, ARG a9 o
% 2l g8 BIg W Aifew el faAm § SR 39 a8 W U8 WBR D SR Sl IRIY M K 8,

* Not recorded as ordered by the Chair
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Ife og Ugal @ Aifed ¢ < O #A St SS9 MR oA <7 | gEifly ST S 91§, S
TRTIS R &A1 A1y, ®dl 353 & YR TR g2 YaAUSl HAT AMeq| .. (1aem)

HON. DEPUTY SPEAKER: No, there is no point of order. He is making a general

complaint.
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#it e g (Ieiema) @ IUTeT HElGd, 31U 9 AUl fdd W S diel BT Hid
e, g9 foq # smue! awrae <1 g1 9 fId e 9@ offw £far @ wdfia 2 ik 39 fad
@ e S AT H g o A, IAH1 AoR gl Bl AT IWH A DI WHIEl © oAl B
THAL3ME. & MIBN @1 IR ST US| T 9 ATh SiSAT B YRR 1806 H db 3A(h
DHADS b TH I g Al a8 H THBT A FEADR 4 (B el G 11| IFD 916 I
1921 H 1 31 URASHl §aF FT JMATHTA B & 918 SHIRTA I B R g1 0D 18
1955 H sfetsd & d1g ol sHIRIT 9 3 SfeAT o, a8 e 9% 3% feqm & 0 W
IHDT ATHIBROT 3Nl IR TRBR - IFD! 31 fHa|

HEIGY, WA @I JMTSIGl & Ugel W bR i b 9 ¥ B farawel & Hew@yul
geeltd &1 el ® iR 7 Ry |iell afess v Ae@yul qfier we d&  sifw sfear 7 fwrg 2
S O P IO & U8l AR Iai # el Te d99 Aigg I &R -o I H,
I AR H Il Ueh HEaqul AT g3 Bl oY | S Bl ATolGl & 916 39 I R =R
T 5 ¥ 1 Ol we dou o1 IR srfarawen & wRd d9fdT Rwed #§ e Sl
I aig I8 0Ty ga S fUivrell e da €, 1 STerv-3fel T ISl § Uh Hedqul
ST FR T B, ST ISl B WiMferd 3R onfdes fRufcrat @t ff I\er g 59 I & Hod”
J fl, ST TR S AR A W DT S B A S T W AS 7 AR D Afeisy 9B & W
H wfia & &1 vl gan iR uifeim™ie # 99 1959 ¥ I8 f9d U gafTl S9a a8 IR
Fs IR 39 fIvg R @R e 1Y) 99 1990 & Sud H REFEAT HHA 1 I8 Rae & o
ARd & §fhT Red ® T ok & aar 89 a1yl S=m 38 Ravs fear f& 39 a9
G A1BY| AfhT W 1991 H 39 B Bl RUIC & d19 9 2008 T 50 HHCT Bl RUIE W)
=gl Al Bl &, Afd Brg ol T8 81 uranl 99 2008 H T §h % GRS, A9 2010 H
T P 3ih AR HT AoR W 9 36 sfoear 7 gl

7RI, |9 2008 H W 9@ 3% ARG, 3R ¥ 2017 H 7 Ui 9] & AOR g
3R 39 99 # TR Q¥ H oA S H 9gd WUl 98 g¢1 IR BH W1 2008 @
HI-UIgH BISRAE DI a1 B, o T dNd A T % el @Y, dfcs ¥ fava @
AT BT BT HR @ AT A1 39 FI-U18H DI BRI Bl 9 goig I8 At {6 PRI &

ST BIgRRIT SRESR™ 9, IdT BRR ATl fUsd U g2 § RT AR faed & gfvre 81
Bl Sl AR FHEY R gTAfERE a1 g8 off, d1s &1 wllers, dal 1 del [ g
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ol fSHTe BT JuTfad B @1 ATl U IHT TR Fad SIS SRR YR & SHRCFR b ddex I)
e & IR W AR GfaR & IR W AR TSRS YT TST| T AR T8 AR Hufaf
fSAie &1 N & BN DI g9 W JHAA H T8, q8l A AR §9 HUCRT DI A < dTed
B B A B RePad | B Te1l g 99d D1 & AW fead ol 33y, feaw doiw e
e & T | W S B

Helqd, 39 Q0 FaR W I WRA P fRERe] W AWR Sfd Al WS AaW IS
I Ufeld AR §a D Al TSl §l BEl 7 Pl gud 4o I8 | 9@ ¢ [ ufers
dFey d9 B YIRS I8 N fF 0 Tollad duawe #, Tl S6d & 9HY, URd Bl
FIIRT W T AN B folY, SHRSFIR A IS Aroided Pl TGl 3 R T

#EIeY, g Sl yi™ debi B HOR FIAT &, I8 I¥ fawa # 0 v # EiRiSfes gl
BIife 39 Ry &, faw ff faR ok 0 Ry o €, S9&1 § A9 Wi 3§ @ g1 Us ©
S §1 9 B HOR ® dI B drell gHdleTg & Hifhefadt & SWRI §EN 8, 9gd 9N
HHAN, U 70 TAR HHAR THEIRNTS H sfedie gU 2| gadieng & HHaiRal Bl S P
IR off, SUBT UHh fA8s 8 SHBT |1 BN, SHB! of B ol dawr, uifhfefRferdt & of &
gl

Helqd, Wqd IS 91 A IE © U AOR A B PR ST 3T § U ARSI o,
HIfH THAIBTS & U S G dbi B SRR Wb Bllest Ued ¥ Alg Y| &3 Fai J
I are far & 75 g9 9 &1 9@ & o7l § wWa wiw § % 78 we anwdr € afe
TP ld A &9 H, Th Ui & dIF @l @S 8 o & dl 99 Uil & die 4 o 8| &3
STE R TE g1l 6 we 6 3w 3ftear ok o we d% 3 §ER & T W1 o Ui o
S g ¥, TSB! it gt i RARNS & SMaR W <dl o1 @l off| §9e afafrl
g B B SR 4 BET § b DA TS, DET AN, AH SIS ©IehiH, TH R
TR, A AR Il U off, S Ueh gieNe Sl @l SR SR R @ AT | AR SR S
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DR. RAVINDRA BABU (AMALAPURAM): Hon. Deputy-Speaker, Sir, thank
you for giving me this opportunity to participate in the discussion on this Bill. On
behalf of Telugu Desam Party and on behalf of my beloved leader Shri
Chandrababu Naidu, we fully support this Bill.

With the provisions of the Bill coming into effect, the smaller banks would
get merged and become a single bank and would definitely get the credibility which
is required. Whenever we talk about banks in India, usually we come across a
common acronym 'NPA’ — Non-performing Assets. The banks which are getting
merged with the bank and the mother bank to which these smaller banks are getting
merged, all are suffering from one disorder and that is NPA. Now, the provisions of
this Bill seek to cure the symptoms of NPA by bringing about a merger of banks
that are suffering from a lot of NPA.

Instead of treating the symptoms I would like to urge upon the Ministry of
Finance to identify the disease itself. What is causing these NPAs for the banks?
We are traditionally being told and we also traditionally understand, as told by the
hon. Minister of Finance, it is the infrastructure sector, the steel industry and the
power industry which are mainly causing NPA to banks. Directly or indirectly, for
the NPAs being caused in these sectors, China is responsible. In most of these
sectors that is responsible for maximum NPA, we find the common enemy is
China. What should be done?

Sir, we have the anti-dumping mechanism in place. There are other
mechanisms also in place, like there are tariff barriers, there are non-tariff barriers.
Above all, we have the provisions of the anti-dumping duty. That should have been
invoked long back so that the NPAs would not have been caused to the level that
we are faced with now. Furthermore, whenever we talk about NPAs, we talk about
the people and brand them as villains. But I have also seen a lot of industrialists, a
lot of businessmen and traders whose industrial and business ventures failed and
they committed suicide. These are also people who contributed substantially to the

Exchequer by means of both direct and indirect taxes. But owing to certain factors
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beyond their control, because of some extraneous factors, they succumbed to the
pressure. So, when an asset becomes non-performing, I have seen a lot of
industrialists and businessmen worth their name who have either committed suicide
or have become lunatics. Therefore, we should also have some sympathy towards
those people instead of labelling them as anti-nationals and criminals. Let us also
understand as to how this is caused. The provisions of the Bankruptcy and
Insolvency Code will help solve this problem which is intended to redress the issue
of NPAs in India. Let us hope that the Bankruptcy and Insolvency Code will go a
long way in solving the problem of the NPAs in this country. Paradoxically though,
the State of India is also having a lot of NPAs and this bank is adopting those banks
which are already sick with NPAs. If the parents who are adopting the children are
sick themselves, then the sickness is likely to double. It is not going to stop the
disorder.

16.00 hours

It is going to double. Therefore, the health of the family should be improved by
taking care of the disease per se and not just redressing the symptoms.

Let us diagnose that instead of always blaming China as a villain. Let us also
reform our own internal issues and look into how economic lopsidedness is giving
rise to this type of NPAs. We have a lot of political things like loan waivers and
others. Let us address all those things in the interest of the nation.

We fully support this Bill, Sir.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Hon. Deputy-Speaker, Sir, I
am thankful to you for giving me this opportunity to speak on this very important
Bill.

If an enactment is made on the basis of this Bill, I think, some positive
changes can be made. At the same time, I would say that the negative aspects of
this Bill are much more than the positive changes, which we may expect.

Sir, coming to the positive side of it, the size of business entity will have
additional strength and scope to open up link with the global banking system.
Similarly, global markets will recognize India’s strength in the banking sector. The
number of posts such as CMD, Executive Director, GM and Zonal Officers can be
reduced. The number of Government nominees can also be reduced. Filling up of
the business gap can be done up to an extent. Efficiency of the banks can also be
upgraded. These are certain positive changes, which we can expect by making
such an enactment.

Sir, we should not ignore the negative part of it. What exactly is that?
Firstly, it will reduce the accessibility of the common man to the banking system in
our country, which is not a small thing. It is really a kind of dangerous thing.
Secondly, merger will result in closing of certain ATMs in our country. This will
result in a kind of jobless situation. Similarly, it may block even further
recruitment in the banking system. So, it should be discouraged as it is not a
welcome kind of thing. It will also worsen the unemployment situation. That is
what the banking sector employees are also apprehending. So, it deserves a very
serious consideration.

Sir, as regards Financial Inclusion, it is also a very important issue. We are
all discussing about the common man and the banking sector in the uncovered areas
and villages. Considering all these things, this Financial Inclusion is a major
things. 1 believe that this kind of a situation may also worsen thing. That is

another apprehension, which I want to express.
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Similarly, there is some kind of an execution risk also. Merging of two
financial institutions may cause some kind of an execution risk, which may create
a lot of confusion in the banking sector.

There is one more point, which I would like to make. We are discussing
about the banking sector. As was said by a learned friend of mine, when the banks
were nationalized, there were high hopes and expectations. It is to ensure the
common-man’s accessibility to banks. Any move to curtail that should be
discouraged. That is what [ want to say.

Financial and technology development should not only be the criteria in the
banking sector and on the other hand, social commitment and social viability
should be given due consideration in the banking sector.

These are my humble observations on this Bill.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Thank you very much, Sir, for
affording me this opportunity to intervene in this discussion.

Sir, I rise to oppose this Bill in foto on two grounds — on technical grounds
and also on merits. The technical objection which I would like to raise is that this
Act is to repeal two Acts — the State Bank of India (Subsidiary Banks) Act, 1959,
the State Bank of Hyderabad Act, 1956 and also to amend the existing State Bank
of India Act, 1955.

My humble question to the Government through you, Sir, is this. For what
purpose, the Parliament functions? The Government has already merged banks.
Five banks have already been merged with the State Bank of India. The
Government has invoked Section 35(ii) of the SBI Act, 1955 and by invoking
Section 35(ii) of the SBI Act, 1955 on 22" February, 2017, the Government has
issued a Notification and merged five banks with the State Bank of India.

Sir, you may kindly see that. You are the guardian and you are the protector
of our democracy and our Parliamentary democratic rights. For what purpose, the
Parliament functions? The Parliament is a mere spectator when the Executive and
the Government is merging five banks with the State Bank of India. We are mere
spectators and, now, you want us to put a stamp on the Government or the
Executive action for which they have put-forth this Bill. The Parliament is not just
for putting a stamp on the actions of the Executive. It has its own rights and
privileges to discuss and debate as to what are the merits and demerits or pros and
cons of a particular action that has not been done without having a debate and
discussion in the Parliament or without informing the Parliament. By means of
issuance of a mere Notification on 22" February, 2017, you have simply merged
five banks with the State Bank of India. Kindly see that the House considers this
technical point.

The State Bank of Hyderabad is constituted by virtue of the State Bank of
Hyderabad Act, 1956. All other four banks have been established by way of the
State Bank of India (Subsidiary Banks) Act, 1959. These two are the creations of
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the Parliament. All these five banks are the creations of the Statute. These are the
children of this Parliament. How can the children of Parliament be taken away by
the Executive? How can you simply take away the children and give them to a
grandmother or some paternal mother without informing the Parliament? Our
children or our creations are being taken away without informing and without
getting concurrence or consent of the House. I feel that it is a breach of the right of
the Parliament. The Executive can do anything. Since you have the majority, the
Parliament will endorse it. This is not a good practice for the Parliamentary
democracy. The Executive is only dominating the rights and privileges of the
Parliament and, therefore, this matter has to be looked into. I request and appeal to
the Government to look into it. Why do you not come to the Parliament and say
that merger of banks is the need of the hour and it is highly necessary? Why do
you not come to the Parliament first and get the will of the people? After getting
will of the people, you could very-well merge the banks with the State Bank of
India. Instead of first coming to the Parliament, you have taken all the actions and
then subsequently you are coming to the Parliament just to get the seal or stamp of
the Parliament. It is totally undemocratic. It is against the will of the people. That
has to be reconsidered. That is my objection on technical grounds.

Sir, I am coming to the merits. By a unilateral decision of the Government,
the State Bank of Travancore, State Bank of Mysore, State Bank of Hyderabad,
State Bank of Bikaner and Jaipur and the State Bank of Patiala have been merged
by the Government through a Notification. What is the idea behind this merger?
The idea is to create a big bank of world-class size but in India we do not need very
big banks. We need good banks to serve the needs of the common people.

In USA and other countries, we have seen in recent years, big banks were a
cause of turmoil and the Government had to pump in taxpayers’ money to save
them. In USA, after global recession which took place in 2008, the Government
doled out 2,250 billion dollars to save their banks. The myth that big banks are

automatically strong was exploded after the global recession which took place in
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the US and the globe in the year 2008. On the other hand, if a bank is too big, it
will become insensitive and inaccessible to the poor and the common people. Big
banks will take care of big people only. Big banks tend to give bigger loans and
earn bigger returns. Kindly see, in India, banks represent hard-earned savings of
the poor people. Sir, 70 per cent of the total deposits of the banks are domestic
savings of the common masses. Banks cannot take risk with the precious savings
of the common poor/masses of the country. That comes to around 70 per cent of
the people. Already the banks are saddled with huge bad loans and Government is
unable to recover the same. Even the recent insolvency cases proposed by the
Government will not get back the money. RBI has indicated that there will be a
huge haircut by the banks which means the banks will have to sacrifice
furthermore.

Kindly see the implications of the merger. 1 would like to seek a
clarification from the hon. Minister as to what are the implications post merger. It
has taken place in the month of February. They said that SBI will be more
efficient. But, it is observed that after the merger, SBI is having the largest share
of bad debt. That is more than Rs. 1,37,000 crore. After merger, SBI has started
closing down the branches which means a reduction in service to the poor people.
Is that the rationalisation, is that efficiency we are talking about? There are reports
that people are not satisfied with the merger. Almost all the unions — All India
Bank Employees Association and the Bank Employees Federation of India — in the
banking sector are opposing the merger. The Kerala Government is opposing the
merger. The State Legislative Assembly has passed a unanimous resolution to stop
the merger of the State Bank of Travancore with the State Bank of India.

Further, after merger, SBI’s consolidated balance sheet is in net loss. For
the first time in the history of SBI, its balance sheet has come into net loss. The
Government is the loser; the shareholders are the losers. India needs expansion of
banks where the banking density is one of the lowest in the world. We need bank

expansion, not consolidation. So, I would request the Government to kindly
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consider it and review its decision and go back with decentralisation and
consolidation of the banks and not with centralisation of the banks. We want
expansion and maximum penetration among the rural areas.

With these words, I oppose the Bill. Thank you very much, Sir.
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SHRI DHARAM VIRA GANDHI (PATIALA): Thank you, Sir, for giving me an
opportunity to speak on the State Banks (Repeal and Amendment) Bill. T oppose
this Bill from a different perspective than the rest of my colleagues. I think,
through this Bill and through many Bills brought during the last three years,
including GST, there is a continuous attempt by the Government to compromise
with the federal principles and the federal structure of the country, to impinge upon
the rights of the States and to compromise with the diversity of the States and the
country. I think the title song sung during the launch of GST, ‘one nation, one tax,
one market’ is not just an economic reform, it is not just a tax reform, it has much
bigger political connotations viz. more centralisation of powers with the Centre and
less and less with the States.

I think the future of this country lies in unity and diversity in which diversity
is primary and unity is secondary. We have to allow an atmosphere for diversity to
blossom fully in this country — diversity of all kinds: nationality, sub-nationalities,
religious, cultural, ethnic, whatsoever they are in this country — and we should not
centralise the powers with the Centre, may be economic or otherwise. It is not just
an economic attempt. It is very subtle and very smart way and an attempt to make
the centralized India a one India and not accepting in true spirit the diversity of the
country. I believe that this is just one attempt and in this way, we believe that we
will not be able to save the diversity of the country and not work according to the
federal spirit of the Constitution.

So, I oppose this Bill from the federal angle, from the angle of rise of the
States, from the angle of the rise of diversity to blossom fully to keep India united.

Thank you very much.
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SHRI JOSE K. MANI(KOTTAYAM): Sir, on the State Bank (Repeal and
Amendment) Bill, 2017, I would like to make a few observations.

Sir, of late, we find that the NPAs, Non Performing Assets, are on the rise in
the Public Sector Banks and also in the Scheduled Banks. When you analyse the
clientele who are making the NPAs, we find that a majority of them are the
corporate clients with crores and crores of rupees as outstanding bad debts. But we
are now going for the amalgamation. We find their amalgamation with the SBI;
many banks have been merged. As said earlier, we are doing this to cover up the
bad debts or to spread the risk. But finally, what will end up is at the expense of
the common man?

As said earlier, for example, in the State of Kerala, as you know, the SBT,
State Bank of Travancore, which is commonly called the Malayalis’ bank, was
performing well. A good service was being given by SBT and a good clientele also
was there. But now it has been merged. We find that wherever in a town there is an
SBT and an SBI branch, one of the SBT branches was taken away. Also, we find
that the service of the SBI in comparison to the SBT is very poor. Slowly, the
customers have withdrawn from the SBI accounts as the SBI has started taking
service charges. That is why, I said that it has taken place at the expense of the
common man.

Now, what happens when you take up the demonetization? = When
demonetization was implemented, the Government had given a picture that this was
going to boost up the economy. Later on, day by day, we find that the poor is
becoming poorer. Or, in other words, it is actually robbing the poor people. Why
do I say so? Even if you take up this SBI, there was no such service charge initially.
But after luring the common man by asking them to open up an account, especially
with merging, the accounts will go to the SBI and the charges have started
increasing. For example, the SBI customers with a basic saving bank deposit, a
facility for the poorer sections of the society, get four free withdrawals, including

ATM withdrawal in a month. After which withdrawals will be charged at Rs. 15
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plus service tax at an SBI branch and at Rs. 20 plus service tax at other bank
ATMs. It is now mandatory for the SBI account holders to maintain a balance of
Rs. 5,000 in metropolitan areas, Rs. 3,000 in urban areas, Rs. 2,000 in semi-urban
areas and Rs. 1,000 in rural areas. For metro areas, if the difference between the
minimum balance and the actual balance is 50 per cent, then the SBI charges Rs. 50
plus service tax as penalty. If the difference is anywhere between 50 per cent and
70 per cent, the penalty is Rs. 75 plus service tax. If the shortfall is more than 75
per cent, the charges are Rs. 100 excluding the service tax. People with meagre
earnings will find it hard to maintain the specified balance, if such exorbitant high
service charges are imposed. SBI is literally robbing the depositors. I end up by
saying that by merging and putting up more accounts of the common man in the
SBI, we find that poor people are taxed and they are robbed. So, I oppose the Bill.
Thank you.
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SHRI C.N. JAYADEVAN (THRISSUR): Sir, the State Banks (Repeal and
Amendment) Bill, 2017 is necessitated consequent to the acquisition of State Bank
of Bikaner and Jaipur, State Bank of Mysore, State Bank of Patiala and State Bank
of Travancore which were constituted under the State Bank of India (Subsidiary
Banks) Act, 1959 and State Bank of Hyderabad which was under the State Bank of
Hyderabad Act, 1956.

At this moment, it is pertinent to note that the past July 19, 2017 was the 48"
anniversary of bank nationalization. It was in 1969 the Indira Government was
forced to nationalize banks following the persistent demand of the bank employees
under the banner of All India Bank Employees’ Association (AIBEA) and the Left
Parties in the country. The public sector banks became the main engine of growth
and development of our economy constituting nearly 90 per cent of the total
banking system in India.

Unfortunately, the present NDA Government at the Centre is trying to
undermine the public sector banking by amalgamations, disinvestment and
privatization and thus allowing the foreign banks to capture our banks. The young
RBI Deputy Governor, Mr. Viral Acharya has already called for re-privatization of
nationalized banks and sale of their subsidiaries and other assets. The myth that the
big banks are automatically strong banks has since broken by experience of failures
of many big private banks worldwide, including in the USA.

While the SBI as a standalone entity reported a profit of Rs.10,484 crore for
the year 2016-17, the new consolidated SBI after the merger of five associate banks
made a loss of Rs.390 crore for the same year. The gross NPAs of the consolidated
entity jumped to 9.04 per cent which in absolute terms was Rs.1.79 lakh crore.
While the Government and the Central Bank have repeatedly said that the Indian
banking system would be better off if some public sector banks are consolidated to
have fewer but healthier entities, the SBI episode yet again shows that mergers are
no panacea in Indian banking. Again the Government is planning for merger of

weak banks with not-so-strong large ones.
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There are no short cuts to rehabilitating banks except taking strong measures
for the recovery of sticky loans of State-owned banks and recapitalization of
beleaguered banks. The public sector banks have to be defended and saved.
Fighting against privatization of banks is in the national interest and we and the
bank employees will do it. The Bank Employees’ Unions have already called for an

all-India strike on August 22™. T object to the Bill.
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ADV. JOICE GEORGE (IDUKKI): Sir, I rise to oppose this Bill for four reasons.
The first reason is rather technical and it has been dealt with by our learned
colleague, Mr. N.K.Premachandran.

On 22™ February, 2017, the amalgamation of all the banks has been done by
issuing various orders. I appeal to the entire House that this is an infringement on
the rights of the entire House and this Parliament. If we develop a tendency to
surrender all our rights to the Executive and if we create an atmosphere to consider
this Parliament as taken for granted, it will be disastrous for our Parliamentary
democracy.

Second, the stated objectives for the amalgamation of the banks are,
rationalization of resources, reduction of costs, better profitability, lower costs of
funds leading to better rate of interests to public at large, improved productivity and
consumer services.

Keeping all these aspects in view and considering all the aspects of
profitability and improved services, what is the result of amalgamation of all the
State Banks? The result of amalgamation of all the State Banks is closing down of
branches in the rural as well as the unbanked areas. It is because of this
amalgamation that the banking concentration is decreasing in the backward areas as
well as in tribal habitats where less privileged people live. For example, in Kerala,
the branches of the State Bank of Travancore have been closed on the basis of this
amalgamation. In rural and unbanked areas, people are finding it very difficult to
bank with their banks also.

The second aspect is service charge. The purpose is to better the
profitability. Is the amalgamation working on that count? For the purpose of
increasing profitability, the banks are imposing more service charges.
(Interruptions)

HON. DEPUTY SPEAKER: Please conclude.
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ADV. JOICE GEORGE : Sir, I am concluding.

The other aspect is about lending to the primary sectors, especially the
agriculture sector. The banks are trying to reduce their NPAs. They have devised a
mechanism to declare the farm loans as NPAs on the basis of certain criteria.
Earlier, the tendency of the banks was to give more and more benefits to the
farmers so as to prolong their term of loans. But, now, after amalgamation, only for
this purpose of reducing their NPAs, these banks are not touching the corporates,
these banks are not taking steps against the corporates, but are taking steps against
the farmers and declaring their loans as NPAs. ... (Interruptions)

HON. DEPUTY SPEAKER: Please conclude.

ADV. JOICE GEORGE : Finally, Sir, the banks are not providing loans to the
farmers. The Government has done a laudable work in terms of social security
measures and mudra loans. But the banks are not giving loans to the MUDRA

Banks also. ... (Interruptions)
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SHRI GAURAYV GOGOI (KALTABOR): Thank you, Sir. My question is just about
minimum account balance.

IYTET HEIGY, 9d I TA.L3AS. o HHA PISe dof” ®I 5,000 30 fhaT &, a9
A AN IR gD I8 )1 TG TS @ & T ASAB! 2] $H W AL Bl U Hel 20 B
3R P&l 100 B4 2

I HEIGd, HElH H HH-hHl ARl B FfHE srerde defd’ 5,000 BU A A
AT ST B| T8 WIS Bl ICSed B 10+ Wi 1l el 8 st o ool <ars o) &t
g anfel afe 39 5,000 0T & IR W IS TH.9.3M89. UFec! oFUT, df I8 Th Tolal!
BN B W G AN & WY AEArdt W 2Rl 9 e B E.dLens. @ guAr a1yl

gaqrg|
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o e A wow Wt (S AN GER TWER): A ST S, § e JIed W R
e DI gAE <A1 AT

A IUTEAE Sfl, I8 Yb BIel A [Tt 21 A8 IuRRT AT 24 R 7 3 Igd
AR et o) 0t oo e Ul g g6 U8 wHe § onar @ fb fax’ @ ufer gAR et
fran oo 2l va.dlens. afufeads 9% tae, 1959 3R e & i TS, 1956 &I
Rfrer <1 qen g dhenE. Uae, 1955 H SMawad Weed & foy W8l R ud fd o m gl

A SUTeTel Sft, 59 a9 @l foie 1 3Wid, 2017 & TH.91.3Ms. & NwailRe w7 4
IqD 5 AASIIT o1 1 fae 8 71 o1l e § 3% bR YU SR § 75 W AT
I W dF 3% e & | We dF 3% AR H 90 W He I e IF 3% sfeam &
J| T & i AITHR # 79.09 W ¥ I W §& 1w e & 9 iRk we §& i
gfeATe 3R W 9% 3P TaxEE § 100 TR ¥e I W 96 A AT & A1 39 o7 &bl
T dh 3% AT # FoR gl 2l 39 9|l da BT HoR TH.I1.3MS. Uae & Uae-35 H Has
g A AR Jo ga.dlLeTs. R Harterd o

AR IUTeIE HEIGd, $9d g $B a1 U W9 ¥ WM 3T & 2l 39§ B W
J& it Sfeam #§ Aok & Hevawy TA.demE. 3T & 50 9 @i § wifire B T Bl g9t
ST & I d@1 # 4531 FR T T AOR B Wolkawd 39D ol U8D] Bl G 37 IS &
TS 21 9 AOR & HRU W 9@ AT a1 @ Fof dral ot AT 24 TR JA1 T.ETH. B
TRAT 59 BOR &1 TS 2| 39 Aok & holdwy TH.9.377S. &1 fIUive 99 26 o oS o0
IR IUH TSANIS 18.5 oG HRIS BUI P IMH-U & T Bl We dh 3% sfear &
HHATRAT BT AT ft 2 ARG F TGP 2 g 72 BOIR 8 T8 | Ig 919 §4 Tl 39faiv TS
g, I 39D GeY H TE AN 9gd A AT 7 AU MBI AR Bl Tl 3T IMIHISN B
A9 # H 3AN Pe GhA1 g [ T AR ARBIY A ATl WA H o & |ifad et e
Y I8 BRS8N fh T 6 & U el Sficd 99 BN 94T SA1el 9131 ¥ A § ured |
& @t gfRRIGRet &k et @1 & S arelt gl # ft guR BN B % & UED B
WIS SCHCH S JgaTel HUS, SRNY AN Sl 98 dbi I UL B & a8 W fireldy
3R gex I giotae™ &1 afeqw Wi gewm, e Felaf § 89 9t 99y W 99d 8 siR
db B BII P U1 G| ¥ 1971 H debi BT ASABRN G AT.... (AdHT)
PROF. SAUGATA ROY : It was in 1969 that 14 banks were nationalised.
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£ AT FAR TWEAR : g9 1971 ST&T UYeR 81 AT 8, A H dret a1 S9! a1 govat
21 99 GHY dobi b1 3774 3MeHl & oy Wiem &1 ard gs off, oifd wdt areff § dobl & axarot
3 eHT & folT 31q el © 3R 1 Ih 29 HI$ A 3AfTd AN o Il § @i Wil &l g
A TH AIATS WA SR doid & A1 @il MY &l I8 9 370 Y H Rebre gl Sigf I Hiy &5
B ATl 8 a9 2009-10 H PV &F B QU S aTel olIF &l R 3 AR 50 AR HRIS BUY
off, I8 ¥ 2016-17 § 9GHX 10 oG 65 BOIR HIS U B T B 89 FoRaR 3 R &0+ <
® ¢ 3R o et @ T v ¢ 21 et 9% fAfAE o &1 ward g #9 ondt garar &
29 FHIS WAl § ¥ T TS ORI dol B 1T @il U §| WgdT §h1 & IR H BN e
H M g N R B fowol 981 wR Fdhar § Al gIN ISP bl H ATD! A
gfaemd T8l freifl| a9 $281 § [ U & = Afdd 9% §6 Ugd| ¥ § 6 o ¥ IAfU®
g € 3R 3T I B AMaIHA T Rfh [H AN Wil Wil ' Bl F TS A AT HHM
fh SR 3MMU! T 2 & 39 9 H @Wial Yel, R 4 fogeR <, A1 89 89 R IR B
IR A8 A <7 BT BTH BT | 8 UHT §b, SIh TR Bl b H g BT drY {har AR §&6
o g9 @1 B fhar) g' w9 g sy fhar wifeh g9 99 B W Afed db Ugar
EIENI

gl d@ ol §% Y I BT 98 B B 919 § AT T B 3% FGUDR DI ATl
§g B DI 91 8 Al H I8 Pl g {6 5 9P BT A SRR qGall ©, lfhd FAUBR db
&) BIs W g7 g9 TE1 Bft| Tl udT ot ST W 9 B ARAT Wil B SIIDBAT AT

& 3R 3R MY fage’ <l A1 99 R |l f=R fham STeem| «ifeh Ueh ard SRR adrT =gl §

f5 fpel WM W 3R A TN 8, A IADI Uh SRR [HAT ST Febal 2l oifpd e i
3MaeAdHAT B g8i & Fifl Wi &1 M MaeT BT § JRIRS Jaer & TIC I a9
2016-17 # X1 fha1 © iR SEH AN Igax HH fhar gl IR0 &5 # RIRET TRE &
e & &M B W@ 2| I 8§ AN 75 TR offtsT yrEiRS daeR & forw gl I8 9
Tl € f5 7ok I gadieng &1 SraNT 9 SR ghat S ot sravgeard gt Su9a e |
B ST B B | IRdd H 3 g 9P Ugde T BT W TIHFBY I AR A dTedl 9T |
TSNS 3 &1 J B B

A O T ¥ M IR I3 T, I9A A i & i W 9 @ gl 6T &= A
Siet @ A B9 9 2 @ ANl B el § 6 U8 WReR O 1 R dM @R W@ B A
el & f&d BT &M H IGHR DM DR E &l BAR AR 7 P& IMABN e Bl &1 A
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HE & fh ST ameidrelt &1 wEee fha Som, Afes S Aok gon B, 9% a fd @1 e H
PR e T 2l # ol v & Wy dE wohdr g 6 s oyl argfasn FE 8l
afeth 310 I8 WEqA B [P 3 alel AT H I8 URac 70! A= H S 3R §8/d A
aRUH AT AT 31fees T8l SRl SR 39 3U8 & |1 MU 91 FHS Bl 6
TR 19 FHT BT WA g4 Al | age-agd g=idre|
HON. DEPUTY SPEAKER: The question is:

“That the Bill to repeal the State Bank of India (Subsidiary Banks)
Act, 1959, the State Bank of Hyderabad Act, 1956 and further to
amend the State Bank of India Act, 1955, be taken into
consideration.”

The motion was adopted.
HON. DEPUTY SPEAKER: The House will now take up clause-by-clause
consideration of the Bill.
The question is:
“That clauses 2 to 8 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 8 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRI SANTOSH KUMAR GANGWAR : Sir, I beg to move :
“That the Bill be passed.”
HON. DEPUTY SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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16.51 hours
GOVERNMENT BILLS- Introduced...contd.
(ii) Code on Wages Bill, 2017"
HON. DEPUTY SPEAKER: Now, we are taking-up Revised Supplementary List

of Business, Item A, Shri Bandaru Dattatreya.

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I beg to move for
leave to introduce a Bill to consolidate and amend the laws relating to wages and
bonus and matters connected therewith or incidental thereto.

HON. DEPUTY SPEAKER: Motion moved:

“That leave be granted to introduce a Bill to consolidate and amend
the laws relating to wages and bonus and matters connected therewith
or incidental thereto.”

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I strongly oppose the
introduction of the Bill. This Bill is circulated today morning at around nine
o’clock. It is a very important Bill where structural changes are being brought in
the Labour Acts like Minimum Wages Act, Payment of Gratuity Act, etc. [ am not
going into the details of it because of paucity of time.

My first objection is that the Bill was circulated only today morning around
nine o’clock, and a Supplementary Business is being brought in the House for the
Bill to be introduced. This can never be agreed upon as per Rule 72 (2) of the Rules
of Procedure. According to Rule 72 (2) of the Rules of Procedure: “A Member is
entitled to raise objection regarding the Constitutional or Legislative competence of
the Bill and can be opposed at the time of introduction of the Bill.”

Today, at this time, I am not able to oppose the Constitutional as well as the
Legislative competence of the Bill. It is because I could not go through the contents
of the Bill. It means that the right of a Member is being infringed, which cannot be

allowed. I am saying this because this is affecting the entire workforce in the

* Published in the Gazette of India, Extraordinary, Part II, Section 2 dated 10.8.2017
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country. The Government of India is going to bring drastic labour reforms, and the
Government of India is going to codify 45 labour legislations into four legislations.
The first legislation is coming to the House in the last moments of the Session
when it is to be concluded and that too in a hurried and hasty manner. Why is the
Government bringing this Bill in a hurried and hasty manner? It means that you
want to avoid the opposition to the introduction of the Bill, which cannot be
allowed. This is my first objection.

I got these points within the limited time that I could go through the
Constitution as well as the Rules of Procedure. Otherwise, if you go through the
contents of the Bill, then we find that so many existing labour legislations are being
drastically changed. So, we could have made so many oppositions relating to
Constitutional as well as on Legislative competency. Since, I could not go through
the Bill in-depth, so I am making some objections for the time being.

My second objection is that this matter comes under Schedule Seven List 3
and entry number 22 -- Trade unions, industrial and labour disputes; entry number
23 -- Social security and social insurance, employment and unemployment; and
entry number 24 -- welfare of labour including conditions of work, provident funds,
employers’  liability, = workmen’s  compensation, invalidity and old-age
pensions and maternity benefits. It means that most of the labour legislations are
coming within the jurisdiction of the Concurrent List or the subject comes under
the Concurrent List. The Concurrent List means that the State as well as the Union
Government is well empowered to make legislation. I do accept it and if the
Parliament is making a legislation on labour laws, then definitely it will override
the State legislations.

Not only in Kerala but in almost all the States, many labour legislation in
respect of payment of wages, fair wages and other legislation are still there and the
Government of India is going to codify the labour legislation. First code is
regarding wages. But unfortunately, none of the States in the country is even

consulted. That means, it is totally against the federal principles of the Constitution,
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which is the basic feature of the Constitution. Now, the Government is trying to
alter or attack the basic structure of the Constitution. That cannot be allowed. Since
it is a matter concerning the Concurrent List, States should be consulted before
making such labour reforms. That is my second objection.

Third is about the Payment of Gratuity Act. You are well aware.... ...
(Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS SHRI S.S. AHLUWALIA: This is not a point of
order.
SHRI N.K. PREMACHANDRAN : This is not a point of order. Kindly see... ...
(Interruptions)
SHRI S.S. AHLUWALIA: He is objecting to the introduction as per Rule 72,
which categorically says, you can object on the ground whether the Bill is within
the competence of Parliament to pass such a law or not. He is showing his own
ignorance by saying that he has not gone through it, etc. It is a new Bill; it is being
introduced. Now, he started discussing the merits of different labour laws. That is
not the purpose.
SHRI N.K. PREMACHANDRAN : Hon. Minister, you are absolutely wrong.
Kindly withdraw the observation you have made — ignorance of the Member. Why
am [ ignorant? It is because of you, and the Government. You have circulated the
Bill only today morning. How can we be well versed with the Bill? You are
denying my right; you are denying me the knowledge of the contents of the Bill.
And the Minister is saying that it is Member’s ignorance and a fault. Kindly
withdraw that observation.
SHRI S.S. AHLUWALIA: This is not happening for the first time. Tomorrow, the
House is going to adjourn. We are only introducing the Bill and the Members
would have enough time to go through the Bill before passing it. ... (Interruptions)

PROF. SAUGATA ROY : What is the hurry?
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SHRI N.K. PREMACHANDRAN : Ahluwalia ji, kindly hear my third objection.
Without hearing the third objection, he is saying this. I am not on a point of order. |
am opposing the introduction of the Bill.

Third is concerning the Gratuity Act. Hon. Minister has assured before the
House and outside that the gratuity will be enhanced from Rs.10 lakh to Rs.20 lakh.
He said that he is giving priority to that and that it will be brought in this very
Session. That was the assurance. The Payment of Gratuity Act by which Rs.10 lakh
will be enhanced to Rs.20 lakh and would benefit the workers. Those workers who
are getting retrenched or retired will be losing the benefit because they would be
getting the benefit only prospectively. When the Payment of Gratuity Act is to be
amended so as to enhance the gratuity from Rs.10 lakh to Rs.20 lakh, the
Government is bringing a labour code Bill by which the right of the workers to get
enhanced gratuity will also be infringed. Therefore, that is my third objection to
introducing the Bill.

These are the three major objections; legislative competence is well there
because Concurrent List is there, Article 72(2) is there. Hence, I am fully within the
competence of my right to oppose this Bill. With these words, I conclude. Thank
you very much. ... (Interruptions)

SHRI BANDARU DATTATREYA: Hon. Member, a senior Member, is interested
in the rights of the workers. I fully agree with him. ... (Interruptions)

PROF. SAUGATA ROY : Then, you withdraw the Bill. ... (Interruptions)

SHRI BANDARU DATTATREYA: Regarding introduction of the Bill, he was
mentioning three things. One is about 44 labour laws, which would be dealt with in
four stages.

17.00 hours

There are going to be four codes. One is the Code on Wages. This is the Bill
that I am introducing. I will speak only about the intention of the Government
about that. The Second National Labour Commission had given its Report in 2002

stating that all the labour laws should be tuned to the present-day time. That was in
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2002 and now we are in 2017. This is related to only four Acts. One is about the
Payment of Wages Act, 1936. Second one is about the Minimum Wages Act, 1948.
The third one is the Payment of Bonus Act, 1965. The fourth one is the Equal
Remuneration Act, 1976. These four Acts will be amalgamated into one Labour
Code. My learned friend should understand that it is being done only for
simplification, rationalisation and also doing away with the cumbersome process. |
assure this House that no where the rights of the workers would be infringed. I8
aft gd & f’a 7 & 21 Td & Raam 399 oo W @ 7l gaferg # oM Redawe &=am |
MU S A 9 qd1$ €, s9W afdh wered R @1 wEl ®1 That is a separate part.

Social security is a separate part. It is going to bring a historical change in the

industrial arena. Ig g & sfEmy § Fe) a9 & g gwferg & S 6 ugelt IR <
H gfradie fafes a9 amgam| ol qer # AWIfed SR SIS WolgR 21 ATl RIS JSd
AR &l There are about 40 crore unorganised workers. Now, with this Code, they
may also be able to avail the universal minimum wage. It has a larger perspective.

I would request Shri Premachandranji, to go through this. ... (Interruptions)
Let me complete. I had a tripartite meeting. In the tripartite meetings, I convinced
trade unions. Secondly, the Regional Conferences were attended to by the
respective Labour Ministers and the Labour Secretaries from the respective States.
It took two years for this process. I would also say that there will not be
exploitation of workers. &% &1 YaRTdigee™ wal W &l 2l ST fafr afv, saa
e 3 If vae 9 fenm | gafoy onft uedl # dad SgeRE 8 aR @ gl I8 dad
goreaed B gl Afhd a1g § # oud! wwse | Y3 W fawar g, WY i e Wy
TEd 31 g, ofh A BIHA ¥ ATST AT d1d B &, a6 H AR N 37l Aerd &1 gaferg A

RE g fh g9 UigHe S-eM 81 arell &1 Many new enterprises will come. <1
BN 98 ¥ ASM SRIGATN | AR 3T &, Sd] 390 98d 4 IR T 811, 735 SSwIal dl
gfaer fiert iR 79X & f2d # BF a1 W R B Y AT 39 I B Sgegd T B
fore g1 srgafa Qv
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HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to consolidate and amend

the laws relating to wages and bonus and matters connected therewith
or incidental thereto.”

The motion was adopted.

SHRI BANDARU DATTATREYA: I introduce the Bill.

195
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17.06 hours
(iii) Financial Resolution and Deposit Insurance Bill, 2017"

HON. DEPUTY SPEAKER: Hon. Members, before we take up introduction of the
Finance Resolution and Deposit Insurance Bill, 2017, I have to inform the House
that Shri Arunt Jaitley, hon. Minister of Finance, vide communications dated 10"
August, 2017 has informed that the President having been informed of the subject
matter of the Financial Resolution and Deposit Insurance Bill, 2017, has
recommended the introduction of the Bill in the Lok Sabha under the Article 171(1)
and Article 274(1) and the consideration of the Bill under the Article 117(3) of the
Constitution.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
ARJUN RAM MEGHWAL): On behalf of Shri Arun Jaitley, hon. Finance
Minister, I rise to move for leave to introduce a Bill to provide for the resolution of
certain categories of financial service providers in distress; the deposit insurance to
consumers of certain categories of financial services; designation of systemically
important financial institutions; and establishment of a Resolution Corporation for
protection of consumer of specified service providers and of public funds for
ensuring the stability and resilience of the financial system and for matters

connected therewith or incidental thereto.

* Published in the Gazette of India, Extraordinary, Part II, Section 2 dated 10.08.2017
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HON. DEPUTY SPEAKER: Motion moved:

“That leave be granted to introduce a Bill to provide for the
resolution of certain categories of financial service providers in
distress; the deposit insurance to consumers of certain categories of
financial services; designation of systemically important financial
institutions; and establishment of a Resolution Corporation for
protection of consumer of specified service providers and of public
funds for ensuring the stability and resilience of the financial system
and for matters connected therewith or incidental thereto.”
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): The supercilious
manner by which the Bill has been introduced is simply humiliating the
Parliamentary system of our country. More often than not, this Government is
trying to hoodwink the Parliamentary system of our country sometimes by
resorting to ordinances. Again, in a supercilious and a cavalier manner, the
Government has introduced the Financial Resolution and Deposit Insurance Bill,
and I think that this kind of introduction certainly undermines our Parliamentary
system. Therefore, I am opposing the introduction of the Bill in such a cavalier
manner.
# 3G I HEATA : HEIGd, §9 WRBR B PIg U WIGAT T8l © 6 Iferam<d Al ol
T BIS IeSxATSH B AR YO e ATed, I8 gered?d & ol 8 iR I8 ufhan gl
£ SR Yo ekt ¢ I Afem< 2l

2 3T I AEAT : B, Aoped 8, I8 Wax &1 e ol o S # foran gon @ oiiR
WEHR HT AHR g1... (Tagm)

it SefR ¥ A} : 99 S 21 PR g, 3d B, ifh iR fva a¥ies & &i... (sraem)
SN IO IW AGATd : 98 WIHR Bl I 2. (FAYF) I8 WHR B Uge gl I 9o
soe®H & foy 2. (eragm)

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
resolution of certain categories of financial service providers in
distress; the deposit insurance to consumers of certain categories of
financial services; designation of systemically important financial
institutions; and establishment of a Resolution Corporation for
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protection of consumer of specified service providers and of public
funds for ensuring the stability and resilience of the financial system
and for matters connected therewith or incidental thereto.”

The motion was adopted.

SHRI ARJUN RAM MEGHWAL.: I introduce” the Bill.

* Introduced with the recommendation of the President.
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17.09 hours

MOTION RE: REFERENCE OF FINANCIAL RESOLUTION AND
DEPOSIT INSURANCE BILL TO
JOINT COMMITTEE

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
ARJUN RAM MEGHWAL): On behalf of Shri Arun Jaitley, hon. Minister of
Finance, I beg to move:

“That the Bill to provide for the resolution of certain categories of
financial service providers in distress; the deposit insurance to
consumers of certain categories of financial services; designation of
systemically important financial institution; and establishment of a
Resolution Corporation for protection of consumers of specified
service providers and of public funds for ensuring the stability and
resilience of the financial system and for matters connected therewith
or incidental thereto, be referred to a Joint Committee of the Houses
consisting of 30 members, 20 from this House, namely:

. Dr. Kirit Somaiya

. Shri Gopal Chinayya Shetty

. Shri Subhash Chandra Baheria

. Shri Nishikant Dubey

. Shri Shivkumar C. Udasi

. Shri Anil Shirole

. Shri Abhishek Singh

. Shri Gajendra Singh Shekhawat

. Shri Sanjay Jaiswal

10. Shri Jagdambika Pal

11. Shri Jayadev Galla

12. Shri Gajanan Chandrakant Kirtikar
13. Shri Chirag Paswan

14. Shri Gaurav Gogoi

15. Shri S.P. Muddahanumegowda
16. Dr. P. Venugopal

17. Prof. Saugata Roy

18. Shri Bhartruhari Mahtab

19. Shri Konda Vishweshwar Reddy
20. Shri P. Karunakaran

and 10 members from Rajya Sabha;
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that in order to constitute a sitting of the Joint Committee, the quorum
shall be one-third of the total number of members of the Joint
Committee;

that the Committee shall make a report to this House by the last day
of the first week of the next Session;

that in other respects the Rules of Procedure of this House relating to
Parliamentary Committees shall apply with such variations and
modifications as the Speaker may make; and

that this House do recommend to Rajya Sabha that Rajya Sabha do
join the said Joint Committee and communicate to this House the
names of 10 members to be appointed by Rajya Sabha to the Joint
Committee.”

HON. DEPUTY SPEAKER: Motion moved:

“That the Bill to provide for the resolution of certain categories of
financial service providers in distress; the deposit insurance to
consumers of certain categories of financial services; designation of
systemically important financial institution; and establishment of a
Resolution Corporation for protection of consumers of specified
service providers and of public funds for ensuring the stability and
resilience of the financial system and for matters connected therewith
or incidental thereto, be referred to a Joint Committee of the Houses
consisting of 30 members, 20 from this House, namely:

1. Dr. Kirit Somaiya

. Shri Gopal Chinayya Shetty

. Shri Subhash Chandra Baheria

. Shri Nishikant Dubey

. Shri Shivkumar C. Udasi

. Shri Anil Shirole

. Shri Abhishek Singh

. Shri Gajendra Singh Shekhawat

9. Shri Sanjay Jaiswal

10. Shri Jagdambika Pal

11. Shri Jayadev Galla

12. Shri Gajanan Chandrakant Kirtikar

13. Shri Chirag Paswan

14. Shri Gaurav Gogoi

15. Shri S.P. Muddahanumegowda
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16. Dr. P. Venugopal

17. Prof. Saugata Roy

18. Shri Bhartruhari Mahtab

19. Shri Konda Vishweshwar Reddy
20. Shri P. Karunakaran

and 10 members from Rajya Sabha;

that in order to constitute a sitting of the Joint Committee, the quorum
shall be one-third of the total number of members of the Joint
Committee;

that the Committee shall make a report to this House by the last day
of the first week of the next Session;

that in other respects the Rules of Procedure of this House relating to
Parliamentary Committees shall apply with such variations and
modifications as the Speaker may make; and

that this House do recommend to Rajya Sabha that Rajya Sabha do
join the said Joint Committee and communicate to this House the
names of 10 members to be appointed by Rajya Sabha to the Joint
Committee.”
DR. A. SAMPATH (ATTINGAL): Why has no woman member been inducted in
this Committee? ... (Interruptions)
SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): There is no woman
member even from the ruling party. ... (Interruptions)
HON. DEPUTY SPEAKER: Shri Bhartruhari Mahtab, please speak.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Deputy Speaker Sir, I have
no objection to the introduction of this Bill as it was approved by the hon. Speaker
in the Supplementary List of Business. But I object to the reference that has been
made for formation of a Joint Committee and this is in sub-section C of this
Supplementary List of Business which clearly states that it is to be taken up in case
the Bill at Serial No. B is introduced. Therefore, I rise here to object to the
formation of a Joint Parliamentary Committee. You have a Joint Parliamentary

Committee where the matter is very urgent, where there is some dissension
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between this House and the other House. When there is no consensus within the
Parliament, you try to frame unanimity among various political parties so that you
have a Joint Parliamentary Committee. The greater point is that the Bill will be
brought for discussion and passing in both the Houses and the hidden agenda is that
it will not get blocked in the Rajya Sabha. I would like to know what the agenda of
the Government is. We have a Standing Committee on Finance which is
empowered to go into this Bill and which is an all-party committee comprising
members from Bhartiya Janta Party, Shiv Sena, Congress and other political
parties. They will deliberate on that subject threadbare, clause by clause.
Subsequently, after the report has come to the House, Parliament will deliberate as
per the agenda that will be fixed. But I am still in doubt why there is apprehension
in the Government that it may get blocked in Rajya Sabha. This is a very important
Bill and it needs elaborate discussion and deliberation in the Committee on
Finance. This Committee system is actually being relegated to the background by
repeatedly forming Joint Parliamentary Committees. A Joint Parliamentary
Committee is for an exigency. At a certain time, or at a certain point of difficulty, a
Joint Parliamentary Committee is formed. It is not a practice but in this
Government, during the last two years if not three years, we find that on any issue
where there is an apprehension that certain Bills would get blocked in Rajya Sabha
or get delayed in Rajya Sabha, a Select Committee is formed in the Rajya Sabha or
a Joint Parliamentary Committee. Therefore, I would like to be educated by the
hon. Minister about the necessity for having a Joint Parliamentary Committee.

The Finance Committee is there. Why do you not have faith on the Finance
Committee? It seems that you do not have that much of confidence on the Standing
Committee on Finance and so you are insisting for a Joint Parliamentary
Committee. It is a different matter that Prof. Saugata Roy is a Member of the
Finance Committee and also a Member of this JPC; Shri Nishikant Dubey is a
Member of the Finance Committee and also a Member of this JPC; Dr. Kirit

Somaiya is Member of the Finance Committee and also a Member of this JPC.
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Leaving aside that, why do you have a JPC and why not the Standing
Committee on Finance? This needs to be clarified.
PROF. SAUGATA ROY (DUM DUM): The rule, as far as the motions after
introduction of Bills and scope of debate are concerned, is quite clear. Rule 74
states:

“When a Bill is introduced or on some subsequent occasion, the member in
charge may make one of the following motions in regard to one’s own Bill,
namely:—

(1) that it be taken into consideration; or

(11) that it be referred to a Select Committee of the House; or

(ii1) that it be referred to a Joint Committee of the Houses with the
concurrence of the Council; or

(iv) that it be circulated for the purpose of eliciting opinion thereon:

Provided that no such motion as is referred to in clause (iii) shall be
made with reference to a Bill [if it contains only provisions dealing with all
or any of the matters specified in sub-clauses (a) to (g) of clause (1) of
article 110 of the Constitution]: ”’

Here, the Minister is referring it to a Joint Parliamentary Committee under
rule 74 (3). My esteemed colleague Shri Bhartruhari Mahtab had explained in detail
how the whole principle of Standing Committee is being circumvented, superseded,
and bypassed by the Government in its quest to get majority in both Houses. The
same thing actually happened in the case of the Insolvency and Bankruptcy Code.
When that Bill was brought here, I objected tooth and nail saying it should not be
passed. The Government felt that it would not get a majority in the Rajya Sabha. It
sent it to a Joint Parliamentary Committee, the fear being that it would not be
passed in the Rajya Sabha but if the Joint Parliamentary Committee presents the
Report both Houses get morally bound by it. In the whole process, we are
weakening the foundation of the Standing Committee system.

It is normally the practice that any legislation concerning any Ministry or

any Department is automatically referred to a Standing Committee. Unless it is a
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small amendment or a trivial amendment, any Bill of a substantial nature is referred
to the Standing Committee. As our esteemed colleague Shri Bhartruhari Mahtab
has so eloquently stated, that process should not be give a go-by.

We have no complaint about the personnel of the Committee because we are
ourselves Members of both the Committees. We are conscious of the power of the
Standing Committee. We have a Finance Committee headed by Dr. M. Veerappa
Moily, which has given important Reports on most of the matters. Why should that
Standing Committee be bypassed or be overridden by the Government’s desire to
bring in a Bill?

Let us also look at how the Bills are coming. On the penultimate day, you

are bringing a Bill and then a motion, without any scope for discussion.
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On the earlier Bill our esteemed colleague Shri Premachandran spoke

eloquently on how he had no time to study the Bill so that proper opposition to the
introduction of the Bill can be made. You are sitting in the Chair, Sir, and you
have a long parliamentary experience. Please see that the niceties of the
parliamentary behaviour are maintained by the Government. If the Chair does not
protect us then who will protect the House or the Constitution or the Rules? That is
why we seek refuge in your infinite powers from the Chair to support us. Thank
you, Sir.
SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): Sir, the hon. Minister
has proposed the names of 20 hon. Members for the Joint Parliamentary Committee
but we do not see a single woman Member in that list.... (Interruptions) There are
a number of experienced women sitting on the Treasury Benches.... (Interruptions)
Please let me speak.

There are a number of experienced and learned women Members sitting on
the Treasury Benches. I would say that though we have only 10 per cent women
MPs in the House, how can the Government take this anti-women stand? This i1s an
anti-women stand and you should also support me because this message will go to
the nation. All the people, the women are looking to the Parliament. They will ask
where are the names of women in this list? The Government, the ruling party
should be the role model. A majority of the women MPs are on the treasury side.
So, my request to the Government and to the hon. Minister would be to include at
least one woman in the proposed list of the JPC. You can say that just for the sake
of medicine, you include one woman MP from the Lok Sabha to serve as a Member
of the Joint Parliamentary Committee. Thank you, Sir.

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, 1 fully support the
observations made by Shri Mahtab as well as Prof. Saugata Roy with regard to
referring this Bill to the Joint Select Committee. I would also like to draw the
attention of the hon. Chair to the fact that this Bill is referred to the Joint Select

Committee by virtue of Rule 74, clause 3. If you refer to clause 3, there is a
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proviso which says that the Bill should be circulated two days prior to the date of
sending it to the Standing Committee or sending it to the Joint Select Committee or
to any other Committee. That mandatory provision is there but the hon. Speaker
has given the permission and hence it is okay. Definitely, the other question is that
Rule 75 will be applicable here. Kindly see Rule 75, clause (1).

This is the introduction stage of the Bill and to my information the
preliminary discussion is the first reading of the Bill. As per the first reading of the
Bill, Rule 75 (1) gives authority, empowers the Members to have a discussion on
the principles of the Bill. Not on the merits of the Bill but on the principle of the
Bill we have a right to discuss it. Unfortunately, I may repeat that this Bill was
circulated today by 9.00 o’clock in the morning when I was coming to the
Parliament. Prof. Saugata Roy has rightly said that we are not in a position to have
a look into the Bill and, therefore, we are not able to discuss the principles of the
Bill as per the Rule 75 (1).

Under these circumstances, [ oppose this move of the Government. I also
support Madam, Shreemathi Teacher and appeal to all the political parties, not only
the Treasury Benches, to have a woman representative in the proposed Committee.

Thank you, Sir.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Hon. Deputy
Speaker, Sir, my learned friends Shri Bhartruhari Mahtab, Prof. Saugata Roy and
Shri N.K. Premachandran raised certain issues about the formation of the Joint
Committee on a particular Bill. Madam Teacher has also raised an issue. She has
not objected to the formation of the Committee, but she is objecting as to why there
is no woman member. It is better to talk to Shri P.Karunakaran as to why he has not

given your name in that.
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My simple point is this. Shri Bhartruhari Mahtab raised a point that it can

be referred to the Standing Committee also. He is not per se objecting the referring
the Bill to a Committee, but to not to a Joint Committee. Then, he has shown that
the Government is apprehensive of something. He is talking about some hidden
agenda. There is no hidden agenda. The agenda is very clear that when we are
talking about bringing legislation in the country, we are bringing new legislations
for future generation and these are new generation future laws. This law is also a
new law. Rather I will say that when it is sent to any Committee, it gives more
leverage to the members to get more exposure and to get more in depth knowledge
about the Bill while talking to the stakeholders and Government officials. But,
there is a difference between the Departmentally Related Standing Committees and
the Joint Committees. Rather he should feel happy that a Government Bill, which
has been introduced and referred to the Joint Committee, now he has got the power
to change the total character of the Bill. It is because the recommendations of the
Departmentally Related Standing Committees are not mandatory. But, here it is
mandatory. Here, your recommendations are mandatory in nature and ultimately,
the Government is bound to accept those recommendations.
SHRI BHARTRUHARI MAHTAB : Hon. Deputy Speaker, Sir, the hon. Minister
is very intelligent enough. The Committee’s list itself demonstrates this. The
number of members in this Committee is always in the side of the Ruling Party.
Any change, if 1 suggest, will be voted out. But, in a Standing Committee, the
suggestions can get reflected in the Report for the consumption of others.

SHRI NISHIKANT DUBEY (GODDA): I object to it. ®I1§ ¥ A< Uil & vy w®

B el DRl g1 TSI Sft, 3T IS ATl A B1H B B &l 89 o7 7 Sargc Hac § Y a1
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HON. DEPUTY SPEAKER: Please, now the hon. Minister will reply.

2 feR AEAE : I8 IAUB! Ul BT I8WT 2| H WIbR HRAT §, <lfh AR ST IHSHS Bl
g difes amse & o 2

Y T, gH.rEcatforan ¢ VAT T 21 3nu SRay, S oft fel it & wReR ot 7, urct
HRBR & AT BT ol BRI Bl 3 b Arpad H [hadT 9g9d ¢, 9gAd & 9@ A & 59
SATgC HACT B AT Welde HHS 81, IWH wavdl U & Il §1 el I8 Bl © [ 3 Jeire,
S feurcie Relfes WST HHE H A €, 98 TR A Al Aehall & 3R 78l 9 717 Febell 2
fhg, T8l SA AT & Usal § i Ay R [ BT U 98 Ghd 8, AUD] g AMTBR 2
3Muen! SATal fefavst faar o R@1 & 6 oMU 39 R @@l Sy 3R WRBRI U6l & ASRT Bl
3T I TSR WA Aehd & b U 78I, U forar S =1fey, & A% e 4 S A7
ST &, $felv 39 |19 &1 U fhar S|

HON. DEPUTY SPEAKER: The question is:

“That the Bill to provide for the resolution of certain categories of
financial service providers in distress; the deposit insurance to
consumers of certain categories of financial services; designation of
systemically important financial institution; and establishment of a
Resolution Corporation for protection of consumers of specified
service providers and of public funds for ensuring the stability and
resilience of the financial system and for matters connected therewith
or incidental thereto, be referred to a Joint Committee of the Houses
consisting of 30 members, 20 from this House, namely:

. Dr. Kirit Somaiya

. Shri Gopal Chinayya Shetty

. Shri Subhash Chandra Baheria

. Shri Nishikant Dubey

. Shri Shivkumar C. Udasi

. Shri Anil Shirole

. Shri Abhishek Singh

. Shri Gajendra Singh Shekhawat
9. Shri Sanjay Jaiswal

10. Shri Jagdambika Pal

11. Shri Jayadev Galla

12. Shri Gajanan Chandrakant Kirtikar
13. Shri Chirag Paswan
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14. Shri Gaurav Gogoi

15. Shri S.P. Muddahanumegowda
16. Dr. P. Venugopal

17. Prof. Saugata Roy

18. Shri Bhartruhari Mahtab

19. Shri Konda Vishweshwar Reddy
20. Shri P. Karunakaran

and 10 members from Rajya Sabha;

that in order to constitute a sitting of the Joint Committee, the quorum
shall be one-third of the total number of members of the Joint
Committee;

that the Committee shall make a report to this House by the last day
of the first week of the next Session;

that in other respects the Rules of Procedure of this House relating to
Parliamentary Committees shall apply with such variations and
modifications as the Speaker may make; and

that this House do recommend to Rajya Sabha that Rajya Sabha do
join the said Joint Committee and communicate to this House the
names of 10 members to be appointed by Rajya Sabha to the Joint
Committee.”

The motion was adopted
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HON. DEPUTY-SPEAKER: The House will now take up "Zero Hour’.

Shri K. H. Muniyappa.

SHRI K.H. MUNIYAPPA (KOLAR): Mr. Deputy-Speaker, Sir, I would like to
raise the issue of disinvestment of M/s BEML in my constituency in Bengaluru,
Palakkad and Mysore. The process of disinvestment of BEML was started during
the time of the last Government. During that period a delegation from BEML under
my leadership along with the Trade Union leaders of BEML and leaders belonging
to the Scheduled Castes and Scheduled Tribes met and discussed the subject with
the then hon. Defence Minister, Shri A.K. Antony ji. After a prolonged discussion,
the hon. Minister assured that BEML will not be disinvested beyond 49 per cent in
toto, Government will hold 51 per cent shares and will have full control over the
administration of BEML.

In this context, I met former Defence Minister, Shri Manohar Parrikar ji
along with Shri Ananth Kumar ji, the hon. Minister of Parliamentary Affairs and a
delegation of BEML employees’ union leaders of these three units. During the
discussion the then Defence Minister also assured that BEML will not be
disinvested since the company is continuously making profits and also it comes
under the Ministry of Defence.

Now the present Government has announced the strategic sale of 26 per cent
of its share in addition to 46 per cent which has already been sold. In that case the
Government will lose its control over the administration of BEML and the
company will go in private hands. It is understood that the hon. Minister has replied
in the Parliament that the assets of BEML is around only Rs. 500 crore which is not
correct, rather the approximate value of the company is around Rs. 65000 crore in
these three units.

In KGF the BEML has come into existence as an alternative industry to the
closed Bharat Gold Mines Limited. This is the only Public Sector Company in the
whole district. It is a reserved constituency. The total number of employees of

BEML is around 9000 and above and all these people are working very hard. Since
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its inception 52 years ago, except for one year, the company has made a profit.
Once upon a time this company was a Navaratna company. Employees of the
company are sitting on a dharna for two days, that is, on the 9™ and 10™ August at
Jantar Mantar.

The company has stake in three very vital areas, namely, mining and
construction, Defence business and Rail and metro. The company has helped in the
development of infrastructure of the country. The company has indigenised all the
equipment and caters to the needs of Coal India and construction companies, bridge
construction etc. The company has manufactured world class coaches, wagons and
metro coaches for Indian Railways and metro rail. Many equipment are used in
Defence, vehicles, Armed Recovery vehicles, missile launchers, battle tanks, hauls,
mine plough, snow cutters, aircraft towing tractors etc. BEML has paid a dividend
of around Rs. 900 crore to the Government exchequer. BEML has contributed
around Rs. 6500 crore directly and indirectly in the form of tax to the Government.

Under the circumstances, this Public Sector has earned a profit right from its
inception except for one year. Therefore, I would like to urge upon the Government
that since it was decided in the last Cabinet that BEML will not be disinvested and
keeping the interest of the country in view and also since its involved in Defence
equipment production, this company should not be disinvested. I would like to
request the Government to protect this industry and should not be disinvested.
HON. DEPUTY-SPEAKER: Shri S.P. Muddahanume Gowda, Shri Mullappally
Ramchandran, Adv. Joice George, Shrimati P.K. Sreemathi Teacher, Shri M. B.
Rajesh, Dr. A. Sampath are permitted to associate with the issue raised by Shri

K.H. Muniyappa.
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17.35 hours

SUBMISSION BY MEMBERS
Re: Alleged injustice meted out to the stalking victim due to negligence of
Chandigarh police in taking timely action
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..(=7aur) Let me finish it as it is an important issue. ¥R, 3FR # I3 AoHIIS qd T,
ql 3 I wre difyl .. (@) Sir, [ am not raising any political point. Let me
finish it as it is an important issue.

HON. DEPUTY-SPEAKER: It is not a debate.

A g Rig gset @ Sued weey, U1 s R <9 3§ 9 6 o U @iE fifsar amm
AR & 3R T4 IFBT AN o1 SMY A1 YN DN & e Afgel1 A W IufRrd i
HRBR DI AR A T Few g <21 H 1 A1V .. (R1@e1) T 91 | A8 2 [ o &
qT WA W ST, B Al 7 fear & alRFTe T H BT S Aerd AT W YH IR
| S9! QR TN forars W &fiR wer 1T 6 IRl & |rey S9! IR 8, Safe 39
WA TR F IR & off 3R 7 TN B a8 1|, (ag™) 39 e 9 qfear &1 S
FRAZA a1 M| . (F9gT)

Sir, I will speak in English also so that you can understand. There is a
slander of the character of the victim who had come forward to speak.

The social media has slandered her character and this has become a trend
which needs to be stopped. It is so not just in this case. Rising above political lines,
if a victim comes forward for a complaint, something needs to be done against the
people who question her character, who put her old and fake pictures by
questioning her character. They are questioning as to what she was doing at 12
o’clock at night. One person asked as to what she was doing at 12 0’clock. My
question is, what was the boy doing at 12 0’clock? Why do we not ask that
question?

Let me complete. I am not raising any political issue. The entire nation is
watching. I am not saying any political point....(Interruptions) The people who
have resorted to character assassination need to be booked under appropriate
sections of the IT Act.

One of the spokespersons of the BJP made a tweet and later on said that her
account was hacked. One Minister of the BJP had tweeted something which is
highly objectionable. One person of the BJP has said, ‘What was she doing at 12

o’clock? I will make my last point and conclude. They asked as to what was she
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doing at 12 o’clock. Is there a rule in this country that a woman cannot go out after
a certain time? If there is a rule in this country, they should specify that time. If

there is a rule, we should be made aware

Afgettall B & Ua B DI RTHER! WWBR B Bl gl ... (FaeE) It is not your

responsibility to ask the woman. ... (Interruptions)

HON. DEPUTY-SPEAKER: Shri M.B. Rajesh, Adv. Joice George and Shri
Bhagwant Mann are allowed to associate with the matter raised by Shri Deepender
Hooda.

SHRIMATI KIRRON KHER (CHANDIGARH): Thank you very much Sir for
allowing me to speak. ... (Interruptions) 1 did not interrupt you. Sit down now.
Enough Shri Deepender Hooda, do not politicize it. ... (Interruptions)

I would like to thank the Chandigarh police for their very prompt action in
saving this girl and for the PCR arriving at the spot the minute she called. I would
like to thank them for this. The people who are criticizing this must also realize that
there is a procedure to the investigation. When this girl was giving her statement in
front of the Magistrate under Section 164 of the CrPC she did not mention the word
‘abduction’. The police was forced to drop that charge. Then, they found the CCTV
footage. They got the witnesses. They did all that. They themselves had sent the
girl for recording her statement under Section 164 of the CtPC. ... (Interruptions)
The hon. Home Minister Shri Rajnath Singh gave clear instructions to the officers,
to the Governor and to the Home Secretary saying no political pressure should be
entertained, no phone calls and do what is right. I myself have spoken against
stalking in this very House four days ago. I myself as a woman, as a mother, and as
the hon. lady Member of Chandigarh have stood up for the rights of the girl. I have
criticized voices that have said, ‘What was the girl doing outside at 12?’ Let us not
have selective amnesia. [ do not want to politicize this issue. It is a social problem.
It is not just in my party or your party. It is there across the party lines. You need
to remember all the old instances and the statements of the Coal Minister, of the

J.D.(U) President, of the Samajwadi Party President, who have made sexist and
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misogynous remarks about women when the Bill for stalking was brought in
Parliament.

I have a suggestion to make to those people who say, ‘girls should not be
allowed at night’. Firstly do not make excuses that it is an old photo. So what if it
is a new photo? What is wrong in a girl going out at night? What is wrong in a girl
having a drink or enjoying her life with people? You see there are different societal
norms. There is a progressive India and there is a very regressive India. We do not
as a party ever talk against the rights of women. ... (Interruptions) 1 just want to
say one line.

I think that ‘girls should not be allowed to go out at nights’ is a wrong
concept. It is the boys going out at night are causing the problem. So, boys should
not be allowed to go out at night and girls could go at any time. ... (Interruptions)
Thank you for letting me speak.

HON. DEPUTY-SPEAKER: Dr. Manoj Rajoria, Kunwar Pushpendra Singh
Chandel and Shri Bhairon Prasad Mishra are allowed to associate with the matter
raised by Shrimati Kirron Kher.

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Sir, the dignity and
honour of every woman of this country is sacrosanct. There is no question about it.
It is the duty of all the Governments under the Constitution of India to protect and
to safeguard the life, honour and modesty of a woman. At the same time, in this
case of Chandigarh, the Government as well as the police has taken prompt action.
Immediately, the rule of law has taken its course and we have full confidence that
whoever has committed any wrong will be punished. There will be no let off.

At the same time, I urge upon our friends of the Congress Party that they
should not politicize this issue. I would also urge upon them that it is a sensitive
issue. When the Chandigarh Administration is taking prompt action, they should
not colour it in a political manner. Shri Deepender Singh Hooda is an esteemed

colleague. He understands the severity and seriousness of the matter. When our
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hon. Member Shrimati Kirron Kher, who is a woman Member of Parliament
representing Chandigarh Constituency is on her legs and putting forth the facts
before the House, I expect Venugopalji, Deepender Singh Hoodaji and all our
esteemed colleagues to lend their ears to her submission also because that is a view
point. She is also presenting the facts as she was there all through when the entire
incident happened.

So, I assure the House that law will take its course and the Government is
taking appropriate action. Even the victim, who has complained, has, in the
beginning, appreciated the prompt action taken by the police and the

administration.
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SHRI DUSHYANT CHAUTALA (HISAR): Mr. Deputy Speaker, Sir, I also want
to speak on this matter.
HON. DEPUTY SPEAKER: It is not a discussion. I will allow you to raise your
issue later.

... (Interruptions)
HON. DEPUTY SPEAKER: I will call you afterwards. Please wait.
SHRIMATI HEMAMALINI (MATHURA): Mr. Deputy Speaker, Sir, my subject
is totally different from what is being discussed right now.

Sir, my subject is about providing Single Window Clearance for foreign film
productions. As an artiste | have been in Indian cinema for a very long time. So, |
choose to address a most relevant issue today concerning film shoots in our
country.

Our country India has beautiful, exotic locations, historic and heritage sites
and beautiful ancient cities which are being shot by Hollywood film makers very
beautifully that we have seen in many films. Film industries world over, especially
Hollywood, have always been attracted to India as the most popular destination for
film shoots. But the number of foreign films to be shot in India is reduced
considerably in the recent past. The reason for this is, in India film makers,
especially Indian film makers and also foreign film makers face location delays for
permission to shoot at roads, airports, railways or helicopter shots of the city. Even
after getting all the required permissions from different Ministries, on the ground
they face problems with local police and local municipal corporations and have to
necessarily pay bribes to keep a film shoot running smoothly.

Foreign film productions have always been a source of earning foreign
exchange and providing employment to our own people. Foreign film productions
also encourage the local talents and our Indian rich culture to go main stage at the
global level. It also promotes tourism in our country. But the kind of time and
resources wasted in getting so many permits is one of the main reasons for less

people exploring India as a prospective shooting destination.
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So, I would like to suggest to the Government to introduce a Single Window
Clearance as this will not only help foreign films but also our own Indian film
productions that face a lot of issues in getting permits and other registrations done
when it comes to location shoots. I do hope that the Ministry concerned would take
positive steps to ensure ease and facilitate a large number of international brands
and foreign film production houses to shoot in India. Thank you so much.

HON. DEPUTY-SPEAKER: Shri Sharad Tripathi, Shri Satyapal Singh, Kunwar
Pushpendra Singh Chandel and Shri Gopal Shetty are permitted to associate with
the issue raised by Shrimati Hemamalini.

SHRI K.N. RAMACHANDRAN (SRIPERUMBUDUR): Sir, I am going to raise a
very important and serious issue relating to the medical students of our Tamil
Nadu State. Thousands of such students are in panic. The introduction of NEET
has created a huge uproar in Tamil Nadu. Many pertinent questions have been
raised. Our beloved leader, whom we still believe our God, Pratchi Thalaivi Amma
had categorically opposed the introduction of NEET as it was a direct infringement
of the rights of the State, which would cause grave injustice to the students of
Tamil Nadu. Apart from it, Education is in the Concurrent List.

The Government of Tamil Nadu had established many Government Medical
Colleges. As compared to other States, our State of Tamil Nadu has a lot more
number of medical colleges across the State in order to achieve the optimum
doctor-patient ratio and to augment its medical service infrastructure. But if these
seats are taken away by the students of other States through NEET, it will create
non-availability of doctors and medical services, particularly in rural Tamil Nadu.

Sir, keeping this in view, the Tamil Nadu Legislative Assembly has passed
two Bills for protecting the existing admission policy for UG and PG admissions in
the Medical and Dental Colleges. The two Bills have been sent to the Government
of India for obtaining the Assent of the President of India under article 254(2) of

the Constitution of India.
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With a view to protecting the prospects of the State Board students and to
provide them fair and equal opportunity, the Government of Tamil Nadu has taken
a policy decision to continue with the existing system of admission to Government
Medical and Dental Colleges and also to preserve the doctor-patient ratio in Tamil
Nadu, especially in the rural areas and villages where the doctors who are well
versed in Tamil language alone can treat the local population.

In this situation, I would strongly urge the Government of India to exempt
the State of Tamil Nadu from NEET. The Presidential Assent for the two Bills
may be accorded immediately to enable the Government of Tamil Nadu to continue
with its decades old existing system of admission to Government Medical and
Dental Colleges.

Thank you, Sir.

HON. DEPUTY-SPEAKER: Shrimati V. Sathyabama and Shrimati M. Vasanthi
are permitted to associate with the issue raised by Shri K.N. Ramachandran.
SHRI P.R. SUNDARAM (NAMAKKAL): Hon. Deputy-Speaker, Sir, the whole
nation is shocked to know that the..."
HON. DEPUTY-SPEAKER: No names will go on record.
SHRI P.R. SUNDARAM (NAMAKKAL): It was also confirmed on the part of
senior jail authorities that ...~
HON. DEPUTY-SPEAKER: No names will go on record.
..(Interruptions)...”
HON. DEPUTY-SPEAKER: Allegations will not go on record.
..(Interruptions)...”
HON. DEPUTY-SPEAKER: Nothing will go on record.

..(Interruptions)...”

* Not recorded.
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#it g dteren (RER) : IUTeder Heigd, H TR0 WR ST T JATUR Yehe AT el g & 59
X Al TR I8 d8d 30! aRE ¥ WRGR BT UeT 91| Ig U TR favy 2 ifes siRaron
SiEl A<t RIS, 9 JSrl BT AIHAT FSNIG Bl ASH W <@d 8| U PIg Ygell HHl & &l
# 37U WA H AT A fh 8 HE Pl R ST Ul b U edel & WAl 4 U

AT AS®! Bl fheu & BT HF geron H {Har .. (@agH) 3R Yfeld Bl WeRIgS

TS IA ASH! DI AT AT (AU S eI dfedl B W B HW fRar o1 @
... (eaam)”. ..

HON. DEPUTY SPEAKER: Nothing will go in record.
... (Interruptions) ... )
#it geia dieren : IUTE WEled, I8 9gd TR [T g &R # AEm {6 WeR g9l A
R AR 365 (5)(11) 8SY TY?
HON. DEPUTY SPEAKER: Nothing will go in record.
Shri K.C. Venugopal.

... (Interruptions) ... )
SHRI K.C. VENUGOPAL (ALAPPUZHA): Thank you, Sir. I am raising a serious
issue. It is of allegation of corruption and bribery charge against some political
leaders of Kerala.... (Interruptions)
HON. DEPUTY SPEAKER: I have already said. Whatever Shri Dushyant Chautala
has said will not go in record.

... (Interruptions) ..."”
SHRI K.C. VENUGOPAL: ..."(Interruptions) This is a very serious scam
involving many ... (Interruptions) It is the internal investigation of BJP. They
themselves mentioned this tip of the ice burg. ... (Interruptions) They are trying to
hide this very serious allegation only because of the internal rivalry in the party. ...

(Interruptions)

* Not recorded.



10.08.2017 221

As per the information in the report, the money was transferred to the
middlemen in Delhi through havala transactions.... (Interruptions) It is not clear
who received the money in Delhi. Sir, we should know as to who has received the
money in Delhi. ... (Interruptions) This is a very serious matter. ... (Interruptions)

On the one hand the Government is saying that they are taking brave steps
against havala and black money and on the other hand their own party.......

(Interruptions)

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Sir, this is the same
issue of Kerala.... (Interruptions) There is some political party which has come
out very clean. ... (Interruptions) These are under investigation.... ([nterruptions)
SHRI K.C. VENUGOPAL: This is a havala issue. This is a big issue....
(Interruptions) His internal party enquiry.... (Interruptions)
SHRI ANANTHKUMAR: No, nothing has happened.... (Interruptions) How can it
be a big issue?... (Interruptions) No, Sir. The entire thing that he has spoken
against the Bhartiya Janta Party leaders should be expunged.... (Interruptions)
HON. DEPUTY SPEAKER: Any allegation would not go on record.

... (Interruptions)” ...
SHRI ANANTHKUMAR: It should be expunged. It is a wild allegation. ...
(Interruptions) He is not only misleading the House but also the entire nation. ...
(Interruptions)
SHRI K.C. VENUGOPAL : Sir, on the one hand the Government is saying that
they are taking action against havala and black money and on the other hand their
own internal enquiry revealed that the havala money came to Delhi.

(Interruptions) Who is taking the money in Delhi?... (Interruptions)

* Not recorded
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SHRI ANANTHKUMAR: Sir, he should not be allowed to impose such a wild
allegation.... (Interruptions) It is totally baseless. ... " (Interruptions)

SHRI K.C. VENUGOPAL : ..." This is a serious allegation. For getting a medical
college, havala money is transferred. It should be investigated.... (Interruptions)
On the one hand the Government is saying that they are taking action against
havala ... ".... (Interruptions)

HON. DEPUTY-SPEAKER: Dr. A. Sampath, Shrimati P.K. Shreemathi Teacher
and Adv. Joice George are permitted to associate with the issue raised by Shri K.C.
Venugopal.

it Torer Rig (Wa) @ SUTTY ARG, § YR WRGR & AFAR ST #3197 s H#AT St B
SN AP BT Aledl gl f[Igeiaxur & a8 ol & & vre-as Sl 4 J8t W&l § o
& HOIGR, qacll AT qAT W S HB] B FAU T DR & &l 3I1 8 T8l wIh H W g
T H gl Bl T 8, SleRewll dleRew four o Jer w1 § 9 & 9 o g, asl dhie &
YR e, Aawd diHe, Sl derr e, St geaRr, TR AT, HAR, SrHs diHe, qHIE,
Iede dided, FaF], SE AT fd qa1 dg SR SR T 8RB & H
Hif¥ep] BT 8T AT 1 H ARA WBR D 5 AT T RN HATAT BT LM ATHE B §Y
I AN BT § b AR & 918 3/ db fha- AP BT PR A BRI TAT? SHD
faeRor AT SQ o S8 a0 v &g ey feAr Sy

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel, Shri Sharad

Tripathi and Shri Bhairon Prasad Mishra are permitted to associate with the issue
raised by Shri Ganesh Singh.
Now, it is six o’clock. If the House agrees, we can continue with the ‘Zero
Hour’.
... (Interruptions)

SHRI ANANTHKUMAR: Sir, we can adjourn the House. ... (Interruptions)

* Not recorded
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HON. DEPUTY SPEAKER: The House stands adjourned to meet on Friday, the
11™ August, 2017 at 11.00 a.m.
18.00 hours

The Lok Sabha then adjourned till Eleven of the Clock

on Friday, August 11, 2017 / Shravana 20, 1939 (Saka).
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